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THE
PAfeLIAMENTARY DEBATES 

(Part I—Questions and Answers) 
OFFICIAL REPORT

PARLIAMENT OF INDIA
Wednesday, 29th August, 1951

The House met at Hal} Past Height 
of the Clock.

[M r . Deputy-Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS 

L ocust  P lag ue

Shri Sidhva: Will the Minis
ter of Food and Agriculture be
pleased to state:

(a) whether the U. S. Government 
have set aside a sum under the Point 
Four programme to help fight locust 
plague in India;

(b) if so, wfiat is the amount and 
whether the operations have been 
rrarried out and if so» with what effect;
and

('c) whether this amount will 
eventually borne under the Point Four 
programme op some share is to be 
borne by the Government of India?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) to (c). 
Tho U.S. Government have sent to 
Tndia, under the Technical Assistance 
tjrogramme, 3 small planes with 12 
technicians to demonstrate aerial 
locust control operations in the desert 
breeding areas. The U.S. Government 
meets the charter charges of the planes, 
cost of transport to India and back, 
salary of the technicians and the cost 
of a specified quantity of insecticide. 
The exact amount involved is not 
Jknown. The Government of India have 
aKreeĉ  to bear the 'local’ cost such as 
board and lodging expenses of the 
techni.?ians, cost of fuel, diluents, pro- 
visioii of ground facilities and addi
tional insecticide required.

The operations have only recently 
commenced and it is too early to assess 
results.
231 P.SJD.

7i4

, ̂  - Shri Sidhva: May I know whether 
this process is done by some powerful 
insecticide and whether they have been 
successful so far? What is the result 
so far, I want to know.

Mr. Deputy-Speaker: In this country?
Shri Sidhva: Yes.

Shri K. M. Munshi: Various chemi* 
cals are being used including what ii 
called B.H.C. and Aldrin. The opera* 
tions have commenced Just now, last 
week. It is difficult to say what tht 
result has been.

Shri Sidhva: What has been the 
experience in other countries?

Shri K. M. Munshi: In Iran, where 
this very fleet operated, the result! 
were good.

Shri Sidhva: What is the area cover*
ed by this operation?

Shri K. M. Munshi: The area is about 
a radius of 50 to 100 miles of Bikanir, 
to start with.

Shri Sivan Plllai: May I know
whether the Government propose to 
take advantage of the presence of tht 
British Locust Expert Mr. Lean, now 
in India, in this matter?

Shri K. M. Munshi: Mr. Lean Qamt 
to India only two or three days before. 
He met me yesterday. He is contact* 
ing our officers in order to see whether 
he'cduld be helpful.

Shri Sivan Pillai: May I know
whether the Government propose tp 
purchase two helicopters for aerial con* 
trol of locusts?

Shri K. M. Munshi: It was at one
time proposed that we should buy some 
helicopters. In the meantime, these 
pipers cubs were operating in Iran. 
It was thought that we should have a 
trial with them before going in for 
helicopters.

Shri Kamath: With Regard to the 
locust plague referred to in part (a),
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of the question, is it a fact that the 
locusts are now retreating west from 
India and advancing on Pakistan?

Shri K. M. Munshi: They are breed
ing in India; I do not know what they 
will do thereafter.

Shri Inani Ram: May I know
'Ovhether the Gk>vemment have pre- 
pafred any scheme of contribution to be 
paid for this operation?

Shri K. M. Mimshi: The total ex
pense on our side comes to Rs. 450.000.

Shri Sidhva: May I know whether 
Mr. Lean to whom the hon. Minister 
made reference has got some other 
scheme apatt from the American 
scheme?

Shri K. M. Munshi: At the time of 
the International Anti-Locust Confer
ence held in Delhi in November, 1950, 
it was suggested that we can buy a few 
helicopters and do this aerial dusting 
of locusts. We were not quite sure 
whether it was going to succeed. We 
have no experience in this work. When 
the American fleet was operating in 
Iran, we thought it well to invite them 
here so that we can get experience.

Shri B. K. Das: Is this intended only 
for desert areas and not for the popu
lated areas?

Shri M. Munshi: The locusts have 
a knack for breeding in deserts. They 
do not breed in cities. That is the 
difficulty.

farr 5 I

[Shri R. s . Tewari: Will the hon. 
Minister be pleased to state the places 
in India where locust invasions have 
taken place this year?]

Shri K. M. Mnnshi: As a matter of 
fact, they have been invading from 
North Bombay right up to the borders 
of Jaisalmer. If the hou. Member 
wants details, I will make enquiries.

Shri A. C. Gnha: May {  know
whether the British Expert Mr. Lean 
has any experience of fighting locusts 
in tropical countries, and if so, in what 
countries?

Shri K. M. Munshi: Mr. Lean is con
nected with the operations from Africa 
onwards.

Shri S. N. Das: To what extent have 
our efforts in this direction been able 
to ward of Pakistani swarms coming 
into India?

Shri K. M. Munshi: There are no 
Pakistani and Indian locusts; they are 
all highly international.

The Minister of State for Finance 
(Shri Tyagi): They belong to the 
U.N.O.

F ood G ifts

*609. Shri Sidhva: WUl the Minister 
* of Food and Agriculture be pleased

to state:

• (a) whether any food gifts have
' been received from France and 
Norway and if so, what is ihe 
quantity supplied by each of these 
countries and whether they have 
arrived;

(b) whether any expenses have 
been borne by the Government ot 
India in receiving these gifts;

(c) whether it is a fact that the 
executive hoard of the U. N. Intei -̂ 
national Children’s . Emergency Fund 
have fixed certain amount for allo
cating to the distressed peoole m 
Bihar; and

(d) if so, whether the allotment has 
been received and whether fhln U 
gift?

Tlie Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) Two
tons of wheat as free gift from France 
has been received. No food gift from 
Norway has been received so far.

(b) Government of India have not 
incurred any expenses in respect of the 
free gift of foodgrains from France.

(c) Yes.

(d) Most of the medical supplies 
given by the United Nations Inter
national Children’s Emergency Fund 
out of the fund allocated by them for 
purpose of relief in Bihar have been 
received and these are free gffts.

Shri Sidhva: What is the amoimt of 
free gift for Bihar which you have 
received?

Shri K. M. Munahi: Even for medical 
supplies?

Shri Sidhva: Yes.

Shri K. M. Mnnshi: The medical
supplies will be approximately 60,000 
dollars.

Shri Sidhva: May I know whether 
our Embassy in France made a big 
capital that France and Norwaj werr
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iioiiig to send big 4»nantitla8 ol wh«at
to this country? Is it a fact or is 
that information wrong?

8iirl 8L M. MoBBhi: So far as Franca
is concerned, these two tons were 
donated by the Citizens of the World
Organisation, Paris. There is no other 
offer of free food. As regards the 
Norwegian offer, there waa some offer 
which has not yet materialised. It is 
being pursued. The tonnage is to the 
extent of 750,000 pounds. There is 
again an offer of 50.000 gallons o| Cod 
liver oil. That is all the offer.

Shri R. Velayudhan: Apart from
Bihar, may I know whether arty other 
State in India has received any food 
gift from the International Children’s 
Emergency Fund, and in what form? 
Is it in the form of wheat, or milk or 
bread?

Shri K, M. Munshi: The other pro
vince to which it is sent is Madras. 
As regards the details, 1 have not got 
the Tigures here.

Slir* Joseph: What is Iho method 
of distribution of that gift in Madras 
or Bihar?

Shri K. M. IVIiinshi: It is done by the 
State Governments who generally 
employ agencies of t pproved service 
or the district magistiate.

Shri Jnani Ram: May I know
the number of persons benefited in 
Bihar by this gift?

Shri K. M. Mmislii; It is rather a 
very difficult question to answer.

C o m m o n w e a l t h  T ele -c o m m u n ic a t io n  
Seh v ic e

*610. Shri Sidhva: Will the Minister 
of ComHMiBlcatloiis be pleased to
state :

(a) whether the Financial Arrange
ments under the Commonwealth Tele
graphs Agreement which ended in 
April, 1951 has been extended; « id

(b) whether any saving to Govern
ment has accrued under this arrange
ment?

The Deputy Minister of Commnnlcs- 
iions (Shri Raj Bhadvr): (a) Yes.

(b) The saving to Government is 
estimated at Rs. 5 lakhs per year, but 
it is not possible to give the actual 
figure as the traffic accounts of the 
Overseas Communications Service for
1950-51 have not been finalised,

Shri Sidhva: What are the principal 
terms of the agreement?

Shri Raj Bahadur: Recently, the
Commonwealth countries pooled the

entire 69Q>en8es on the Of
the equipment an^ tervice and the 
terms bind us to pay our proiwrtionate 
share of that expenditure.

“C atch M ore  E at M o he  F is h ” 
C a m p a ig n

*611. Shri Kamath: Will the Minis
ter of Food and Agriculture be
pleaded to state what machinery has 
been set up, what methods are being 
followed and what expenditure has
been incurred up-to-date by the Gov
ernment of India in connection with 
publicity and propaganda for the
“Catch More Eat More Fish”
Campaign?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): All the
usual media of publicity are being 
employed to give an impetus to the 
Grow IVloro Fi?h Cai^.-)paign. Govern
ment have not found it neccssary to set 
up any spccia] nu)chlncry for the 
purpose. I may also ardd that there is 
no campai^a of “Kat More Fish” be
cause there i.s not sufficient fish in 
the country to cvcm Ihe pi’esent
demand.

Shri Kamath: May bo not in the 
land, but are there not enough fish in 
our rivers and in the sea?

Shri K. M. Munshi: So far as Sea 
tishing is concerned, experiment is 
going on in Bombay, Madras and 
Calcutta, in order to explore the possi
bilities of securing more fish. The 
present difficulty is that not sufficient 
fish is available for the existing demand 
in the country and so we cannot go 
and preach to the people to eat more 
fish.

Shri Kamath: Am I to understand 
that the Government have given up 
the attempt or plan to make the i>eopte 
of India more fish-minded?

Shri K. M. Munshi: Well, the effort 
has not been given up, but the produc
tion must also keep pace with it.

Shri Kamath: May I know, Sir, 
which State in India consumes the 
largest quantity of fish per capita?

Shri K. M. Mushi: May be Madras 
or Bengal, I have no idea. But it can
not be any other province.

Shri Lakshmaaan: Are any explora
tory trawlings done by the Govern
ment for off-shore fishing and if so 
with what result?

Shri K. M. Munshi: Exploratory work 
is being done by the (^vemment of 
India at Bombay and it is done by thê
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Government of West Bengal in 
Calcutta. I think there is also a simi
lar ejg^eriment being carried on in 
Madras, but I speak subject to correc
tion. '

^  STRT ^ ^

*T ^  ^  iTFm ftr t'"35T ^nrriff

■ark ^  wTfVr-,'! ^ 'sicnr t  

afi’- îT % vTT'T'T ^  irtr ^  #  w  sr̂ T?: 

5fY sfrfe r  5fi? ^  ^  q f ^

5 ?
I Seth Govind Das: Does the hen. 

Minister know that several persons 
and societies have strongly protested 
against his speeches in this connection, 
and that the feelings of several'people 
have been injured*by them and by his 
policy?]

Shri K. M. Manshi: Well, I^ m  very 
sorry if people got shocked at what I 
stated; but all the same, I think the 
salvation of the country lies in the 
people eating more flsh than they do 
now.

TO ^

3ft # ^  # f  ̂  5rJTt»T
3TTT^ ^  f  ?

[Seth Govind Das: Has, then, the
hon. Minister himself started any ex
periment in this connection?]

Shri K. M. Munshl: I am too old to
start a new experiment now; but I 
have no objeciton to any one of the 
hon. Members starting it from to
morrow.

Shri Kamath: May I  know whether 
the Pood Ministry’s nutrition expert or 
the food laboratories in the country 
have analysed and determined the
food-value of various kinds of fish?

Shri K. M. Munshi: I know the 
Indian Council of Agricultural Re
search has financed several schemes of 
research in that direction.

Shri A. C. Guha: In view of the 
statement of the hon. Minister that 
there is not sufficient flsh in the
country to meet the present demand, 
have Government taken -any steps to 
see that people who are not now eating 
flsh are not hereafter induced to eat 
fish?

Shri K. M. Munshi: Both the pre
cedes can go on simultaneously—pro

ducing more flsh and eating more ftsh. 
If there is greater demand, the supply 
also will go up. '

ShH R. Velajndhaii: Has any State 
asked for any subsidy for earring on 
experiment in trawler Ashing? Has 
the State of Travancore-Cochin asked 
for a subsidy?

Shri K. m ;  Munshi: If the hon. Mem
ber wants to know 'about Travancore- 
Cochin, I may tell him that they have 
been given a grant of Es. 1 lakh, and 
several States have been given con
siderable grants in order to encourage 
this work.

Pandit M. B. Bhargava: Does not the 
hon. Minister agree that even in this 
field practice is more effective than 
precept? -

Mr. Deputy-Speaker: We go to the 
next question.

M essage  R ate Sy s t e m

*612. Shri Kamath: - Will the Minis
ter of Communications be pleased to
state:

(a) in how many cities the message 
rate system for telephone calls has 
been introduced;

(b) whether it has been uniformly 
applied in those cities to ordinary 
subscribers as well as to those who 
availed themselves of the “Own Your 
Telephone*’ Scheme; and

(c) if not, what is the difference?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) Kanpur. 
Ahmedabad, Amritsar, Poona, Bombay, 
New Delhi, Delhi, Indore, Allahabad. 
Nagpur, Calcutta and Madras.

(b) and (c). Yes, except in Calcutta 
where the subscribers who obtain tele
phones by depositing R .̂ 2,500 under 
the Own Your Telephone Scheme, pay 
at the rate of 10 calls to a rupee while 
others pay at 8 calls to a rupee.

Shri Kamath: Is it a fact that in 
those cities where this message-rate 
system has been introduced, the num
ber of calls per telephone has greatly 
diminished?

Shri Raj Bahadur: Yes, a ps}ccho1o- 
gical effect was there and for the first 
month the number decreased; but later 
on as the people gathered confidence 
t̂he number has come about to the 
original level.

Shri Kamath: Has the Government’s 
attention been drawn to this or have 
they received representations to that 
effect, that where this system has been 
introduced the owners of private tele
phones have charged over two annas
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per call from an outsider who calls on 
their phones and thus the P. and T. 
Department, which takes no action in 
the matter, has become a party to this 
profiteering on their part?

Mr. Deputy-Speaker: The hon. Mem
ber can put a question but not draw 
inferences.

Shri Kamath: Though they should 
charge only about‘ one anna four or 
six pies, they charge two annas or 
more per call.

Mr. Depttty-Speaker: The hon. Mem
ber w Ats to know whether Grovern- 
ment have taken steps to prevent 
owners of telephones from charging a 
higher rate from other users.

Shri Raj Bahadur: The contract for 
the payment of the rental charges is 
essentially between the subscriber and 
the Department. So far no complaint 
of the nature referred to has been 
formally communicated to us. In case 
it is found that something is down that 
is wrong on moral grounds, we shall 
take proper action.

Shri A. C. Guha: Is it not the fact 
that the message rate in Calcutta is 
the highest in the country?

Shri Raj Bahadur: Apart from the 
O.Y.T. system, the old British Bengal 
Telephone Company’s telephone sys
tem is still in use and we have not 
been able to change or renovate it so 
far. As soon as that is done, the rates 
too will be revised.

'w w r s ih R ftm  : firr h

Ji’ir ^ ^  TT % %

TT ^  TT %

3TTJT ^  ?

[Lala AcMnt Ram: WiU the hon. 
Minister be pleased to state whether 
the Government have ever considered 
the proposal of reducing the rate of 
telephone calls to one anna per call 
with a view to popularizing it?]

sptf aw #  srff

amrr | i aftr

fvoT 5rmr, f  ^

^  ^  ^  ^  t  I

ft? t

[Shri Raj Bahadur: I am sorry I am 
not aware of any such proposal 
Nevertheless, if the hon. Member will 
bring this proposal to the notice of the 
Government, it would certainly be con
sidered; but I think the present rate* 
is quite reasonable as compared to the 
similar rates prevailing in other 
countries. Also because this depart
ment Is being run on a commercial 
basis, it seems quite reasonable.]

snm r ^  t  ^  ^

t  %  ^  3T?r qjt<T i  r̂̂ r

Jift ^  3n̂ T ?

[Seth OoTind Das: Has there bean 
any increase in the Government reve
nue at places where the message-rsrte 
system has been introduced and is 
there any such plan under considera
tion of the Government that this sys
tem be introduced at those places, as- 
weU where a certain minimum number 
of telephones exist?]

, TIlWgW T : JT55T ^  m  

3ft I  ̂ %
^  3rfM> ’fiT 

t  w  ^
r̂rft ftnrr 3rr<T»TT i jft srw  ̂

^  % an  ̂ ^  *ra q f  ^ t

?rr 3TK?;fr -T =!T>yr arprr,

3nft
jmft 3Pft |r sft̂ r |
T ?  5Tff f«F  a r w T f  T » r  JTr 

I %flvT STRTT ̂  Wnft ̂
^  t  armvft ^

%
fShri Rad Bahadur: In reply to the 

second part of the question X would 
like to say that it is a long-term pro
posal to introduce the message-rate 
system at places where the Telephone 
Exchange comprises more than three 
hundred lines. With regard to the
Arst part of the question my answer 
is that in the beginning it resulted in
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a small fall in the Government reve- 
iiue; but it is too early to say whether 
actually there will be any increase or 
fall in thp revenue. Nevertheless, it 
is hoped and believed that the revenue 
would increase.]

SRT ^  5̂rrr g

[Shri Dwivedi: May I know why this 
system has not been introduced in 
Lucknow?] ‘

«ft Tim

^  t  I ^  ^

a?TW5RTT3ff grr ^  I,

[Shri Raj Bahadur: This is being 
done gradually. As our needs in this 
connection go on increasing and we are 
in a position to meet them, this >^ork 
is carried forward.]

Shri Sidhva: The. hon. Minister
stated' that our charges afe less than 
compared to those of other countries. 
May I know with what countries they 
have been compared? Is it not, a fact 
that in Switzerland, Belgium  and 
France the rate for a telephone call is 
less tharj what prevails in India?

* «rV TT5» ^  f'TsrTJT

•Tff Pwr %  r-' rt^ 5ff?ap fm rr  ^  

?ft=5rr f  I ^  H isrtfl'fr r̂»arr

cfr ^  3i=?T ^ff | i
[Shri Raj Bahadur; I have not said 

that our rate is the lowest- of all 
countries. I have only stated that if 
we take the average, Dur rates woul4 
not be in any way high.]

Shri A. C. Guha: Is it not a fact that 
the Government took over the concern 
at Calcutta from the private compiiny 
^several years ago and that they have 
not been able to revise the rate for so 
long a time?

Shri Raj Bahadur: As a matter of 
fact, Government took it over as early 

*as 1943. The fact remains that the 
old system with the worn-out equip
ment had to be kept on. It had run 
îts life entirely; j^id it will take some 
time to renovate the system and put it 
in piroper gear so as to serve such a 
big city as Calcutta. ‘

#  3T«ft ij? >P5r f^r ^

^  ^  1 1  eft ^  ^
# JJ? ^  ^

arf̂ T t  ^  ^ ^  ^  *rnr?!ft

amrsr^ | ?

[Seth Govind Das: The hon. Minis* 
ter has just now stated that our rates 
are low as compared to the similar
rates prevailing in other countrles^Has 
he taken into account the incon% of 
the people, of those countries where the 
rates are high and also that of the
people of this country?]

^  T i^  ^

5pV 3n??!T^?r 5r|f » r i  i 

ir? ’ TRfrr qt'TT Pp  sfi ir?f 
t  ^  fsr̂ r̂ fr

t  R̂ft<̂ 3rfrfr t
3TIK f̂flT ^

#f!rr ^  |  3t>^ ? T r(t
5T|i=r arfVTiT % \

[Shri Raj Rahadur: It has xiot been
felt neceijsar^^ to comparo (hr>m.’ You 
will have to as'roe thn! the services 
available liere froni thL; :^ystein are 
fairly satisractory. II wo consider ptjr- 
centages iho iiMniV)er of telepliones in 
this crju'UiT 'S sinall \vb‘:.n'e.:.s our needs 
ai'C? f a r  rrcater.] '

S h ip  C a n a l  f r o m  D ia m o n d  H a r b o u r
TO IClL>DERPORE I>OCKS

■̂ 615. Shri S. C. Samanta: (a) Will 
the Minister of Transport be pleased 
to state whether the inv^estigatlons 'it 
the C.W.I.NC. Research Station at 
Poona in connection with a shio canal 
from Diamond Harbour to Kidder- 
pore Docks have b^n  completed?

_(b) If so, what is the result of the 
investigations?

The Minister of Stale for Transport
and Railways (Shri Santhanam): (a) 
and (b). No, Sir. Two models of the 
River Hooghly have been constructed 
and are at present being operated to 
obtain , correct . tidal reproductions. 
Experiments On these models will have 
to be continued for a few years before 
any reliable conclusions can be reached 
as to the methods to be adopted for 
training and Improving the Rivtr 
Hooghly.
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Shri 8. C. SamanU: What was the 
esUjnated cost and how much has been 
spent on the river nv^dels and the ship 
canal at the Poona Research station?

Shri Santhanam; An expenditure of 
Es. 9,81,000 has been sanctioned in 
connection with the construction of 
the river models^

Shri S. C. Samanta: May I know 
whether Mr. Claude Inglis has agirin 
been consulted, because it was he who 
recommended the plan for the model 
construction at the Poona Research 
Station?

Shri SaBthanam: The models have 
been built at Poona and are under 
observation. It will take four or flve 
years before the results can be tabu
lated. No purpose will be served in 
consulting Mr. Inglis before the results 
are available.

81iH T. N. Simgh: Was not there a 
proposal to make another channel 
from Diamond Harbour to Calcutta in 
order to obviate the difficulties in the 
passage of ships which have to go very 
slow in the channel?

Shri Sattthanam: There was a pro
posal but all these are very costly pro
posals. In order to determine which 
proposal should be adopted these 
models have been constructed at Poona.

Shri T. N. Singh: Have Government 
taken into consideration the extra ten 
days taken by the ships in travelling 
by that route and the value in money 
lost every year as a result of this?

Shri Santhanam: It is not a question 
of mere time and cost. A ll the ware
houses have been built along the exist
ing river and if the existing river can 
be made suitable it Will certainly be 
less expensive for the country as a 
whole. So both the models have been 
constructed and have been under 
observation.

Shri S. C. Samanta: When the Gov
ernment is unable to accept this costly 
scheme, what feasible and Immediate 
steps have been taken to see that the 
dangers and difficulties of navigation 
from Diamond Harbour to Calcutta 
Port are removed?

Shri Santhanam: That is exactly the 
purpose of these models, namely to 
find out whether river training works 
or dredging will be a suitable method 
of improving the method of communi- 
<?ation. Until the observations give 
reliable data we cannot come to any 
conclusions.

Shri S. C. Samanta: How many
dredgers have been employed since this 
scheme was taken up?

Shri Santhanam: This is a question 
of research and observation. The 
Calcutta port has enough dredgers for* 
normal use.

Shri B. K. Das: Was any estimate 
made for this proposed canal and if 
What was the estimate?

Shri Saathaaam: Reliable estimates 
are made only when the project comes 
to a late stage. I do not think this 
work has been takes up but I am not 
sure. I will have to get the infor
mation.

Shri T. N. Singh: Have Government 
seen the reports in the papers about 
the appearance of a bar in the channel 
which was likely to cause heavy 
damage 16 ships? How was it caused 
and what steps are being taken by 
Government to prevent the risk of 
damage to ships?

Shri Santhanam; The appearance of 
bar at various places is a normal 
phenomenon of the Hooghly river and 
the Calcutta port has devis^ elaborate 
measures as to when ships have to go, 
in high water or over the bars» how to 
dredge and when to dredge. All these 
things are a normal part of the Calcutta 
Port’s routine.

Shri A: C. Guha: Since when has the 
proposal for digging a canal from 
Diamond Harbour to Calcutta port 
been pending? At what stage is it? 
Has it been abandoned or is it still 
under active consideration?

Shri Santhanam: The models have 
been constructed to fmd out which is 
the best method.

H o l d i n g s  i n  D e l h i  S t a t e

*̂ 616. Pandit Munishwar Datt
Upadhyay: Will the Minister of
Food and AffricuUure be pleased to 
state:

(a) when the plan for consolidation 
of holdings was initiated in Delhi
State: ■

'̂b) what area and how man?
holdings have been consolidated up till 
now; and

(c) what areas are proposed to be 
undertaken from September, 1951 and 
what are the plans for their consoli
dation?

The Minister of Food and Agrieil. 
tare (Shri K. M. Mmshi): (a) In 1»28 
through the Cooperative Depaitment. 
Since 1st October. 1949 the plan |(
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being executed under 
Agency.

the Revenue

(b) A statement is placed on the 
Table of the House.

(c) It is proposed to speed up the 
Work in the three circles of Palam , 
Najafgarh and Narela. The State 
Government propose to carry out the 
plan under the provisions of the Punjab 
Consolidation of Holdings Act of 1948 
which provides for compulsory consoli
dation in the notified areas. *

STATEMENT

Progress of the Plan for the Consolidation 
of holdings in the State of Delhi.

No. of Area 
holdings covered 

consolida
ted

(t) 1929 ' to 30th 
September. 1949 
(Under the Co
operative De
partment).

(a ) ist October, 
1949 to 30th June, 
1951 (Under the 
Revenue Agency)

(3) TotaJ upto the 
30th June, 1951.

8,837 52,813

20,390 26,949

29,227 79,782

No. of
villages
completed

( 1) 1929 to 30th September, 1949 
(Under the Co-operative 
Department).

(2) 1st October, 1949 to 30th 
June, 1951 (Under the Re
venue Agcncy).

60

22

(3) Toul upto the 30th Junê  
1951.

82

Paadit Munishwar Datt Upadhyay:
Arising out of the answer to part (b) 
Of the question, may I know whether 
the size of the holdings has now been 
reduced. It appears that under the 
Cooperative Department the number of 
holdings was 8,837 over 60 villages 
covering about 52,000 acres. But 
during the second instalment of the

flan between October. 1949 and June. 
951 it appears that the number of 

holdings is 20,000 whereas the area

covered is 26.000 acres over 22 villages.
It looks as if the size of the holdings 
has been reduced and if so. what is 
the reason?

Shri K. M. Munshi: From the state
ment it is clear that the area where 
consolidation was carried out between 
the 1st October, 1949 and 30th June, 
1951 was smaller, though the number 
of holdings was much larger. The 
reason was that tĥ  ̂ holdings were 
much smaller in size.

Shri Kamaih; Is any information 4 
available with the Minister to show 
what is the size of the smallest holding 
and the largest in D^lhi State?

Shri K. M. MunshL* I have not got , 
the information. I would like to have 
notice.

Pandit Munishwar Datt Upadhyay:
Was there any resistance by the culti
vators when the consolidation of hold
ings was undertaken and were they 
helpful?

Shri K. M. Munshi: I am not aware 
of any resistance.

Lala Achint Ram: How long do Gov
ernment propose to take to complete 
the consolidation of holdings in Delhi 
State?

Shri K. M. Munshi: The work was 
to begin from the 1st September and 
it is expected that it will be finished 
early in October, about 179 villages in 
all from the 1st of September. That 
will mean that about 240 villages 
would have been covered and then the 
remaining 118 will be taken on hand.

L and  T en u r e  S y s t e m  in  D elh i State

*617. Pandit Munishwar Datt
Upadbyay: Will the Minister of
Fftod and Agriculture be pleased to 
state:

(a) what is the system of land’
tenure generally prevailing in Delhi
State;

(b) whether there is uniformity of
land tenure in the whole of Delhi
State;

(c) what is the land tenure system 
in the Shahdara area; and

(d) whether there is any proposa)^
to have a uniform land tenure 
system? ‘

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) There 
are two land tenure systems prevailing 
in the State of Delhi. The Punjab 
System, governed by the Puniab 
Tenancy Act, 1887 and the Punjab 
Land Revenue Act. 1887, is in force in 
the area west of the river Jumna and



759 Oral Answers 29 AUGUST 1951 OraJ Answers 760

the Uttar Pradesh System, governed 
by the Agra Tenancy II of 1901 and 
the Uttar Pradesh Act HI of 1901, is 
applicable to the area east of river 
Jumna. '

(b) No.
(c) The Uttar Pradesh System.

(d) No.

Pandit Munishwar Datt Upadhyay:
Is there any idea of bringing these 
laws into conformity with the land 
tenure laws now being enacted in U.P.?

Shri K. M. Munshi: As a matter of 
fact one of the reasons why uniformity 
could not be introduced was that 
zamindari abolition and land reform 
Acts are being revised. Only after 
that has been done some kind of 
change can be made in the system.

Pandit Munishwar Datt Upadhyay:
May I know whether the existing land 
tenure ensures security of tenure and 
also helps production? -

Shri K. M. Munshi: There are
various kinds of tenures under the two 
systems which I have mentioned. 
Under the Punjab Act there are a few 
who have got the occupancy tenancy« 
whose tenancy is inheritable and trans
ferable. As regards the non-occupancy 
tenants, that is tenants at will, they 
get the right of occupancy if they 
continue for a certain number of years 
but their tenancy is generally conti
nued from year to year. The other 
system, that is the U.P. system, is more 
complicated.

Pandit Munishwar Datt Upadhyay: 
May I know whether there has been 
any demand from the tenants for the 
improvement in their tenancy law?

Shri K. M. Munshi: My specific 
attention has not been drawn to such 
a demand.
R a il w a y  A ccident near  D arbhanga  

(R eport )
♦618. Shri S. N. Das: V.'ill the

Minister of Railways be pleased to 
state:

fa) whether the final report from 
the Government Inspector of Railways 
regarding the inquiry into railway
accident at Darbh??n«a on thp O. \\
Railway on the 11th May, 1951 has 
been received;

(b) the number of persons on whom
responsibility for the accident has
been fixed;

(c) what actions have been taken 
against them; and

(d) whether the report contains anv
sugi?e<;tions regarding prevention of
such kind of accident in future?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Yes.

(b) Primary responsibility on one 
and contributory negligence on two.

(c) The stall respor^eible have been 
placed under suspension. They were 
also taken into custody by the Police 
and have been released on bail. Course 
of departmental disciplinary action 
against them depends upon the final 
development in connection with their 
prosecution.

(d) Yes. Necessary action is being  ̂
taken to implement them.

Shri^S. N. Das: At present what are 
the arrangements for signalling and 
what is the procedure fo^ receiving’ 
trains at Dharbhanga station?

Shri Santhanam: All the details are 
regulated according to the rules and 
the Railway Code.

Shri S. N. Das: I want to know  ̂
whether there are mechanical or 
manual arrangements at Dharbhanga.

Shri Santhanam: I have no details  ̂
regarding the various kinds of signal
ling and interlocking arrangements; 
probably this is a semi-manual signal
ling.

Shri S. N. Das: May I know what 
class of station is Darbhanga?

Shri Santhanam: I would like to* 
have notice, .

Mr. Deputy-Speaker: Accidents occur 
not only in *A* class stations but alsa 
in ‘C* class stations. ^

Shri Santhanam: The hon. Member 
wants to know about the nature o f 
signalling arrangements. These being 
technical matters I would like to have 
notice.

Dr. Ram Subhag Singh: May I know 
the number of persons who have been 
suspended on account of this train 
accident?

Shri Santhanam: I said three; three 
have been suspended and police investi
gations are going on as to whether they 
should be prosecuted. ,

Shri S. N. Das: In view of this 
serious accident which was due to 
wrong setting of points, may I know 
whether Government is going to con
sider the establishment of the cabini 
system at Darbhanga? I

Shri Santhanam: Whatever system is 
established we cannot escape some 
human error—even in a cabin wrong
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setting pan be done. However, in this 
case some recommendation has been 
made that the Darbhanga station yard 
should be remodelled separating the 
goods line from the passenger line. All 
these recommendations are being con
sidered.

P epper  C u l t iv a t io n

*619. Shri Alezuder: WiU th»
Minister of Food aad Agricaltnre be 
pleased to state:

(a) whether the Government have 
taken any steps to bring more area 
under Pepper cultivation;

(b) the steps taken, it any, to 
improve the yield from pepper-vines 
by evolving better breeds; and

(c) whether there were any repre
sentations from organisations of 
Pepper-growers that a Pepper Board 
be constitvKted to re-organise pepper- 
x^ultivatlon and if so, the action taken 
by the Government of India tn the 
jnatter?

 ̂ The MiBlster of Food u d  Agrienl- 
i«re  (Shri K. M. Mwshi): (a) No.

(b) The Indian Council of Agricul
tural Research has sanctioned a six- 
year scheme beginning from the 1st 
April, 1949 for tne establishment of a 
Pepper Research Station to undertake 
research on various aspects of pepper 
cuiiivalion, e.g., evoiution oi ui^iier 
yielding strains, control of pests and 
diseases, proper methods of cultivation 
and manuring, etc., with a view to 
increasing the yield. The scheme has 
started lunctioning in Taliparamba 
where preliminary work has been done. 
The research station is proposed to be 
established at Mattanur where arrange
ments are being made to acquire land 
and to provide facilities for the 
purpose.

 ̂ (c) A proposal to this effect is being
examined.

Shri Alexander: May I know whether 
it^s a fact that we are earning about 
Rs. 5 crores by way of export duty on 
pepper and about Rs. 21 crores worth 
of dollars by its sale? If so, why is 
it that Government is so apathetic in 
the encouragement of pepper cultiva
tion?

Shri K. M. Mmishi: Government is 
not apathetic. The position is that the 
meftter was being examined for several

years now and at present experiments 
are being carried out. Unless the basic 
research is carried out how is it possi
ble to put up either an institute or a 
board?

•
Shri Alexander: May I luiow whether 

there was any demand from the 
Travancore-Cochin Government for the 
establishment of a pepper research
in that State where the majority of 
the area under pepper cultivation is 
situated?

Shri K. M. Manshi; As a matter of 
fact, claims from a number of places 
for the establishment of the institute 
were considered and ultimately 
Mettanur was selected in view of its 
peculiar position.

Shri Kanmaluura MeBon: May I 
know whether Government are aware 
that not only pepper but ginger and 
car<|avnom are as precious as pepper, 
and whether when the Pepper Research 
Station is e^tiiblished these products 
also will be taken as matters for in
vestigation by that body?

Shri K. M. Mimahl: Well, they an  
as Impdrtant as pepper, certainly. But 
I have no information just now as to 
what is being done in connection with 
them. However, I am much obliged to 
the hon. Member for the "suggestion. It 
is a valuable suggestion—I will con
sider it.

Shri Shankaraiya: Has it come to 
the notice of Government that the 
communists are instigating the 
labourers to abstain from work of 
harvesting pepper and other crops on 
account' of the rise in prices? They 
are instigating the labourers not to go 
and work except on higher wages. 
What action has been taken by the 
Government?

Shri K. M. Munshi: I will make 
inquiries about it.

Shri R. Velayudhan: Taliparamba,
the place nov chosen for research in 
pepper is not a pepper-growing centre 
whereas it is Travancore-Cochin that 
grows mpst of the pepper?

Mr. Deputy-Speaker: These are all 
arguments. The hon. Minister has said 
that all these facts have been con
sidered.

Shri Lakshmanan: May I know the 
present area under pepper cultivation 
and its distribution State-wise?

Shri K, M. Mushi: I require notice.
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f W  W  ?ntr ^naqmiT t. 

w  f^Y| «prir anr*»r <w

f iv  ^  ip N t ? ■

[Seth GoTittd Das: When was this 
research started, when is the report in 
this connection expected and whea is 
the work likely to start according to 
that report?]

Shrl W. M. MMnshi: The position is 
that the problems of the pepper ctfltl- 
vatiori relate more to the technical side 
for Which a research statiort IS at the 
present ipoment considered adeQuat .̂ 
The ^ a rd  will be necess^y 
questions of orderly marketing or allo- 
catidn of production between exports 
and internal consumption, etc., are * 
volve4 As soon ^  the reiB 
station is established the next qin 
will be about puttixig up a marketing 
board. -

ShH A l^nder: May I know w h e t^  
there is any increase in yield pvet'
that of JWd? ;

Shri k. M. MuBsbi: As regards pro
duction of pepper I have' not got the"
figures here. • ^

PRODUcrioN oi Food Grains

Wiri s. N. Das: Will the Minis
ter of Food and 4 ?ricaltare be 
ed^to state: ..

(a) the latGJst estimate of total-pro
duction of food g'i-ains in India.'dur
ing 1050-51 giving statewise figures;

(b) the total increase in food pro». 
duction over that of the last year; and

(c) which of the States have been 
abJe to produce more than that of the 
last year?

i ; ^  of Food and Africul^
tw ^ S lir i  BL M. Mttnahi): (a) A  8t|it^ 
ment is placed bn the Table of the 
House. *
, (b) Oiven an average season, there 

would have been an ii^ease /in the 
prjoduction. But due tô  exceptional , 
calamities there was actually a decUil# 
of about 4 million tons.

(c) Increased production wjkB obtain
ed In the States of OriSsa, West 
Bengal, Hajasthan, Travancoie-Cociiin, 
^mer, Bhopal, Bilaspur, Coorg, 
Himachal ̂ Pradesh and Tripura*

STA11M©JT ,
Statiwiss tcital production of ttre^s during

• 1950— >

SttfM I95O-5T 
Production 
(*000 tons)

Amm . .
Bihar . . .
BoiMbay . :
Madhys Prad^h . 
f^adm .
Otiwa , ;
Punish ^ i .
Uttar PrftdfSh • .
Wegt Benpa] • *
Hydet«^ad . .
Tammu 0Dd Kashmir 
Madhya Bharat* ^
Mvsore . »
P.E^P.SOJnion .
Raiasthan . .
Saurashtra . .
Travanoote-Cochhi 
Ajmer .
Bhopal .
Bilaspur 
Coorg .
Delhi .

Pradesh . .
Kutoh . . . .  
Manipur . .
Tripura • . .
Vindbya Pradesh , .
Andaman and Nicobar Islands

" T otal

1,306
3,431
3.627
35206
6,652
2,30?
1 ^ 7
$,466
4,020
i,33f

33t
^27

489
1*096

28 1
400

.SI
S'aS

■ s
55

202
351

2

4 I 1615

NoTE.'-^Cereah covered are Rice, Jr-v/ar, 
I^ajra, Ragi, SmaU MiHcts, Vf̂ ĥ at
and Barley. *

♦*.Subjcct to revision.

Shri S. N, Da$: What kre the cawSQii 
attributable for the decline in prodvc-? 
lion in 104̂ -5C?

Shri k. M. Munshl: They have been 
stated more thwi on<̂  ̂ excessive rai^. 
hailstorm and floods during June to 
September, drought from September 4b 
December in other States, and locust * 
attacks In some States.

Slid S. N. DasuMay I know whether 
there has been an increase in the averr 
age yield per acre during this year?

Shri tL M. Munshl: In some places 
where intensive cultivation is going on« 
there has tieen an Increaeed yield. In 
fact, although there is an overall redtiê  
tion of 4 million tons, in regard to the 
rabi crop there is a slight increase 
over last year.

these natural caUurnl
I know if
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annual feature of India or of other 
countries also?

8hri K. M. Munshi: Not of the magni
tude which we had last year.

Sbri S. N. Das: May I know whether 
production has been heavily affected 
by the Grow More Food Campaign and 
the distribution of manure?

Shri K. M. Munshi: Last year, on 
account of these calamities we could 
not assess what amount was produced 
as a result of the G.M.F. Campaign. 
What we now have is a comparison of 
the estimates of production. We now 
know whai was the total short-fall. It 
is 4 million tons as from 1949-50. Had 
there been a normal season, then this 
deficit of ^ million tons would have 
been covered and there would have 
been an additional 1*4 million tons 
produced.

^  t  snft ^  %

fsrr ftr

fiRrft t  aftr pRpft

?

[Selh Gkiyind Das: We have just now 
come to know from the hon. Minister 
that the deficit in production this year 
was that of rice, i.e., in respect of the 
Kharif crop. May I know the extent 
to which there has been an increase in 
the rabi croo and the deficit in the 
kharif crop?]

Shri K. M. Munshi: So far as last 
year’s kharif crop is concerned, I will 
give the comparative figures. In 1949
50 it'Was 37 million 245 thousand tons. 
As against this, in 1950-51 it was only 
dfi million 355 thousand tons. There
fore, there was a deficit of 4 million 
390 thousand tons. In the rabi crop 
the total production in 1949-50 was
8 million 383 thousand tons, while in
1950-51 it was 8 million 760 thousand 
tons, i.e., 377 thousand tons more. On 
Ike whole, however, there wets a deficit.

Shri S. N. Das; What was the in
crease in acreage in this year over the 
previous year?

Shri K. M. Munshi; I think I gave 
that figure only a few days ago. I have 
not got it here.

H otels and R estaurants

♦621. Pandit Munishwar Datt Upa- 
dhyliy: Will the Minister of Food and 
Ai^cuUure be pleased to state what

is the quantity of cereals that the 
hotels and restaurants give on an ave
rage per meal per head?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): The quan
tity of cereals admissible per head per 
day is 6 ozs. in European style resi
dential and non-residential establish
ments and Indian style non-residential 
establishments. Indian style residen
tial establishments are allowed to give 
as much cereals per day as is per
missible under the ration scale in force 
in the locality.

Pandit Munishwar Datt Upadhyay;
What is the principle on which the 
quotas of cereals are allotted to these 
hotels?

Shri K. M. Munshi: I gave the scale 
just now. The principles adopted is 
this. So far as European style 
restaurants are concerned, they do not 
consume that quantity of cereals which 
normally is consumed by the Indian 
style hotels.

Pandit Munishwar Datt UiMdhyay:
May I know whether it has been Im
pressed upon these hotels that they 
should introduce more non-cereals in 
the menu, and have they responded?

Shri K. M. Munshi: As a matter of 
fact, they are taking to more and more 
non-cereal food.

Pandit Munishwar Datt Upadhyay;
May I know the entire quantity that is 
allotted to these hotels?

Shri K. M. Munshi: I require notice.
Shri Kamath: Is any periodical or 

surprise check conducted by Grovern- 
ment in order to see that so far as the 
cereal ration per capita is concerned, 
the hotels and restaurants do not 
underfeed their clientele?

Shri K. M. Munshi: We have not yet 
found a hotel which underfeeds its 
clientele. They supplement it by non
cereals and vegetables.

The Minister of State for Finance 
(Shri Tya«ri): And charge extral

T elephone  Se r v ic e  w it h  Fo r e ig n  
Co u n t r ies

•622. Shri Alexander: Will the
Minister of Communications be pleased
to state:

(a) the rountries with which direct 
wireless telephone service has been 
opened lecently and the expenses on 
the same: and

(b) the average number of calls on 
each line per month and the revenues, 
if any, derived from the same?
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n e D e M t j  BOBMer i f  C m m i i i ^
(Slurl BaJ B tlu ite ): (a) Indo

nesia and Egypt. No extra expenditxire 
is involved in providing these services, 
as these are worked with the equip
ment and staff provided for the India- 
United Kingdom Radio Telephone 
^Service.

(b) India-Indonesia: approximately
six calls per month. Revenue about 
Rs. 2,100 per month, India-Egypt: num
ber of calls expected per month about 
30. Revenue Rs. 800 per month.

JShri Alexander: May I know what is 
the advantage to the callers in time 
and money that is offered by this 
direct wireless telephone service?

Shri Raj Bahadur: Obviously, quick 
service.

Shri Kamath: How quick?

Shri Raj Bahadur: As quick as a 
radio transmission.

I nd ian  A ir l in e s

*624. Dr. Ran ^ubhag Sinch: (a)
Will the Minister of Communications 
be pleased to state whether it is a fact 
that some Indian airlines have volun
tarily agreed to reduce their intake of 
aviation spirit in view of the acute 
shortage of that material in India?

(b) If so, what are the names of 
those airlines?

The Deputy Minister of Communica
tions (Shri Raj Bahadur); (a) No, Sir. 
In the case of airlines operating with
in India, Government indicated exactly 
how the operations should be curtailed 
and all the companies complied with 
the instructions.

(b) Does not arise.

Dr. Ram Subhag Singh: May I know 
the present supply position of aviation 
fuel in India, and whether the supply
ing Companies have given an assur
ance to the Government that aviation 
fuel would be made available to the 
country and if so, how soon?

Shri Raj Bahadur: Control over 
supply of aviation spirit is now with 
the Ministry of Works, Production and 
Supply and the question may please be 
addressed to them. •

Dr. Ram Subhag Singh: May I know 
whether some aviation fuel has been 
imported from U.S.A.?

Mr. Deputy-Speaker: It may also be 
addressed to the same Ministry.

Shri Eawath: The Minister of 
culture stated a little while agd M t  
aviation spirit is behig used for locust 
spraying also. How much is being 
diverted for this purpose?

Shri BaJ Bahadur: I cannot answer 
that without notice.

A ir  H ostesses

*627. Dr. Ram Subhag Singh: Ta>
Will the Minister of Communications 
be pleased to state whether it is a fact 
that some air hostesses of India have 
been arrested by Egyptian police on 
rharje of gold smuggling?

(b) If so, how many hostesses have 
been arrested?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) No air
hostess employed by any Indian Com
pany has been arrested by the 
Egyptian Police.

(b) Does not arise.

. H o spital  for  B irds

'̂ 628. Shri Raj Kanwar: Will the 
Minister of Food and Asrriculture be
pleased to state:

(a) vvhethej’ ii is a fact that there 
is a Jain BirJs’ Hospital near the Red 
Fort in Delhi locatcd in the premises 
of . a Jain Temple known as Lai Man- 
dir at which a large number of birds 
are trei^ted:

(b) if so, whether it is recognised 
and subsidized by Government; and

(c) what is the poli(^y of Govern
ment in regard to opening of hosni- 
tals for the treatment of ailing birds 
at selected places?

The Minister of Foodf and Agrlcul* 
ture (Shri K. M. Munshi): (a) Yes.

(b) No.
(c) Government do not propose to 

open hospitals exclusively for the cure 
and treatment of birds. All birds in
cluding poultry and those in various 
zoos are treated at the Veterinary 
Hospitals maintained by the State 
Governments.

Shri Raj Kanwar: They say thaC 
there were hospitals for birds in the 
country during Asoka’s days. As a 
practical demonstration of their sym
pathy for these winged creartures, do 
Government propose to take over the 
Jain fjospital for Birds under their 
control and run it as an efficient hospi
tal for ailing and injured birds?

Shri K. M. Munshi: We arje trying (o 
catch up with Asoka's regime, but it is 
2,300 years old; so it will take some 
time before we can have a hospital for 
bhrd̂ .
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;« t o ln r  Xal Sia^li: What kind of 
- birds ate kept? Are mosquitoes which 
'are also winged birds kept?

Shri K. M. Mimshi: A ll kinds of birds.

R ice for  M adras

*631. . Shri Kathnaswamy: Will the 
Minister of Food and Agriculture be
pleased to state;

(a> whether Government are aware 
of the fâ t̂ that the rice ration is to be 
reduced from 8 oz. to 7 oz. in Madras 
State;

(b) whether any repre^ntations 
were made by the Madras Government 
to the Government of India for «m in
crease in the riee quota and if so, with

^what r̂esult; and .

(c) what are the various stens taken
by Government to increase the rice 
positign in the country and assure the 
minimum supply of rice to States?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) The 
Madras Government have reduced the 
rit^ content of the ration in the statu
torily rationed areas from 8 oz. to 6 oz. 
with effect from 12th August 1951.

^ (b) Yes, Sir. Madras will be sup
plied 200,000 tons of rice for 1951 as 
promised to them. The State Govern

' ment have been asking the Central 
Government to increase the rice quota 
to 400,000 tons. It is not possible to 
give more than 2 lac tons* as, though 
we are inlporting more rice than what 
was originally contemplated, there has 
been a shortfall in the expected inter
nal rice surpluses and there have been 
fresh demands on rice from States like 
Assam, Bihar etc. to whom normally 
only small quantities or no quantities 
of rice are given.

(C) (1) Government of India have 
maximised rice imx>orts in 1951 to the 
largest extent possible. Imports of 
rice for 1951 total over 9 lac tons 
against about 4 lac tons in 1950. .

(2) The Centre is also pressing rice 
surplus States to export as much as 
possible.

(3 )"Increase in internal production 
of rice is being taken up as a matter 
of the highest priority.

(4) State Governments are constant
ly being impressed with the necessity 
of procuring maximum quantities.

Shri RaUmaswainy: Is it a fact Sir, 
thf^ great apprehension is entertained 
in pertain quarters in the Madras State 
that if sufflcient supplies are not sent

' ,.o 4,. -■ft:''# - -
to* Madras, the whole rationing sjrstem 
might collapse in certain districts?

Shri K. M. Mttiishl: That general
apprehension is there. The Government 
of India is doing its best to send as 

as if nnssiblv ?»nnire. Twenty 
thousand tons which it had offered has 
now been raised to thirty thousand 
tons. But it is with the greatest possi
ble difficulty.

Shri Rathnaswamy: The other day 
the hon. the Deputy Minister speaking 
on the floor of the House said that 
more rice would be made available to 
Madras State. Does it mean that more 

niioffed to that State or 
the Governrnent would speed up sudd Iv  
of rice to that State?

Shri K. M. Munishi; The question 
relates to two thines. One Is speeding 
up of supntles. The other part- is, in 
view of extreme stringency of rice 
supplies we are only offering 20,000 
tons so far. with crroat difficulty we 
hav<» raised it to 30,000 tons. Beyond 
that it is impossible to go. '

Shri Rathnaswamy: May I draw the 
attention of the hon. Minister to an 
observation made by an hon. Member 

. from the Punjab State that the Gov
ernment gives rice to such o f i  those 
States which do not,, require rice, but 
to such other States which require rice 
more rice is not being sent?

Shri K. M. Munshi; We have been 
negotiating with Punjab for the supply 
of rice which they have in their posses
sion. But so far we have not been 
able to secure and quantity.

Shri Rathnaswamy: May I  ask the
hon. Minister to state the causes for 
this rice shortage?

Shri K. M. Munshi: Iv Is there in the 
.answer itself.

T e m p i .es in  TRAVANcoBE-Cocnm

♦«32. Shri Raj Kanwar: Will the
Minister of Stales be pleased to state:

(a ) whether it is a fact that a 
number of Hindu temples in the 
Travancore-Cochin State have been 
desecrated or destroyed during the 
past two years;

(b) if so, the number of such tem
ples: and

(c) the steps taken by Government
to punish the offenders and to prevent 
a recurrence of such acts of vandalism 
in future? ^

The Minister of States, Transport 
and Railways (Shri Gopalaswaml): (a) 
and (b). According to reports received
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38 cases of desecration of temples have 
taken place in Travancore-Cochin since 
May 1950.

(c) This is a matter which primarily 
concerns the Travancore-Cochin Gov
ernment. According to the report 
received from the State Government 
most of the cases have been detected 
and the State Government are taking
nerr<?sary to Dievciil :>uch de-
sei-rations in future.

Shri Raj Kanwar: When was the last 
act of vandalism of this nature com
mitted in the Travancore-Cochin State? 
Can the hon. Minister say that the 
situation has entirely changed since?

Shri Gopalaswaitii: The iqst act of 
desecration is reported to have taken 
place on the night of 31st July 19dl.

Shri Raj Kanwar: What is the reply 
to the latter part of my question—  
whether the situation has since changed 
entirely?

Mr. Deputy-Speaker: It is going on.
Shri Gopalaswami: It has recently 

occurred; but I believe the number has
diminished during recent weeks.

Shri R. Velayudhan: May I know, 
Sir, whether Government have receiv
ed any memorial or representation 
from nine leading personalities of 
Madras State regarding the demolition 
of the Sabarimalai temple and the 
other thirty-two temples?

Shri Gopalaswami: Yes. Sir.
Shri R. Velayudhan: May I know 

whether the Government of India have 
taken any action regarding the 
hundreds of representations made by 
the people of Travancore regarding the 
destruction of the Sabarimalai temple?

Shri Gopalaswami: They have re
mitted all such rppresentations to the 
Government which is responsible for 
dealing with them.

Shri R. Velayttdluui: May I know, 
Sir. whether the statement made h i  
the Travancore Government with 
regard to thia that the Government of 
India is investigating in this matter is 
correct or not?

Shri GopalaawamI: 1 do not know to
what statement my hon. friend refers.

Shri Lakshmanan: May I know, Sir, 
from the data so far collected by Qov- 
emment, whether there is any Justi
fication for attributing any communal 
colour to these acts of vandalism?

Shri GopaUswattl: Sir, in certain 
members of communities other

than the community to whicb the- 
particular temple may be conaid«r«d to 
1>e attached have taken part in tbiar
desecrations. Beyond that I cannot 
say whether there has been any com
munal colouring. I would also men
tion to the House that in several of 
these cases the motive for such de
secration has been cupidity—an 
attempt to get hold of jewellery and 
cash that could be fqimd in temples.

Shri Kamath: In how many cases 
have the reports received by the 
Minister from the Travancore-Cochin 
Government indicated that the Com- 
<munists had a hand in such desecra
tion?

Shri Gopalaswami: It has been
alleged that the communists have had 
a hand in certain of these cases. But 
so far as this matter is concerned, I 
would bracket communists with
robbers and dacoits who are after
money. •

Shri Lakshmanan: May I know, Sir, 
whether Government have come across 
instances in Travancore-Cochin State of 
thefts in other religious institutions 
such as churches and mosques?

Shri Gopalaswami: I think in the 
earlier stages, that is to say, about a 
year ago, one or two Christian churches 
were supposed to have been desecrated
also.

Shri R. Velayudhan: May I know, 
Sir, whether the destruction of temples 
after temples continues in Travancore 
only after the coming into office of the 
Congress Government there?

Shri Gopalaswami: My hon. friend 
is entitled to his own inference. But 
I might say that some of thos* con
nected with these incidents are people 
who are politically nearer to him.

Shri Sivan Pillay: May I know. Sir, 
whether political parties have taken 
advantage of small and petty cases like 
these to their own ends.

Dr. Ram Snbhag Singh: May I know,
Sir. whether any of the persons who 
committed these acts of vandalism 
have been roimded up?

Shri Gopalaswami: A number of 
prosecutions have been launched ia 
courts.
Short Notice Question and Answer

D e r a ilm e n t  of A llahabad bound  
G o r a k h pu r  Ex pr e ss  T raih

Shri Sidhva: (a) WUl the Minister 
of Railways be pleased to state wheti»9T 
derailment of an Express train <Ar
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Allahabad bound Gorakhpur occurred 
near Ramnathpur station on O ik  O.T. 
Railway on the 18th Ai^gust 1951?

(b) If so, how many coaches were 
•derailed?

is the number of(c) What
casualties?

(d) What are the causes of the 
accident?

(e) When was the particular track 
last inspected by the Permanent Way 
Inspector?

(f) What was the time of the acci
dent and when did the relief train 
reach the scene of accident?

(g) What is the estimated loss, 
caused to the Railway due to this 
accident?

(h) Does this track come within the 
jurisdiction where Railway Adminis
tration through the States have 
arranged to place Watch Guards on 
tracks to avoid mischief on track or 
sabotage?

The Minister of State for Transport 
4tnd Railways (Shri Santhanam): (a)
Yes. At about 4-45 hours on 18th 
August, 1951, No. 73 Up Allahabad 
Express derailed between Saidabad 
and Ramnathpur, stations on the 
Banaras-Allahabad section of the Oudh 
Tirhut Railway.

(b) The tender of the engine and 6 
coaches next to it derailed.

(c) Two passengers were killed. 32 
persons received injuries, 3 of which 
^ere grievous.

(d) The cause of the accident is 
under investigation. Prima facic, it is 
the entanglement of a truss bar. which 
had fallen on the track from a wagon 
on a preceding goods train, with the 
brake gear of the engine of 73 Up 
resulting in the breakage of the fork 
which dug itself into the ballast and 
caused the derailment of the tender of 
the engine and the other coaches in its 
wake.

(e) On 14th August 1951.
, ( f ) As mentioned in reply to part
. (a) the accident occurred at about 4-45 
hours. Medical Relief Trains from 
Allahabad and Banaras arrived at the 
site of the accident at 7-35 and 10-20 
hours ref!r-*^tively. The District Medi
cal Offlrer, O.T. Railway who was 
travellins? by 73 Up rendered First Aid 
on the spot.

(g) The apjiroximate cost of damage 
-to engine, rolling stock and permanent 
way is Rs. 36.600.

^h) No.

Skri SItfhya: In reply to part (d) of 
the question the hon. Minister staled 
that some boulder was thrown on the 
railway track. May I know whether 
the driver was not able to see this 
foreign article lying on the railway 
track?

Shri Santhanam: There was no
boulder. 1 said that from a preceding 
goods train a truss bar had fallen and * 
it got entangled with the engine of the 
Express.

Shri Sidh'Va: Could not the accident 
have been avoided if the driver was 
alert? That is what I wanted to know.

Shri Santhanam: If  the driver had 
known that the bar had fallen on the' 
track he would have taken steps to 
stop the train. But the matter is being 
mvestigated and I am yot prepared to 
pass any judgment now.

Shri Sidhva: Has any immediate 
enquiry by the Railway Inspector been 
made so far?

Mr. Depnty-Speaker; Under the rules, 
immediately an enquiry has to be 
started.

Shri Sidhva: But, Sir. thev make an 
immediate enquiry before the regular 
inqu^y takes place. May I know 
whether it has been made?

Shri Santhanam: The Government
Inspector of Railways commenced his 
inquiry at 14-00 hours on the 19th. that 
is the very next day.

Shri Sidhva: I wanted to know what 
his report is >

Shri Santhanam: I have given the 
preliminary finding, but it must depend 
upon his nnal inquiry. What I stated 
wa^ on his preliminary report.

Shri Sidhva: To what class did the 
derailed coaches belong? Were they 
third class or upper class coaches?

Swthamok: I suppose most of 
them mu^t be third class, but I have 
not got the det^ls

Shri Sidhva; Of these thirty-two per
sons who have been injured hm<̂ ’ many 
are still lying in hospital, and has any 
death laken place since the repoi't wai 
made?

Shri Santhanam: Only three people 
were grievously hurt and thev were 
taken to the hospital. The other thirty- 
two had only slight injuries, they were 
attended to and they went away.
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WRITTEN ANSWERS TO QUESTIONS

R adio  L icences

*613. Shri Kesava Rao: (a ) Will the 
Minister of Commmiicatioiis be
pleased to state whether Government 
have any estimate of unreai&tered 
radio sets in the country? .

(b) What is the number of cases 
detected for non*re£istration of radio 
sets during the last three 3̂ ars and 
what is the action taken against
them?

(c) What is the amount of money 
received towards license fees annually 
from these private radios during the 
last three years?

The Deputy Minister of Commoiiioa- 
tions (Shri Raj Bahadur): (a) No.

(b) Number of cases detected:
1948-49
1949-50
1950-51

Actton taken

7,262
24,3^1
37,441

C:ases
compounded

Prosecuted

1948-49 . . 7jI26 136
1949-50 • • 24,131 220
1950-51 • « 37>20i 240

(o) The licensc fee realised was as under :
Rs.

1948-49 • . 32.81,479
1949-50 . . . 5 1^ , 7 2 2 -
•950-51 . . . 77>34.530/7/-

E n g in e e r  Co n su lt a n t s  B ranch

•614. Shri Kcsa^a Rm : WIU the
Minister of Tnuuiport be pleased to
State : .

(a) whether any Engineer Consul
tants Branch has been working to help 
the various States:

(b) what is the help given to the 
States by this Branch: and

(c) what are the States so far 
utilising the services of this Branch?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Yes.

(b) The Branch provides the techni
cal liaison required by the Consulting 
engineer (Roads) with the various 
State executive agencies in the plan* 
ning, construction and maintenance of 
National Highways and '*other roads’* 
financed by the Centre; and also affords 
technical advice a§ jind when required
231 PSD

by the State Chief Engineers in respect 
of roads other than National Highways 
in Part A and Part B States.

(c) AJl the States except Mysore, 
Jammu and Kashmir and Andaman 
and Nicobar Islands.

O il  fr o m  S u n  F lo w e r  S eeds

*623. Shri Amolakh Chand: Will
the Minister of Food and Agricalture
be pleased to state:

(a) whether any research on the 
lines of American discovery that an 
edil|>le domestic oil and basic oil for 
paints and varnishes can be extracted 
from sunflower seeds, is being con
ducted by Government; and

(b) if so, whether Clk)vermnent pro
pose to encourage the growing of sun
flowers as a regular crop?

The Minister of Food and Agricul
ture (Shri K. M. Munshl): (a ) No
systematic work Is known to be in 
progress in any Government Institution 
at present, v Experiments conducted 
some years ago indicated that while 
the utility of sunflower seed was beyond 
question, it would be un-economical 
under present conditions to cultivate 
it as a source of edible oil, lubricant 
or illuminant. The possibility of culti
vating it on a commercial scale has 
again been taken up at thê  instance of 
the Indian Central Oilseeds Committee, 
and the results are awaited.

(b) This will depend upon the results 
of the experiments referred to in the 
answer to the first part of the question.

“G r o w  M ore  F ood*' Schem es

•625. Shri V. K. Reddy: (a) Will
the Minister of Food and Agriculture
be pleased to state what is the total 
acreage brought under cultivation un
der the ‘Grow More Food* schemes 
during the last three years?

(b) Does the land brought under 
cultivation by the landless labourers 
in various States include this land?

(c) I f  the answer to part (b) above 
be in the afttrmative. what Is the ex
tent of the larid so cultivated by them?

(d) What is the quantity of food- 
grains produced In the land cultivated 
by the landless labourers?

The Minister of Food and Agricul
ture (Shri K. M. Munshl): (a) A
statement showing the available Infor
mation for the years 1948-49 and 1949
50 is plated on the Table of the House.

The data for 1950-51 have not so far 
been received from the State Govern
ments.

(b) to (d). The Information required 
>>y the hon. Member is not available.
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STATEMENT

The acreage benefited and the area reclaimed 
u n ^  the G. M . F. sihemê  during 1948-49 

and 1949-50
(Thousand acrcs.)

1948-49 1949-50
(Apnl 1948 (April 1949 

to to
March *49) June 1950J

Acreage benefited* 
Area reclaimedt

8,938
370

9,825
672

•The area figures reported relate to 
the acreage benefited by various 
schemes. It is likely that more than 
one scheme may be in operation over 
the same area. Thus, these figures 
represent “outside estimates” and the 
actual arear benefited is likely to be 
smaller.

t Exact information regarding the 
area actually brought under cultivation 
out of the area reclaimed is not yet 
available. It is, however, presumed 
that the area reclaimed in one season 
is put under cultivation either in the 
same season or in the next season.

P o stal  Seals

*626. Shri Amolakh Chand: Will the 
Minister of Commuiiications be pleas
ed to state:

(a) wheth(?r the Government of In
dia have decided to use postal seals 
in Devanagari characters in some 
States: and

(b) if so, from when?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) Yes.

(b) From November, 1950.

Im pr o v ed  m eth od  of A g r ic u lt u r e

*629. Shri Kishorimohan Tripathi:
(a) Will the Minister of Food and 
Agriculture be pleased to state whe
ther there is any law enacted in any 
part of India for compulsorily enforr^ 
mg the agriculturists to yse chemical 

Jtertilizers, improved seeds and to take 
to the improved method of compost
ing?

(b) Is it a fact that without proper 
legal authority with them, officers of 
the Agriculture Department find it 
nard to oersunde agriculturists to take 
to Improved method of agriculture?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) With 
regard to chemical fertilisers, there Is

no law in any State making its use 
compulsory. As regards improved 
seeds, Punjab and Delhi have legisla
tion in .force empowering the State 
Governments to enforce the utilisation 
of improved seeds in certain areas. 
In regard to compost, the States of 
Bihar, Bombay, Madhya Pradesh, 
Orissa, Punjab, Hyderabad, Madhya 
Bharat, Mysore and P.E.P.S.U. have 
passed legislation making it obligatory 
on the municipalities to convert all the 
available refuse materials into compost 
manure. Of these States, Punjab and 
Mysore also have laws compelling 
Panchayat Committees to prepare com
post manure and empowering them in 
turn to compel cultivators to conserve 
manure in- the manner prescribed by 
these Committees.

(b) It is not the commonly accepted 
opinion that in order to persuade agri
culturists to take to improved meth^s. 
Compulsion should generally be resort
ed to. The nature of the practice of 
agriculture is such that in most direc
tions compulsion would be inappro
priate. But there are certain practices,' 
e.g., use of improved seed or compost
ing where compulsion c^n usefully be 
brought in after the ground has been 
prepared by persuading the bulk of the 
cultivators of the locality about the 
utility of the practices advocated.

Su g a r  C r is is

*630. Shri Kishorimohan Tripathi*
(a) Will the Minister of Food and 
Agrriculture be pleased to state What 
steps have been taken aguinst those 
who have been held responsible for the 
Sugar Crisis of 1949-50 as a result of 
the enquiry already held?

(b) Who are the parties that have 
been held responsible?

ĉ) What is the total net profit which 
the Sugar industry. Trade and busi 
ness made as a result of the artificial
crisis?

The Minister oi Food and Agricul
ture (Shri K. M. Munshi): (a) and (b). 
The main causes of the Sugar crisis of
1949, in the opinion of the Sugar En- 
ouiry Committee as also of the Tariff 
Board, were the uncontrolled and 
accelerated releases of Sugar from the 
factories by the Indian Sugar Syndi
cate and the rumour that the Govern
ment were trying to facilitate the ex
port of substantial quantity of sugar. 
The Uttar Pradesh and Bihar Govern
ments have already withdrawn the 
recognition given to the Indian Sugar 
Syndicate under theit Sugar Factories 
Control Acts, and it is now under 
liquidation. Action against the mills



779 Written Answers 29 AUGUST 1951 Written Answers 780

or the trade is not possible because 
there was no statutory control over 
sugar during this period.

(c ) It is not possible to calculate 
these profits with any degree of accu
racy.

D elh i T r anspo r t  Se r v ic e  
( P rotest D a y )

*633. Shri Bhatt: WiU the Minister 
of Transport be pleased to state:

(a) whether a ‘Protest Day’ on duty 
was observed by the employees of the 
Delhi Transport Service on the 13th 
August, 1951;

(b) what were the demands of the 
employees;

I
(c) whether the authorities have 

examined the demands; and

(d) if so, with what results?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Yes.

' (b) A statement giving the informa
tion required is laid on the Table of 
the House. [See Appendix IV. 
annexure No. 35.]

(c) and (d). Yes. The Delhi Road 
Transport Authority has already dis
cussed the demands with the repre
sentatives of the tTnion with a view to 
see how many could be accepted and 
the matter is still under consideration 
by the Authority.

A llo tm e n t  of R ice to H yderabad

*634. Shri Ganamokhi: (a) Will the 
Minister of Food and Agriculture be
pleased t6 state whether it is a fact 
that the Government of Hyderabad 
have requested the Government of 
India to make an additional allotment 
of rice for the current year?

(b) If the answei to part (a) above 
be in the affirmative, do Government 
propose to allot the same?

The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a land  (b). 
The Government of Hyderabad have 
asked the Government of India for 
larger allotments of rice than it has 
been possible to promise them. There 
is no fixed quota of rice for Hyderabad 
for 1951. Up to August, 7,000 tons 
has been allotted. For the remaining 
months of the year, quantities ranging 
from 1,000 to 2,000 tons per month are 
likely to be given depending on avail
abilities. -

Ra il w a y  C l e a r in g  A c counts  O ffice .
D e lh i

*635. Shri D. S. Seth: (a ) Will the 
Minister of Railways be pleased td 
state whether a Committee wai re
cently appointed by Government to 
report on the future of the Railway 
Clearing Accounts Office, Delhi, as a 
result of re-grouping of Railways?

(b) Who were the members of the 
Committee referred to in part (a) 
above and what interests did they 
represent?

(c) What recommendations have 
been made by the Committee in ques
tion and what action do Government 
propose to take on them?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Yes.

(b) The members of the Committee 
were Director, Finance, Railway Board; 
F.A. and C.A.O.. Southern Railway, 
and F.A. and C.A.O., B.B. and C.I. 
Railway.

(c) The Committee’s recommenda
tions are under consideration and it is 
not at present in public interest to 
publish them.
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S ug ar

[*636. Babu Ramnarayan Singh: Will 
the Minister of Food and Agriculture
be pleased to state whether, as a result 
of the lifting of restrictions on sugar, 
after the reservation of a sufficient 
quota for the fulfilment of the ration
ing commitments, (i) there has been any 
increase in the production of sugar, 
and (ii) there has been any reduction 
in Government expenditure?]

Tlie Minister of Food and Agricul
ture (Shri K. M. Munshi): ( i )  Yes.

(ii) No.
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R ice por  W est B engal

134. Shri A. C. Guha: Will the 
Minister of Food and Agriculture be
pleased to state:

. (a) whether the rice portion of
ration has recently been reduced and 
if so, the reasons therefor;

(b) the quantity of rice that was 
allotted to West Bengal during the 
current year and the quantity actually 
supplied; and

(c) when the remaining portion of 
the allotment of rice is going to be 
supplied?

.The Minister of Food and Agricul
ture (Shri K. M. Munshi): (a) Madras, 
West Bengal and Travancore-Cochin 
have reduced the rice component of 
the ration owing to limited availability 
of rice and to conserve their present 
stocks.

(b) West Bengal’s rice quota for the 
year is 30,000 tons. Against this 20.045 
tons have already been allotted upto 
the end of August, 1951. About 11,100 
tons have actually been delivered till 
14th August, 1951.

(c) The balance of the rice quota 
will be supplied during September.

I ncom e  f r o m  R a il w a y  F are

135. Shri Kshudiram Mahata: Will 
the Minister of Railways be pleased to 
state:

(a) the income from Passenger fare 
during the months of April, May and 
June 1951 and that of the correspond
ing months of 1950; and

(b) the total number of passengers 
who travelled during the above period?

The. Minister of State for Transport 
and Railways (Shri Santhanam): (a)
and (b). A statement showing the 
income from passenger fare and the 
total number of passengers booked 
during the months of April, May and 
June 1951 compared with 1950 is 
placed on the Table of the House.

June

1950 1951

STATEMENT
Clasft I  Railways

(In thousands)

Rssengcr earnings .

Passenger camings 
Passengers booked .

April
1950 19 51
8,60,88 9,80,63
106,691 95,390

May
1950 19 51

9,13,54 io ,54>?i
110 ,2 17 108,768

Passingereamrngf . '  8,31,93 9.64,84 '
Passengers booked . 109,002 106,705

NOTE.— Figures for June 1951 arc appn> 
xinmtes.

F orests

136. Shri Kishorimohan Tripalhi:
(a) Will the Minister of Food and 
Agriculture be pleased to sUte what 
parts in India are over-forested and 
which are poorly forested?

(b) What is the total ofT-take of 
timber annually for various purposes?

The Minister of Food and AgriouK 
ture (Shri K. M. Munshi): (a) The
Andamans and Nicobars are dver- 
forested. On the mainland the western 
half of the Indo-Gangetic Plain is poor
ly forested. Other States lie between 
these two extremes. On the whole the 
percentage of land under forests is 24, 
with Assam and Madhya Pradesh hav
ing a percentage of 42. It is consider
ed desirable that the percentage for 
the country should be 33-1/3.

(b) Timber—2 0 million tons.

Fuel—4 .2 million tons.

Total—6*2 million tons.

M in is t r y  of  States (S t afp )

137. Prof. K. T. Shah: Will the
Minister of States be pleased to state;

(a) the number of (i) Gazetted, and
(ii) non-Gazetted officers, clerks and 
Class IV servants in the Ministry and 
its attached and subordinate offices on:
(i) 15th August, 1947; (ii) 31st March, 
1948; (iii) 31st March, 1949; (iv ) 31st 
March. 1950 ffnd (v) 31st March. 
1951; and

(b) the number of the officers, 
clerks or Class IV servants appointed 
temporarily in the first instance and 
Subsequently (i) made permanent;
(ii) retired or (iii) retrenched, during
each of the years 1947-48 (Post
partition), 1948-49, 1949-50 and 1950
51? ^

The Minister of States, Transport 
and Railways (Shri Gopalaswami)^: The
information is not readily available. 
Its collection will involve an amount 
of time and trouble which will hardly 
be commensurate with its possible use. 
If, however, the hon. Member has in 
view any important purpose for which 
these figures are essential, I shall make 
an eiTort to hâ ve them collected.
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L ocust Control Organisation

138. M . Dfeshnmkh: Will t îe Minis
ter of Food and Agricolture be pleased 
to lay on the Table of the House a 
statement giving the following infor
mation:

(i) the year in which the Locust 
Control Organization was started by 
the Government of India;

(ii) the total expenditure incntrad 
every year from the period 1940-41 to
1951-52;

(iii) the contribution made by the 
Provinces and the Indian States every 
year from the period 1940-41 to 1947
48 (pre-partition) and the present 
States from the period 1947-48 (post
partition) to 1951-52;

(iv) the damage caused by locusts 
in each year; and

(v ) the strength of the present 
I-ocust Control Organisation?

The Minister of Food and Agricul
ture (Shri K. M. Mttfishi): (i) The
Central Locust Warning Organisation 
was started in 1939. A control wing 
is added whenever a locust cycle starts.

(ii), (iii) and (v). A  statement 
giving the required information is laid 
on the Table of the House. [See 
Appendix IV, annexure No. 36.]

(iv ) Estimates are not available.
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Food grains (R eserve)

[139. Babu Bamnarayan_____
Will the Minister of Food and _ 
culture be pleased to state what was 
the quantity of foodgrains in stock 
with the Government of India on the 
31st July, 1950 and on the 31st July, 
1951?
231 PSD

(b) What were the prices of food
grains in the months of July, 1930 and 
1951 respectively? '

(c) How much of the quantity of 
foodgrains produced in India during 
the year 1950 was utilised for the 
rationirig purposes?]

The Minister of Food and Agrleitl- 
luire (Shri K. M. Munalii): (a ) On 31st 
iTuly, 1950, 31,600 tohs of foodgrains 
were available in our central reserve 
depots and on 31st July 1951, 21,700 
tons.

(b) A statement showing the market 
prices in different centres of the major 
foodgrains prevailing during July 1950 
and July 1951 is placed on the Table 
of the House, [See Appendix IV. 
annexing No. 37.]

(c) Out of the 1949-50 cereal crop, 
Government procured 4,617,000 tons for 
distribution under different forms of 
Rationing.

Information B ureaus

140. Shri Sidhva: Will the Minister 
of Communications be pleased to state;

(a) whether the Information Bureau 
opened in Bombay has become 
popular; and

(b) if so, whether it is Intended to 
open similar information bureaus at 
Calcutta and other places?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) If the
hon. Member is referring to the Infor
mation Bureau opened by ttie Overseas 
Communications Service the reply is in 
the affirmative.

(b) An Information Bureau was 
opened at Calcutta also on 1st August,
1951. Similar Bureaus will be opened 
at other important'places like Delhi 
and Madras as and when convenient.

Salvage of Hamdas

l ^ S h r i  Sjdhva: WIU the Minister 
of Transport be pleased to state;

(a) whether it Is a fact that the
Bombay Port Trust in consul^tlon 
with the Government of India have 
undertaken to salvage the vessel 
Ramdas which sank in ^m bay waters
111 1947 and if so, to whom this work 
has been entrusted and at what cost
and '

(b) whether the Port Trust will 
share the cost of salvage or the com
pany will bear the enUre cost?

n e  Mlnlater of SUte for Traaaport 
(Shri santhaiwiiih (a)

Yes. It IS proposed to entrust the work 
to an Italian Firm, Messrs. D 
Tripcov’ch and Ci., Trieste. The totai
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cost is estimated to be Rs. 13.86,000 
which includes the cost of salvage of 
two other vessels sunk in the harbour.

(b) The Port Trust will bear the 
expenditure in the first instance. If, 
after salvage, the Owners claim the 
wrecks, they will have to pay the 
salvage cost and the expenditure in
curred by the Port Trust plus 20 per 
cent. If, however, the owners do not 
put in such a claim, the wrecks will be 
sold by public auction six months after 
they have been salvaged in accordance 
with section 14 (2) of the Indian Ports 
Act, 1908.

Theft or P ostal Stamps

142. Shri Sidhya: Will the Minister 
of Commtuilcatioiis be pleased to state;

(a) whether theft of postal stamps 
pasted on letters by the Departmental 
employees has been detected;

(b) what is the estimated value in 
rupees of the theft of stamps since 
April 1951, as compared with the 
previous year;

(c) whether Government have taken 
any steps to stop pilferage of stamps on

. letters posted by public; and

(d ) if so, what they are?

The Deputy Minister of Communica
tions (Shri Raj Bahadur): (a) Yes.

(b) Since in most cases the stamps 
are stolen from unregistered articles 
which are destroyed by the culprits, 
no reliable estimate of the value of 
the stamps stolen during a particular 
period can be made. But from the 
reports received from the>* Heads of 
Circles, it appears that, except in West

Bengal, for which no figures are readily 
available, the estimated value of 
stamps pilfered in this manner is 
negligible.

(c) Yes.

(d) The steps taken are detailed in 
the reply to part (c) of Question No. 
2923, dated the 9th April, 1951. In 
addition, the help of the Special Police 
Establishment has been obtained where 
necessary and posts of Inspectors of 
Stamps have been sanctioned at 
Calcutta and Bombay specially for 
detecting malpractices in the use of 
stamps. In the Telegraph Check 
Office, Calcutta, stamps borne on tele
graph messages which have been pre
viously cancelled at the office of book
ing are being punched as soon as the 
message drafts are received.

Supply  op drinking  w ater  on 
Ra ilw a y  Stations

143. Shri Si^va: (a ) Will the
Minister of Railways be pleased to 
state at how many stations is drinking 
water supplied on payment?

(b) Is it the responsibility of Gov
ernment to supply drinking water 
free, whether ordinary pr cool water?

The Minister of State for Transport 
and Railways (Shri Santhanam): (a)
Drinking water is available for supply 
to passengers free of charge at all 
stations. During summer season, how
ever, as an additional aiHenity, electri
cally cooled water is also supplied at 
a few stations on certain major Indian 
Railways, some of whom charge a 
small tee.

(b) No.
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Wednesday, 29th August, 1951.

The House met at Half Past Eight
of the Clock.

[M r . Deputy-Speaker in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

9-35 A.M.
MOTION FOR ADJOURNMENT

Maintenance of electrical equipment
IN Parliament Chamber

Mr. Deputy-Speaker: I have received
notice of an adjournment motion from
Shri Hari Vishnu Kamath in the 
following terms;

“ The failure of Government to
maintain their electrical equip
ment and appliances in good order
as evidenced yesterday by the
narrow escape of several Members
of Parliament from fatal injuries
almost caused by the flying blade
of a revolving electric fan fixed in 
Parliament Chamber” .
Has the hon. Minister anything to

say in this connection?

The Minister of Works, Production 
and Supply (Shri GadffU): I sincerely
regret for this incident. From the brief
enquiry I have made after I received a 
copy of the notice of the adjournment
motion given by my friend Mr. H. V. 
Kamath, the facts are that in the
month of July and thereafter there was
some change in the temperature, and 
suggestions were made that additional 
fans should be instalI|Ki. So, over and 
above the normal number, some five
fans were installed, and this is one of
them. Before these fans were installed 
they were examined, and every week
all ihese fans are examined, probably
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on Sunday mornings. From the inspec
tion that I made— and I have also shown
ihe thing to my friend Mr. Kamath—
it appears that the particular portion
simply gave way, and prima facie it 
appears to me that there was no case
of negligence or anything of that kind. 
However, I am. directing further
enquiries in the matter. I think my
hon. friend will be satisfied with what
I have said.

ShriKam att (Madhya Pradesh): May
I ask if the report of the enquiry will
be laid on the Table of the House as 
soon as possible?

Shri Gadgil: Well, as far as I under
stand. that is what the House is 
entitled to.

Shri Kamath: Who is conducting the
enquiry?

Shri Gadgil: An expert.

Mr. Deputy-Speaker: But it is a very
serious matter. By an act Providence
it has not caused an injury to any
body. I am sure the hon. Minister will
see that the enquiry is conducted
properly so that the life of every Mem
ber here, which means the lives of so
many millions of people outside on
account of their representative charac
ter, may be safe.

Shri Kamatii: May I request that
if negligence is proved the person
concerned should be biought to book
and punished?

Mr. Deputy-Speaker; Yes, certainly. 
All that wOl follow. That goes without
saying. But we are more interested in 
seeing that in future there is greater
safety. We d̂o not know at this stage
whether it is due to the getting of any
bad machine or otherwise or of some
screw not being quite in order and so
on. All that will be known later on.
I am sure when the report comes in, 
it will be given to the Speaker and
placed also, if necessary, on the Table
of the House for information.
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In view of the statement made by 
the hon. Minister for Works, Produc
tion and Supply I do not consider that 
the adjournment motion is necessary.

Now the House will oroceed to the 
other business.

Trust {Amendmint) Bill 1528

Shri Kamath (Madhya Pradesh): 
Before the House proceeds to the 
other business may I invite your atten
tion to the fact that a White Paper 
on the Japanese Treaty was to be 
placed on the Table of the House 
yesterday or today. I do not question 
the delay that has occurred— it may 
take a little longer, But I would 
Truest you to convey to the Prime 
Mmister through the Minister of State 
I S f . I^arliamentary Affairs that the 
White Paper might include also a copy 
o f the Anglo-American draft of the 
Japanese Treaty, if it is not already 
included therein. Tliat must also be 
included in the White Paper.

Mr. Depnty-Speaker; The hon. Minis
ter of State for Parliamentary Affairs 
will convey it to the proper quarters 
and will make an enquiry also.

PAPERS LAID ON THE TABLE
Delhi Road T ranspoht A uthori'̂ y 

(Advisory Council) Rules 1951 *

— Minister of Slate for Transport 
and RaUways (Shri Santhanam): I beg
to lay on the Table, in accordance witli 
subsection (3) of Section 52 of the 
M h i  Road Transport Authority Act. 
1950, a copy of the Delhi Road Trans
port Authority (Advisory Council) 
I^ e s ,  1951, published in the Ministry 

Notification No. 51-TAG 
(32)/50, dated the 20th August. 1951. 
[Placed in Library. See No. P -2ai/51.]

MADRAS PORT TRUST 
, (AMENDMENT) BILL

The AfiBister irf State for Transport 
and RaUways (Shri Santiumam): I

to move for leave to introduce a 
Bill further to amend the Madras Port 
Trust Act, 1905.

Depnty-Speaker: The question

“ That leave be granted to 
introduce a BiU further to amend 
the Madras Port Trust Act, J905.”
The motion was adopted.
Shri Santhanam: Sir. I introduce 

the BiU.

GOVFRNMENT O'F PART C STATES 
BILi-— Contd.

Mr. Deputy-Speaker: The H^use will 
now proceed with the further con
sideration of the Bill to provide for 
Councils of Advisers in certain Part C 
States and for Lesgislative Assemblies 
and Councils of Ministers in Himachal 
Pradesh and Vindhya Pradesh.

Shri Shankaraiya (Mysore): Yester
day I was pointing out the fact that 
by the introduction of this legislative 
measure, vested interests would be 
created in the small States and that it 
would be a stumbling block in the 
way of merger and the larger issues 
in the country. The hon. Minister was 
pleased to put me a question and I 
was answering whether vested interests 
would be created in democratic insti- 

•tutions- The Question is not whether 
democratic institutions are introduced 
now or not available by the merger 
bacause in either of the cases democra 
tic institutions are being instituted. 
Even according to this limited and cir
cumscribed kind of legislation if demo
cratic institutions are introduced, by 
means of a merger, 1 was establishing 
the fact that it will not deprive the 
democratic nature of the administra
tion and on the other hand by merg
ing in larger States, they would be 
gaining in so many respects and I was 
about to give an illustration with re
gard to Coorg in this matter. Though 
democratic institutions are good, as to 
the results of the step taken whether 
it would be applicable or not, or as to 
what good efTe':t it would produce, 
would greatly depend upon the time 
the circumstances and the conditions 
of the country in which it is being 
introduced. If it is a fit and proper 
Slate. I would think of it on a different 
level. These States. Coorg, Bhopal and 
Ajmer are too small in area and 
population and they have not got any 
sufficient material or income to main
tain themselves and they will have to 
be entirely dependent upon the other 
neighbouring States for help or from 
the Centre and if these units should 
continue to be administered by the 
Central Government the burden will 
be greater and the Centre will have to 
bear huge expenses and they will have 
to be contributing very much from the 
Central funds. If I am only to illus
trate as to how the circumstances and 
conditions of a country will affect the 
democratic institutions and the work
ing of it, I would like to invite the 
attention of the House to the condi
tions that are prevailing in Coorg.

At the outset, t may also say when 
I am placing these facts before the 
House, as one coming from Mysore, 
the House should not be carried away 
by the idea that I am for the merger 
of Coorg with Mysore. If there should
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be any doubt, I would like to allay it 
and I am placing these facts before 
the House just for the consideration 
of the facts on their merits, as they 
arp at present, irrespective of the fact 
wnetnei- ît is to oe merged with 
ifilysore, Madras, Bombay or any other 
province including Klarnatic also. 
Coorg is a small province with a popu
lation of nearly 2 lakhs of people and 
with an income of nearly Rs. 45 lakhs. 
Even though there is a legislature the 
Government at present is being run 
by a small section ot the people known 
as Coorgis. Out of the 2 lakhs of 
people they are only about 30 thousand 
to 35 thousand and not more than 
that. The majority of the people are 
of different classes. Taking into con
sideration the economic an^ social 
conditions of the people therein, these 
35,000 people have been tar advanced 
in education, culture and in economic 
matters and the rest of the people are 
tillers of the land and almost back
ward. Educational facilities, health 
facilities are hardly any. Their social 
and economic conditions are almost so 
to say in a highly backward condition. 
There has not been sufficient develop- 
mei:t. With these conditions and pers
pective in view I would request the 
House to consider the statement of 
my hon. friend, Mr. Poonacha who is 
a representative coming from Coorg 
and who was pleased to say that even 
though Coorg is centrally administered, 
they will not be a burden and they 
will not be asking*' for more fUhds 
from the Centre and that they have 
been meeting their own expenditure 
out of their own income. I would like 
to state that it is not a correct fact. 
Even though for the past few years, 
they have been meeting their expendi
ture, I woulvl like the House to con
sider as to how much amount is spent 
out of this income for ameliorative 
purposes such as orovidihg public 
services and benefits such as educa
tion, health, communications and trans
port facilities, trade and other econo
mic facilities etc. Even though there 
has been some expenditure, there are 
very few schools provided for the 
education in the rural parts and 
except in a few big towns—3 or 4 in 
number—there are hardly any schools 
there and with regard to higher edu
cation. only recently they have started 
an Arts Intermediate College and all 
expenses on education are either met 
by the Mysore Government or the 
Madras or the Bombay Governments. 
They have not provided any facilities 
in the Coorg State itself and 
for educational purposes they have 
not spent anything. What little has. 
been spent is spent in the 3 or 4 
towns where! this community has been 
concentrated and the villagers as such 
have been neglected. For educational 
facilities either they will have to

depend on Mysore or Madras br 
Boaioay and as regards heaith facilir- 
ties, there is oaiy one hospital at 
Mercara and there are no other local 
dispensaries or hospitals provided for 
the rural areas and as we know, Coorg 
is a mountainous country, it is a 
Malnad area and malaria is very 
much rampant and hospital facilities 
are absolutely necessary and they are 
entirely dependent upon the hospitals 
at Mysore, M;^dras and BonU>ay. As 
regards conveyance and transport 
facilities the State being a moun
tainous country the rural parts have 
not been properly connected with the 
result that their economic conditions 
have not been improved. As regards 
trade and commerce facilities they 
are entirely dependent upon Mysore, 
Madras and Bombay for this purpose.* 
That is why the legitimate aspirations 
of the Coorg people .are directed to 
merger with any of these neighbour
ing provinces and not to continue as 
a separate entity, because the Coorg 
Government, as such is not providing 
any of these facilities for them now, 
and they will have to depend upon 
Mysbre, Madras or Bombay Govern
ments. Whatever is given to them 

. now by these States is by way of
courtesy and they cannot claim it as

 ̂ a matter of right and in Coorg they
cannot have all these facilities for 
themselves. By merging with the 
neighbouring States they can demand 
il as a matter of right and all the 
facilities are already there in these 
larger States I wish to bring to the 
notice of the House that many of these 
educated people in Coorg are not 
emplo3̂ d therein; Jhey seek employ
ment and carry on business in out
side parts, mostly in Mysore. Most of 
these people are employed in Mysore 
Service and if I may inform the 
House the present Chief Justice,of 
Mysore is from Coorg and most o f the 
Conservators of Forests happen to be 
Coorgis; many of them have been
taken in other Civil Departments, I 
therefore request the hon. ‘Minister to 
consider whether by joining with the 
neighbouring States, these people 
Would be benefited or not. Whether 
the democratic type of administration 
as now envisaged being of a limited 
nature, I would like the hon. Minister 
to consider whether this will not be 
taken advantage of by the smaller 
section that are already in power and 
who are trying to perpetuate that 
power for ever over the other illite
rate and backward class people. That 
is why I was bold enough to say that 
vested interests would take advant
age of this legislation to the prejudice 
of the majority of the people. If the 
wifj^es of the peoole are taken, I can 
boldly say that the people are fyr 
merger. When that is the aspiration



1531 G o v e rn m e n t o f 29 AUGUST 1951 P aT t C  S tates B i l l 1632

[Shri Shankaraiya]

of the people, why should the Govern
ment not carry out the wishes of the 
people and try to give them a higher 
type of democratic set up rather than 
creating this-small type of democratic 
Government with a dyarchical system 
of administration and thus creating 
cleavage among the classes. I would 
like to point out that if this sort of 
administration is introduced, then, the 
consequences will be greater and when 
this small gr'GUp of people in power 
try to perpetuate with the power, 
naturally there will be difference in 
opinion, and there will be class hatred. 
Unnecessarily, we wiU be giving room 
for class hatred by this sort of thing. 
The hon. Minister may also say that 
some of ihe people from Coorg h ^ e  
appreciated the introduction of tMs 
piece of legislation. I would say that 
they belong to this particular minority 
group and they are interested m 
having this sort of thing as it is to 
their advantage. But, the majority of 
the people are not willing to have 
this sort of administration; they want 
merger with a bigger State They 
want to have proper faciijties and 
claim as a matter of right. As bet
ween these two types of demands the 
demand for the present 
Umited legislaUon by a smaller 
section on the one hand a ^  the 
demand for a democratic type ol 
institutions with larger ^facilities m 
neighbouring States by majority
section of the people on the other 
band, the Government will have to 
choose and go with the wishes of the 
larger section ot  ̂ the 
the greater interest of the country. 
That was my point. I would 
request the hon. Minister to consider 
this and drop Coorg from the appU- 
cation of this legislation.

I would also iike to bring out 
other fact. Apart from these faciUti^ 
that the Coorgis enjoy at the cost of 
the neighbouring States....

An Hon. Member: At the cost?

Shri Shankaraiya: Yes; they are 
meeting the cost of giving them educa
tion, hospital faciUties etc.

Shri Poonacha (Coorg): May I 
point out to my hon. friend toat ^ter 
all Mysore is not affording free edu
cation to aU people who come from 
Coorg. I think they not only cha^e 
the legitimate fees, but recovM double 
the fees for non-Mysoreans. That is 
the case also with Madras. I am very 
sorry to say that ^adlities are only 
ex i^ d ed  by the adjoining States 
Mysore and Madras al double

Shri Shankaraiya: If t)y mere pay
ment of fees education could be had, 
that would be all right. But, the 
Mysore Government and the other 
Governments will have to pay extra 
money from their State funds. Techni
cal education and other scientific 
education cannot be had by merely 
paying a small amount of fees. For 
example, take Medical College, En
gineering College or the Science 
College, if they want to have educa»- 
tion in these institutions, by merely 
paying fees just as any other 
Mysorean does, they cannot have all 
this education. The State will be in
curring higher expenditure. I was 
pointing out that all these facilities . 
are not being provided by the local 
Coorg Government and that they are 
given by the other neighbouring 
States. As regards judicial adminis
tration, recently, it has been tacked 
on to the Mysore High Court. The 
ameliorative * items of expenditure 
are met by the other States; judicial 
administration is also there. With 
regard to centrally administered sub
jects, they are administered by the 
circles and divisions that are situated 
either in Mysore or Madras. The only 
few things left for administration 
would be with regard to the adminis
tration of ordinary matters. The 
question is whether for this limited 
administrative purpose there should be 
a separate legislature at such a high 
expense, and whether it would be 
economical to have such a sort of 
Government, at this juncture when 
the people are against this kind of 
legislation and want a merger with 
the neighbouring States. Therefore, 
the pi‘inciple of democratic institutions 
having vested interests is not ruled 
out and this is one of the instances. 
Even though a m ajority 'of the people 
are for merger, it is only a few 
people— if I may say so even amongst 
the Coorgis, many of the people are 
in favour of merger— it is only a few 
highly placed people both in the 
military and other departments.......

Mr. Deputy-Speaker: This Bill does 
not directly refer to merger.

Shri Shankaraiya: I am giving an 
instance.......

Mr. Deputy-Speaker: A casual
reference may be made to it. But. the 
main point is whether Coorg has to 
be excluded or not. That can be dealt 
with.

Shri Shankaraiya: I have taken 
Coorg as a typical case and am trymg 
to point out how the introduction of 
this democratic type of institution as 
envisaged in the Bill will not be suit
able, that it will create vested interests
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and subsequently come in the way of* 
tackling the problem of merger and 
coming in the way of the ^yishes of 
the people. That was what I am 
pointing out.

Moreover, with regard to the type 
o^  administration that is to be set up,
I wish to say that it is not cojnpletely 
a democratic set up. It introduces a 
sort of a dyarchical form of Govern
ment. The Chief Commissioner is 
given some powers. Whenever there 
is a difference between the Chief 
Minister, who ir the popular repre^n- 
tative and the Chief Commissioner, 
the Chief Commissioner has been given 
certain powers under certain circum
stances. I would request the hon. 
Member coming from Coorg to consider 
whether he would like to accept this 
sort of administration and whether i^ 
would really be a democratic institu
tion. Even on this ground, the intro
duction of this legislation to Coorg is 
not proper. Whether merger is possi
ble now or not, is altogether a different 
question and it has to be tackled sub
sequently. The point that I am making 
out is whether the Government, before 
introducing this type of legislation, 
have exhausted the other remedies 
and tried to implement the wishes of 
the people there, whether they have 
taken any steps and found any 
difficulty, and if so, what the difficul
ties are. and why they should not 
carry out the wishes of the people? 
No answer has been given; no clari
fication has been made. It is only 
when this method is exhausted, then, 
as an alternative, this tjrpe of dyarchi
cal form of Government or democratic 
institution of a limited type could be 
placed for consideration. When the 
wish of the people is for merger, I 
think it is high time that the wishes 
of the people should be carried out 
and Coorg should be dropped out from 
this legislation.

Mr. Deputy-Speaker: The hon.
Minister. *

Shri Shankaraiya: May I submit
one more word. Sir? I have sent two 
amendments yesterday: one as an 
amendment to the amendment of the 
hon. Minister and the other as amend
m ent to the amendment of Mr. Sldhva. 
I am not making any speech. With 
the permission of the Chair, I beg to 
move:

In the amendment proposed by 
the hon. Shri N. Gopalaswami 
Ayyangar in subrclause (2) of 
the proposed clause 3 omit the 
word “ Coorg” .
I further beg to move:

In the amendment, proposed by 
Shri R. K. Sidhva in the proposed

amendment to sub-clause (2) of 
clause 3, after the word “ Bhopal 
insert the word “ Coorg” .
Mr. Depaty-Speaker: All right. The 

hon. Minister.
10 A.M.
The Minister of States, Transport 

and EaUways (Shri Gopalaswami): I 
rise to reply to the debate that has 
taken place on the first of the amend
ments moved by me, a debate which 
has lasted over nearly two days and 
a half. This deMf^e has covered a large 
number of uomts. It has also dealt 
with certain pf the amendments tabled 
by hon. Merfibers to the amendment 
proposed by me and which have been 
taken as having been moved. In deal
ing with this matter, I should like to 
sav a few words on the general ques
tions that have been raised by various 
hon. Members.

The main theme of hon. Members, 
if I have understood it aright, has 
been this, that they are quite agre^ 
able to the introduction of a certain 
measure of responsible government in 
some of the States. They are also 
agreeable to the introduction of some
thing less than responsible govern
ment in the case of the three border 
States. But in the case of the rest, 
several of them have expressed their 
view that it is undesirable to intro
duce anything like responsible govern
ment in those States. They have 
adduced various arguments to support 
this point of view. As regards the 
first two out of the three matters I 
mentioned, there is hardly anytmng 
for me to say. There is one little 
matter about the three border States 
which has been raised by my hon. friend 
Shri A. C. Guha with which I shall 
deal later on. But with regard to the 
general question that has been raised, 
the main arguments are: that these 
States are small States, that they are 
States which should merge in neigh
bouring States sooner or later, that 
the introduction of anything like 
responsible government in those States 
would swell up the expenditure that 
is now being incurred in those States 
and they would not be in a position to 
bear it, nor is it desirable that they 
should shoulder such additional ex
penditure for what is corisidered to 
be only a mere transition period. Now, ' 
the other thing has also been said, 
that the introduction of responsible 
Government would create legislatures 
and Councils of Ministers in those 
States and when the question of
merger has to be taken up in the
future, these or those who compose 
these Legislatures and Councils of
Ministers will constitute a group of 
persons with vested interests whose 
attempt will be to sabotage any 
attempt at a merger of these States 
with neighbouring States.
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Now. with regard to the last point 

I have just , mentioned, it has been 
diifirult for me to' understand the 
mental attitude of the hon. Members 
of this House who have put forward 
this particular contention. I take it that 
they are all believers in democratic 
institutions, ind it they are believers 
in such institutions, I do not think 
they can subscribe to the proposition 
that the introduction of a democratic 
institution necessarily inclines those 
who take part in such institutions to 
develop the narrow mentality of 
persons with vested interests who will 
be interested always in trying to per
petuate themselves. An attitude of 
this sort is absolutely inconsistent 
with any democratic principles, and 
I do not think that those who come 
to these Legislatures and Councils of 
Ministers will be people who will be 
inclined to perpetuate themselves. 
After all, what is the certainty that 
they will personally get perpetuated? 
They have to depend upon the votes 
of people in the particular areas con
cerned in order to get themselves 
returned to these Legislatures and 
they will have to depend upon the 
support of such people for getting 
into office as Ministers. Therefore, 
there can be no personal interests and 
they will have to look at the problem 
of merger from the purely public 
point of view. Let us also remember 
th ;t at present, in the conditions which 
exist in India today, the desirability 
of a merger or the undesirability of 
it will have to be judged largely on 
administrative considerations. We want 
that democratic institutions should be 
available to every citizen of India. 
Whether he gets it in a small area or 
whether he gets it in a bigger area, 
he has to be given the feeling that 
he is taking part in the administra
tion, that he has got certain rights 
which he can exercise, if not directly 
himself, certain rights which will en
able him to choose the persons who 
are to administer affairs in his behalf. 
That being so, what in substance can 
be the attitude o f persons who come 
into these new Legislatures and 
Councils of Mini*;ters? They will have 
to wei^h the advantages of their con- 
tinuins in that particular set-up with 
the advantages and disadvantages of 
getting themselves merged in larger 
units, and if they find the latter the 
more advantaeeops course, I do not 
think that the mere fact that they 
have held office as members of the 
particular Legislative Assembly or 
the particular Councils of Ministers 
for a term or two, would stand in the 
way of their taking the right kind of 
decision. I therefore, brush aside this 
argument based upon vested interests.

 ̂ Now, in the course of this debate, I 
was rather surprised to see hon. 
Members referring to the Legislatures 
and Councils of Ministers that we are 
proposing for these units, as som&- 
thin^ not serious in themselves, but 
as some paraphernaliaT—that is the 
word used—which will stand « s  
obstacles in the way of the further 
progress of the area concerned. I am 
not willing to reduce democratic 
institutions of such an important 
character as Legislatures and Councils 
of Ministers to the level of mere en
tangling" paraphernalia which will 
stand in the way of progress. I rather 
think that the existence of such insti
tutions should, prima facie, make for 
greater progress in the particular area 
concerned, and they can give up that  ̂
set-up only when they come to realise 
that their merger in a larger set-up 
^ il l  be more advantageous to them.

The argument was flung at me by 
more than one speaker that my dis
tinguished predecessor in office pur
sued a policy of integration of States 
and that what I am trying to impose 
on the House today is something the 
reverse of it, something which will 
make for disintegration or, at any 
rate, for preventing the integration of 
certain small units into larger units, 
as those hon. Members believe the 
Sardar would have done had he lived 
today. Let me remind this House that 
before the Sardar came to be in 
charge of these Part C States there 
were only three centrally administered 
areas and for the creation of the re
maining seven of them he is entirely 
responsible. I want to make hon. 
Members realise that one fact. When 
he was pursuing the policy of integra
tion and did bring about the integra
tion of about 562 States in the country 
into larger units, why did he think 
it necessary that these ten States 
should be made into separate entities 
under the direct administration of the 
Centre? He was not a man who took 
his decisions casually. He was a man 
who took his decisions deliberately.

‘ If he did so, he must have had good 
reason for doing so. It was because 
he thought, even in the rush of things 
for which he and others were res
ponsible, in bringing about the unity 
of India it was desirable that those 
States were left to themselves for the 
time being until the time came for 
either merging them into neighbour
ing States or for giving them as 
separate entities a more satisfactory 
constitutional set-up than, they have 
today.

For instance, it was asked why 
when the Sardar was able to bring 
about .562 Princes to agree to all sorts 
of unions and so on. it was diflRcult*
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for the present Minister of States to 
get the Nawab of a State to agree 
to a merger of the State of Bhopal 
with Madhya Bharat. Let me remind 
the House of the covenant in which 
the Nawab of Bhopai stipulated that 
without his consent no radical change 
in the Government of that State should 
be made for a period of five years 
and that covenant was entered into 
between the Sardar and the Nawab. 
Now the Sardar had over 18 months, 
or nearly two years after that covenant 
was signed, in which he could have 
persuaded the Nawab to merge the 
State of Bhopal in Madhya Bharat. 
Why did he not do it? There were 
considerations present in bis mind 
which prevented his forcing the pace 
in regard to Bhopal. Those considera
tions have not altogether disappeared 
and I for one cannot ride roughshod 
over a covenant to which my pre
decessor was a party; I must respect 
it. While I will make every endeavour 
to persuade the Nawab to agree to a 
change earlier than five years, I can
not say today that in spite of the 
stipulation of the covenant his State 
shall merge with Madhya Bharat.

Take, for instance, the other cove
nant about Himachal Pradesh. That 
also makes certain stipulations which 
we are trying to respect as much as 
we can. Not all of them are convenient 
or can even be respected in these 
days but we have to try and regulate 
our conduct so as to make the people 
who are the other party to the cove
nant feel that we are respecting it.

No doubt when the Sardar erected 
these ten Part C States as separate 
entities he did contemplate that a 
considerable number of them would 
merge in neighbouring States. He 
contemplated, for instance, the merger 
of Vindhya Pradesh in the neighbour
ing State or States. I think he made 
persistent endeavours to bring about 
this merger. At one thne the people 
responsible for things in Vindhya 
Pradesh with my hon. and gallant 
friend Capt. Avadesh Pratap at their 
head told the Sardar “ If it is your 
wish that this merger should take 
place we shall do all in our power to 
bring it about.” I know that Capt 
Avadesh Pratap now thinks that 
mereer is not the proper destiny of 
Vindhya Pradesh.......

Shri Kamalh (Madhya Pradesh): 
Is he gallant because he is Captam 
or otherwise?

Shri Gopalaswami: He is gallant, 
because I do not consider he has 
ceas?fd to be so because he is only an 
exrcaptain. I would still call him 
caotain. He said so to the Sardari he 
rio\v thinks otherwise. I am mention

ing this for this reason that a number 
of amalgamations, unions.........

Capt. A. P. Singh (Vindhya 
Pradesh): I may point out here what 
happened because you have referred 
to my name and said that I had told 
the Sardar that I was in favour of 
merger. I simply said that because it 
was the Congress Government we 
shall not oppose it tooth and nail, be
cause that would be against the dis
cipline of the Congress and we were 
bound to accept it. But as far as 
voting was concerned whenever there 
was a meeting of P.C.C. we always 
voted against merger. Even in this 
House in the presence of the Sardar. 
when he was alive, I opposed even 
this reduction of Vindhya Pradesh 
from Part B to Part C State, not to 
say anything about the merger, I want 
to make this clear. Even today if any 
decision is taken by you I shall 
have to abide by it because I belong 
to th3 Congress. But that is a different 
thing. I assure him in the end that I 
shall have to do whatever he asks 
me.

Shri Gopalaswami: I quite appre
ciate the embarrassment m which my 
hon. friend finds himself. Unfortu
nately I have with me the record of 
certain talks which he and others had 
with the Sardar in which the parti
cular statement is made, which I did 
refer to a few minutes ago.

Capt. A. P. Singh; Is it signed by 
us?

Shri Ck>palaswami: I am glad that 
he took the precaution of not signing 
it. '

Capt. A. P. Singh: Anything may 
be written by I.C.S. persons because 
they know I am against them. I was 
making strong speeches against them, 
even when the Sardar was alive. It is 
just possible that they might have had 
quite a number of records against me 
saying this and that. I am not res
ponsible for all those records.

Shri Kamatfa: That must be a secret 
file.

Shri Go____________ wami: I am very glad
however that my hon. friend has told 
the House that even if he did not 
agree with any decision we might take 
he is prepared to implem.ent it to its 
entirety.

Capt. A. P. Singh: Certainly.
Shri G<q;>aiaswaini; I hope he will 

follow that principle in his attitude 
towards this Bill.

Now as 1 said my distinguish^ 
predecessor was in favour of combin-
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ing Vindhya Pradesh with either 
Uttar Pradesh or Madhya Pradesh or 
both. But he did not succeed in his 
attempts. We, on the other hand 
today, according to our judgment of 
the facts that are before us, have 
come to the conclusion—unless some 
miracle happens in the future— that 
Vindhya Pradesh should continue to 
be a separate unit. So should Himachal' 
Pradesh be. With regard to the others 
our position is that we should help 
those others to progress towards res
ponsible government. To take the three 
border States, we are now proposing 
to give them immediately a more 
democratization, if I may use that 
word, of the executive, that is to say, 
to associata two or three people drawn 
from non-officialdom to share with the 
Chief Commissioner the power that 
vests in him, as a first step in demo
cratization. We contemplate that the 
subsequent step should be to extend 
to those States the constitutional set
up we are giving to the other States, 
and for the States which get this con
stitutional set-up whether now or later 
in the future, what we contemplate 
is their evolution into full responsible 
government of the tsrpe that is now 
prevalent in Part A or Part B States. 
There are two ways of reaching this 
and the proper course of evolution 
should be that the several restrictions 
that we impose by this Bill on the 
powers of the legislature and the 
executive should be so exercised that 
help would be given to these parti
cular areas to reach a fuller measure 
of responsible government from time 
to time. That is to say, what should 
happen is the growth of conventions 
which would render the exercise of 
these controlling or restricting powers 
unnecessary. If the administration of 
these States under the set-up we are 
going to give them is conducted in 
that way then they make it easier for 
themselves to evolve into the position 
of a Part A  or Part B State. In the 
fullness of time when by convention 
the substance of full responsible 
government is achieved, you can pro
ceed to consider whether you should 
not amend the Constitution and 
transfer these States from Part C to 
Part A. That will come in due course. 
That is the policy we are adopting.

As I said some time ago there is an 
exception which has been made in the 
case of Delhi and that exception, I 
^ k e  it, will be fully debated when 
you reach clause 26 of the Bill. What 
I ,^want the House to recognise is th at. 
thle merger of any of these States 
with the neighbouring States cannot 
be achieved at once; you must take 
time over bringing about a merger. 
Where merger is desirable, you must

effect a merger only when you are 
fully satisfied that the population of 
the area which wants the merger is 
fully in favour of it. Not only that; 
you must also ensure that the people 
of the area into which it is to be
merged are also willing to have the 
merger. This can be attempted only in 
two ways: one is to ascertain the feel
ings and the opinions of the people of 
the area. Somebody said, what has 
the Government done to ascertain 
these views, and so on. There are two 
ways only in which it could be done; 
one is that you must, if you have a 
legislature there, obtain the opinion 
of that legislature; if you have no 
legislature there, obtain the opinion 
plebiscite. The taking of a regular 
plebiscite is, I think, a thing which 
we might well rule out in regard to 
matters of this kind; inside a large 
federation, to start upon a plebiscite 
for the purpose of determining whether 
a particular area would like to remain 
separate or would merge in another 
imit, that seems to be a thing which 
is not very desirable to attempt what
ever justification there may be for 
attempting a plebiscite as regards dis
putes between countries. The other 
alternative is that of a legislature and 
that is the alternative which the Con
stitution has provided for. Article 3 
is the article under which the mergers 
should take place and that article 
requires that at the instance of the 
President of the Republic, the legis
latures of the areas affected by the 
proposal for merger should be asked 
to pronounce themselves on the desir
ability of the merger. You take any 
of these States. You take Bhopal; it 
has got no legislature today. The area 
into which it is to be merged, or it is 
suggested it should be merged, is 
Madhya Bharat which has got some 
sort of a legislature elected, I believe, 
under old conditions—it is not a legis
lature '  based upon adult suffrage. 
Take Ajmer-Merwara; it has got no 
legislature. Rajasthan into which it is 
to be merged has no legislature— I 
know that the present Government of 
Rajasthan wants the merger but the 
Govc*rnment of Rajasthan is purely a 
kind of nominated Government, if I 
may say so, though of course it is 
based upon the largest political party 
in the State. But it would be much 
more satisfactory if we had a properly 
elected legislature, elected , on the 
basis of adult .suffrage, in Rajasthan 
which could be asked to give a verdict 
upon this question. You cannot have 
a legislature either in Ajmer or in 
Rajasthan until after the elections. 
Then again take a unit like Coorg. 
There is a legislature in Coorg. People 
have been trying to calculate the 
arithmetic of the support to merger 
or otherwise by the voting of the
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seven non-officials who happen to be 
members of the Coorg Legislative 
Council. I do not think the House 
would ask us to take that as a con
clusive decision on the opinion of the 
people of Coorg as a whole on the 
question of merger; you Ynust have a 
proper legislature based upon adult 
suiTrage. Similar is the case with 
Mysore; we must wait till a new legis
lature is constituted in Mysore. Coorg 
can merge with Madras, but there 
were some reasons which were 
adduced by the hon. Member from 
Coorg in another place which made 
the Coorg people hesitate to take a 
decision about merger with Madras 

■ with all that is looming in the 
horizon there........ '

Shri Poonacha: On a point of clari
fication, may I ask the Minister 
whether this issue of merger or 
separation will be the main issue 
during the next elections that are to 
be conducted in those areas? Accord
ing to him I feel it would be.

Shri Gopalaswami: No, Sir. I do 
not think we shall make this the 
issue in the elections. I am, of course, 
speaking for myself; I am not a 
regular member of the Congress 
Party, but I have no doubt that the 
Congress Party will not make this a 
local issue in the elections.

Now, Sir, that is why I said that 
merger cannot take place now in any 
of these places. If it is not^ to take 
place immediately, it can take place 
only after the elections. Various legis
latures have got to be constituted. 
They have got to settle down to work 
and then the proposal must go forth 
from the Centre after a fairly detailed 
investigation of the whole matter in 
each case has been made by the 
Centre. Before all this takes place, it 

‘ might be two years for aught I know 
and the question for us to consider 
today is whether Jor a period of two 
or two and a half years these areas 
should be left without any democratic 
institutions. Holding the principles 
that we do— and I claim to hold them 
as much as any Congressman in this 
House— I do not think that we can 
leave these areas without such insti
tutions.

Now, we have been charged with 
having surrendered to vociferous 
advocates of certain Part C States on 
account of panic and fear. What is 
the panic. I should like to know and 
what is. the fear? On the other hand, 
my own view— and I say it with a full 
sense of responsibility both for my
self and my hon.  ̂ colleague here as 
well as the other members of the 
Cabinet— m̂y own view is that this 
decision has been taken with the 
greatest possible deliberation. There

was no panic about it. Let me also 
add that this decision has been taken 
with courage. I say courage because 
at an earlier stage we did propose 
something less than what we are pre
pared to agree to in the amendments 
of which I have given notice. It was 
taking a more advanced step in res
pect of some areas than we had first 
thought should be taken in their case. 
We heard the people who had things 
to say about those areas and we felt 
convinced that there was no reasonr 
able ground on which we could deny 
those areas the set-up we are giving 
to other areas. f  >'

I have dealt with some of the objec
tions already. One great objection 
that has been raised is about the 
additional financial liability that the 
Centre would have to shoulder if 
these new set-ups are establ^hed. 
Hon. Members have referred to the 
expenditure involved in a number of 
people coming together as legislators 
in a Legislative Assembly; of a few 
people taking office as Ministers; and 
o l - ^  ancillary expenditure that may 
be involved in their doing so. True, 
there wiU be some additional expendi
ture. But are we not incurring addi
tional expenditure in the case of every 
other State and also in the case of 
the Centre? Are we not going to have 
in this House 500 Members after the

• elections and ano^er 250 Members in 
the Council of States’  Is not the 
strength of State Assemblies going to 
vary from something like 150 to about 
350? What does all that mean? If we 
set up a democratic institution, these 
are inevitable items of expenditure 
and money has to be found for them, 
whether hon. Members who come into 
these legislatures are equally generous 
or not as regards the provision which 
the Government would like to make 
for social services, for instance. There 
will be a certain amount of additional 
expenditure, but I consider that it is 
not too much to pay for the constitu
tional reform that we would be in
augurating.

Now, what is the quantum of the 
Centre’s liability? Taking all the ten 
States together including Bilaspur, the 
total deficit comes to something like 
Rs. 5 orores today. Mind you, every 
Part C State is in a deficit. If you 
isolate the receipts which could be 
considered to be receipts from items 
which would go into ^ e  State List 
and you also isolate the expenditure 
required for the administration of 
those subjects, and if you compare the 
two, there is a total deficit of about 

, Rs. 5 crores in the current year’s 
Budget and this has been provided 
for by contributions from the Centre. 
(Parliament has passed that Budget. 

At the most, the additional expendi-
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ture can be estimated at about half a 
crore of rupees, and I say that that 
half a crore is money well spent on 
givang these areas institutions which 
they would appreciate and institutions 
through which they hope to get their 
needs more adequately served than 
they are today. '

Now. there is one general point that 
I should-like to insist on. I want the 
House to realize that, even after we 
give these new powers to certain Part 
C States, the Centre will still be ulti
mately responsible for the good 
admmistration of the State subjects 
m those States. In other words, they 
w iir  continue to be States adminis
tered by the President through a Chief 
Commissioner or a Lieutenant 
Governor. That is the reason why so 
many safeguards have been provided 
in these amendments which would 
strengthen the hands of the Central 
Executive in the discharge of its own 
special responsibility for the good 
administration of those Spates. So 
long as they continue to be Part C 
States, that responsibility will con
tinue and in the ultimate analysis if 
anything goes wrong the Centre has 
to be in the position of being able 
effectively to interfere and put matters 
right.

Now, proceeding to the particular 
amendments which have been moved 
to my amendment, I shall first of all 
take the amendment moved by my 
hon. friend Mr. Guha. His main pro
posal, I take it. is that in the three 
border States the electoral colleges 
that will come into existence for the 
purpose of returning members to the 
Council of States at the Centre should 
be treated as legislatures for those 
States and should be given such 
powers and functions as would enable 
them to function as legislatures. I 
have already given the reasons why 
these border States have to be given 
only the set-up that has been pro
vided for them. They will have their 
Chief Commissioner; they will have 
two or three people of the locality who 
will shar^ power with him; and these 
two or three people are supposed to 
voice the opinion and the views of 
the public as whose representatives 
they are broufiflit into the executive. 
Now. to give these the assistance of 
a legislature also with powers and 
functions which they derive on 
account of a provision in the statute 
would run entirely counter to the 
scheme of this Bill. I am not telling 

" my hon. friend that we would 
altogether neglect these electoral 
colleges. But if they are called into 
consultation, it must be on ad hoc 
0 '*casions and for ascertaining their

views ad hoc on important matters 
and it is possible that in addition to 
these we might think of an advisory 
council which may get elected by 
these electoral colleges—but all this 
has to be on an informal basis. No 
doubt, while I am prepared to con
cede the substance of the idea at the 
back of his mind, I am afraid I am 
unable to agree that statutory provi
sion should be made for such consul
tation in a regular way covered by 
rules and regulations issued for the 
purpose. I do not know if Mr. Guha 
raised any other point. At least that 
was his main point.

Shri A. C. Guha (West Bengal): I 
only wanted that they may be con
sulted more regularly: not only on 
an ad hoc basis. •

Shri Gopalaswami: My hon. friend 
from Vindhya Pradesh raised a some
what fundamental issue. He wanted 
Vindhya Pradesh to be taken out of 
the company of States which get only 
a restricted form of responsible 
Government. He further proceeded to 
move another amendment which said 
“all the provisions of Part A States 
in the Constitution shall, mutatis 
mutandis, apply to Vindhya Pmdesh.” 
My hon. colleague has dealt with this 
particular amendment already and . I 
do not wish to say anything more 
than this. Vindhya Pradesh will be in 
no sense in that company, if it delivers 
the goods— as I hope it will. I say 
I hope it will because experience does 
not incline one to believe that it will. 
But- I hope it will deliver the goods 
and if it does so, the Centre will find 
less and less need to pull it up, to 
control it, and will probably leave 
many of its controlling powers un»- 
used. If it does so. Vindhya Pradesh 
will automatically walk first into Part 
A States as a matter of substance and 
later on walk into Part A States by 
an amendment to the Constitution.

Shri Kamath: He wants it to run, 
not to walk.

Capt. A. P. Sin?h: May I make one 
observation in this connection? The 
hon. Minister says that it tannot be 
done, since it is a Part C State. As 
far as I remember, the Prime Minister 
told us that it can be converted into 
a Part A State. What he meant was 
that even if Vindhya Pradesh were to 
be in Part C. it can enjoy all the’ 
rights and privileges of a Part A 
State. When I said that all the pro
visions of Part A States shall mutatis 
mutandis be applicable to Part C 
States, what I meant was that if you 
can give some more powers to Vindhya 
Pradesh that will be very kind o1 
you.
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Mr. Deputy-Speaker: The hon. Mem
ber cannot go on making anbtber 
speech.

Capt. A. P. Singh: I want to ex
plain my point of view, because that 
Qii.estion has again been brought in. 
My point is this; what has been done 
in Part.......

Mr. Deputy-Speaker: The hon.
Member need not labour his point 
He has already said it more than 
once. The hon. Minister is now reply
ing and as and when he goes on with 
his reply, the hon. Member need not 
stand up and reply to every point,
item by item.

Capt. A. P. Singh: I have not said 
anything about this item,

. Shri Gopalaswami: I understood 
my hon. friend to refer to something 
which the Prime Minister is supposed 
to have said. I do not think he took 
the precaution of getting the Prime 
Minister’s signature to any document 

^saying that. Apart from that my own 
understanding of the Prime Minister’s 
assurance was that it is possible 
under the provisions of Article 240 to 
provide for Vindhya Pradesh or any
other State a constitutional set-up
which will practically be the same as 
that for Part A States. So long as you 
are a Part C State you cannot have 
everything that a Part A State has. If 
there was no difference between the 
two. the two could have been put 
into the same part of the Schedule. 
So long as they are in different parts 
of the Schedule you can only make 
Part C States as much near Part A 
States as possible. That, I think, was 
the Prime Minister’s statement.

Then, Sir, I would refer to another 
amendment of my hon. fiiend namely, 
that we should substitute the word 
*'Rajsamchalak"’ for “Chief Commis
sioner or Lieutenant Governor” . That 
would be perhaps a new departure in 
legislation made by Parliament. Un
fortunately. the Constitution requires 
that we should have legislation in 
English. In any case the authoritative 
text has to be in English and we have 
followed the practice of having the 
text in English, providing for 
authorised translations later on. Now, 
if you put in this word “Rajsam- 
chalak” by a separate amendment and 
say that it would refer to Chief Com
missioner or Lieut.-Governor wherever 
it occurs, then the question will arise 
whether you are going to use the 
word "Rajsamchalak” , or you are 
going to use the word “ Chief Com
missioner” in places wh«re that expres
sion occurs. Let me also mention this

that the word “Chief Commissioner” 
occurs in many other ^Mctments with 
which Part C States will have to deal 
and I think it is better to follow the 
precedent we have been followmg m 
regard to legislation—not to introduce 
this word in this one piece of legis
lation. I would ask my hon, friend. . . •

Shri Dwivedi (Vindhya Pradesh): 
Will it not be possible to put in your 
amendment that the Chief Commis
sioner shall be understood to be 
“Rajsamchalak” ?

Shri Gopalaswami: Certainly you 
can achieve the objects of it by suit
able amendments in this Bill and else
where. I am talking about the practice 
we have been following and I for-T>n^ 
on behalf of Government, do not think 
it is necessary that you should 
introduce this word in this particular 
Bill.

Capt a ; p . Singh: The day
the Home Minister was pleased to 
accept it.

t  *

[Shri Bhatt (Bombay): Hindi
equivalent of the word ‘Chief Com

- missioner’ is ‘Mukhya Aayukt’.]
Mr. Deputy-Speaker: Therefore,

there is a difference of opinion regard
ing that.

Shri Gopalaswami; The next amend
ment which I will refer to is the 
amendment of my hon. friend Mr. 
Dwivedi. I wonder if he wishes to 
press that. He wants the word “except 
the State of Bilaspur” to be omitted.

Shri Dwivedi: In view of the assur
ance given by the hon.- Member I do 
not wish to press my amendment.

There is one import^^t amendment 
which was moved by;^i(y hon, friend 
Mr. Sidhva and which was debated at 
very great length, a number of hon. 
Members having taken part in the 
debate. This particular amendment 
was that Ajmer and Bhopal should be 
omitted from the category of States 
which will get Legislatures and Coun
cils oi Ministers. In the course of the 
debate some hon. Members suggested 
that we might add Coorg also. When 
I dealt with this matter in my open
ing general remarks I tried to meet 
the arguments advanced in favour of 
dropping out what are called the 
smaller States, and I do not think I 
need add anything more to that. My 
own view is that because a State is 
small either in extent or in population
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it should not go without a democratic 
set-up. I can understand a democratic 
set-up either not being given or being 
extinguished because of its having to 
marge in another State, but I cannot 
understand its being denied this set
up so long as it remains a separate 
State. And so far as these particular 
States are concerned Government have 
not ruled out the idea of merger. 
They want certainly to promote the 
idea of merger if the people of the 
areas concerned do want the merger. 
But the ascertainment of the views of 
t he people of those areas cannot' be 
done now because of the general 
elections intervening. There are other 
jhanges which will come into exist
ence after the general elections, and 
when those have taken place and we 
have settled down we can consider 
this question of merger in a csklm 
atmosphere.

A good deal of argument has been 
spent upon Bhopal. Bhopal, let me 
say, is in no worse i>osition than any 
of the other States. We have got to 
remember that it was a se rra te  entity 
as an Indian State before it was made 
a Centrally administered unit. We 
had a Ruler, in addition to him he 
had his own Council of Ministers 
appointed by him, he had a Legislature 
of sorts, probably consisting mostly 
of people nominated by him, some 
people elected by local authorities and 
so forth: so that Bhopal was not 
altogether foreign to some of the ele
mentary things connected with res
ponsible government. It is much easier 
for us, I me^n for those critics of 
Government who have opposed this, 
to reconcile themselves to a responsi
ble government set-up in Bhopal than 
perhaps in any other place. But I 
wish particularly to emphasize that I 
propose to continue my talks with the 
Nawab of Bhopal with a view to 
persuade him to accept the merger. 
Those efforts will continue and if they 
fructify in something which is agree
able to a merger then we shall initiate 
the procedure which the Constitution 
prescribes for bringing about that 
merger.

Shri T. N. Singh (Uttar Pradesh): 
Then why rush through this thing?

Shri Gopalaswami: There is no 
question of rushing through. I do not 
believe my hon. friend thinks that a 
matter which was adumla?:ated two 
years ago, on which consultations have 
taken place for months, we had a big 
debate d^aring the Budget debate on 
this, we had another debate on the 
Resolution of my hon. friend Pandit 
Mukut Biharilal Bhargava, then we 
introduced the Bill, took it up to a

certain st^ge, then we had further 
consultations and have tried to improve 
this Bill— m̂y hon. friend cannot by 
any stretch of Jogic call this rushing 
a measure through.

Shri J. R, Kapoor (Uttar Pradesh): 
We are going on in quite a leisurely 
way!

Shri Kamath: With regard to talks 
about the merger of Bhopal may I 
know whether the3’̂ envisage a merger 
in Madhya Pradesh or Madhya Bharat?

Shri Gopalaswami: The present idea 
is Madhya Bharat.

Shri Sidhva (Madhya Pradesh); 
May I have a little more clarification 
on this point. Sir? I am glad that the 
hon. Minister has stated that the 
question of merger is open and he 
will take steps when there is a calmer 
atmosphere to ascertain the minds of 
the people as to what they want re- 
gardig this matter. But if the Act 
comes into force and if as a result of 
his enquiry or referendum—whatever» 
it may be— he finds tb a f the people 
want that there should be a merger, 
in regard to Bhopal and Ajmer, will 
he bring this proposal again before 
Parliament and see that this enactment 
is nullified and that merger question 
is brought up? I want to know that.
If after this Bill comes into operation 
he finds that the wish of the people is 
to have merger, will he come before 
Parliament with a new Bill to nullify 
this measure?

Shri Gopalaswami: My hon. friend
knows— he has studied the Constitu
tion—that no merger can take place 
except by Act of Parliament. I can
not merge one State with another 
unless I come to Parliament, introduce 
a Bill and ask you to pass it.

Shri Sidhva: But will the Governr 
ment do it? That is what I want to 
know.

Shri Gopalaswami: The only thing 
is physical obstacles to Government 
oeing able to do it. We are in the 
last session of the present Parliament. 
This Parliament will go, a new Parlia
ment has got to get elected. It can 
meet only after the elections. Then, 
the Legislatures of these States have 
to be consulted, and these Legislatures 
will get constituted only after the elec
tions. Therefore it seems to me im
possible that a merger can take place 
till after the general elections.

Sir, I do not wish to add anything 
more. I think that the general outlook 
as a result of these amendments of 
mine is going to be healthy. I do not 
think it will create any obstacle
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which would stand in the way of 
Parliament refinin/? the process' we 
have started today or substituting for 
it something other than what we are 
doing today by passing a measure 
which would improve the present 
state of things. In these circumstances
I oppose every one of the amendments 
that have been moved to this amend
ment of mine. I hope hon. Members 
will after this explanation of mine 
find themselves able to withdraw the 
amendments.

Shii Kamath: May I on a point of 
clarification just ask one little ques
tion? In conformity with the com
mendable desire of Government to 
give some sort of a democratic set-up 
to these various Part C States, is there 
any proposal before Government to 
give a similar sort of democratic set
up to the only Part D State, namely 
the Andaman and Nicobar Islands, in 
the near future?

II A.M.
Shri Gopalaswami: Of course, I can 

give the usual answer. The Govern
ment have not yet taken that matter 
into consideration. I would only add 
this that Government could be expect
ed to take it into consideration only 
after my hon. friend has persuaded a 
considerable body of his co-citizens in 
India to migrate to the Andamans.

Shri Sidhva: The hon. Minister has 
now laid down a policy that even k 
small State can also have a legislature. 
May I know why he wants to debar 
the Andaman and Nicnbar Islands of 
this however small they may be.

Mr. Depnty-Speaker: A point has 
been laised and has been, answered. 
We are not entering into a discussion 
over this.

Shri Kamath: Is the population of 
the Andaman and Nicobar Islands 
more than that of Coorg, for instance?

Mr. Deputy-Speaker: There are
many books which give the popula
tion figures.

A point was raised some time ago 
whether the President’s sanction was 
obtained for this Bill. I have to inform 
the House that the President has in 
pursuance of clause 3 of Article 117 
of the Constitution of India recom
mended to Parliament the considera
tion of the Bill to provide for Councils 
of Advisers in certain Part C States 
and for Legislative Assemblies and 
Councils of Ministers in Himachal 
Pradesh and Vindhya Pradesh. So. 
whatever defect there might have 
been oricinallv. is now cured.

An Hon. Member: May I know if 
this happened before or after the 
introduction?

Mr. Deputy-Speaker: This is after 
the introduction.

I believe in view of what the hon. 
Minister has said and the appeal that 
he has made, all the amendments that 
have been tabled to his amendment 
will be withdrawn. If hon. Members 
want the amendments to be put be
fore the House, I have no objection 
to do so. f

Shri A. C. Gaha: With regard to my 
amendment, 1 wanted one clarification.

Mr. Deputy-Speaker: He should be 
satisfied with whatever clarification has 
been given already. With, respect to 
clause 1, according to the rules, I pro
pose taking it in the end.
'  Shri Dwivedi: I beg for leave to 
withdraw my amendments.

The amendments were, by leave,
 ̂ withdrawn.

Capt. A. P. Sin̂ rh: I beg for leave 
to withdraw my amendments.

The amendments were, by leave, 
withdrawn.

Shri A. C. Giiha: I beg for leave to 
withdraw my amendment.

The amendment was, by leave, 
withdrawn.

Shri Sidhva: In view of the assur*- 
ance given by the hon. Minister that 
the question is open for merger and 
that he will take steps in that direc
tion, I have no objection to withdraw 
my amendment.

The amendment was, by leave, 
withdrawn.

Mr. Depaty-Speaker: The only
amendments before the House are 
those moved by the hon. Minister to 
clauses 1 to 10. There seems to be some 
difficulty because all of them have been, 
clubbed together. Clause 1, I will put 
to the vote of the House later. This 
is with regard to Short‘ title and com
mencement. There will not be further 
discussion on clause 1. It refers to the 
title as also the extension of the Act, 
i.e., the operation. Though that 
matter has been discussed, it forms 
part of a single clause. I shall put 
the whole clause together in the end. 
Oause 1 will therefore stand over. 
There will not be further discussion 
on Clause 1.

Shri Dwivedi: In connection with 
sub-clause 2 of clause 1, I had sub-
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[Shri Dwivedi] 
mitted an amendment for its being 
omitted. I wanted to know why certain 
sections have been put here to be 
applied immediately and certain others 
should be applied by notification....

Mr. Depaty-Speaker: The argument 
stage is over. I am really surprised 
that doubts arise after the conclusion 
of the debate which has been going 
on for 2 or 3 days.

Shri DwWedi: I beg for leave to 
withdraw my amendment in respect 
of sub-clause 2 of clause 1.

The amendment was, by leave, 
withdrawn.

Captain A. P. Singh: I beg for leave 
to withdraw my amendment.

The amendment was, by leave, 
withdrawn.

Mr. Deputy-Speaker: So far as
clause 1 is concerned, all the amend
ments are withdrawn and there are 
no more amendments. I might have 
put sub-clause 2 of clause 1 to the 
House straightaway but for the fact 
that it is linked up with sub-clause 1 
of clause 1. The whole of the clause 
will stand over till all the other 
clauses are disposed of but so far as 
that clause is concerned, all the dis
cussion is over. At that time no more 
amendments will be allowed to be 
moved. Merely it would be put to the 
vote of the House. The question is:

For clauses 2 to 10 substitute the 
following:

“ 2. Interpretation.— In this Act, 
unless the context otherwise 
requires—

(a) “ article” means an article 
of the Constitution.

(b) “Assembly Constituency”  
means a constituency provided by 
order made under sub-section (2) 
of section 11 for the purpose of 
elections, to the Legislative 
Assembly of a State;

(c) “Delhi”  except where it 
occurs in* the expression “ State 
of Delhi” means such area in the 
State of Delhi as the Central 
Government may by notification 
in the Official Gazette specify;

(d) “Election Commission”
> means the Election Commissipn
appointed by the President under 

^"r^rticle 324;
(e) “Judicial Commissioner”  in

cludes an Additional Judicial 
Commissioner;

(f) "New Delhi” means such 
area in ihe State of Delhi as the 
Uenuai Government may by noti- 
lication in the Official Gazette 
specify;

(g) “State” means any State 
specified in Part C of the First 
Schedule to the Constitution other 
than Bilaspur.

(2) For the purposes of this 
Act, the Castes specified in the 
First Schedule shall be the 
Scheduled Castes in relation to 
the Part C State under which they 
are so specified, and the tribes 
specified in the Second Schedule 
shall be the Scheduled Tribes in 
relation to the Part C State under 
which they are so specified.

(3) Any reference in this Act 
to the Chief Commissioner shall, 
in relation to a State for the time 
being administered by the Presi
dent through a Lieutenant- 
Governor. be construed as a refer
ence to the Lieutenant-Governor.

(4) Any reference in this Act 
to laws made by Parliament shall 
be construed as including ^ refer^ 
ence to Ordinances made by the

"President under article 123.

PART II

LEGISTJVTIVE ASSEMBLIES
3. Constitution of Legislative 

Asse;nblies and their composition.—
(1) There shall be a Legislative 
Assembly for each State.

(2) The allocation of seats in 
the Legislative Assemblies of the 
States of Ajmer, Bhopal, Coorg, 
Delhi, Himachal Pradesh and 
Vindhya Pradesh shall be as shown 
in the Third Schedule.

(3) In the Legislative Assembly 
of each State specified in the.first 
column of the Third Schedule 
there shall be the number of 
seats specified in the second 
column opposite to that State 
which shall be filled by direct 
election, and of those seats—

(a> the number specified in the 
third column shall be the number 
of seats reserveci, for the Scheduled 
Castes, and
 ̂ (b ) the number, if any, specified 

in the fourUi column sl^ll be the- 
number of seats reserved for the 
Scheduled. Tribes.

(4) The composition of the* 
Legislative Assembly at any State
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which is not specified in the first 
column of the Third Schedule 
shall be such as the President may 
by order specify in relation trj 
that State.

(5) As from the date on which 
the Legislative Assembly of Coorg 
is, after having been duly con
stituted under the provisions of 
this Part, summoned to meet for 
its first session, the Coorg Legis
lative Council shall cease to func
tion and shall be deemed to be 
dissolved.” •

The motion was adopted.
Mr. Deputy-Speaker: The question

“That clauses 2 to 10 as amend
ed, ti.aiid pari ol tne Bili.”

The motion was adopted.
Mr. Deputy-Speaker: That is the 

new clauses 2 and 3 are substituted 
tor the original clauses 2 to 10 of the 
Bill.

Clauses 2 to 10 as amended were 
added to the Biii.

Mr. Deputy-Speaker: The House 
will proceed with the other clauses.

Clause 11.— (Delimitation of 
Constituencies)

Shri Gopalaswami: I beg to move:
For sub-clause (2) of clause 11, 

suuscituie tae icilowing:
“ (2) As soon as may be after 

this section comes into force in 
any State, the President shall by 
order determine—

(a) the constituencies into which 
sucn State shall be divided;

(b) the extent of such consti
tuencies;

(c) the number of seats allotted 
to each such constituency; and

(d) the number of seats, if any, 
reserved for the Scheduled Castes 
or for the Scheduled Tribes in 
each Constituency.”
Mr. Deputy-Speaker: Amendments

to sub-clause <4) can also be moved.
Shri Gopalaswami: That can be 

done. Sir.
I beg to move:

For sub-clause (4) of clause 11, 
substitute the following:

“ (4) The iaection Commission 
shaU—

(a) in consultation with the 
Advisory Committee set up under

sub-section (1) of section 13 of the 
Representation of the People Act, 
1 9 j O (XLIII of 1950) in respect of 
each State other than Coorg, 
formulate proposals as to the 
delimitation of constituencies in 
that State under sub-section (2), 
and

(b) in consultation with the 
member of Parliament represen- 
tmg the State of Coorg formu
late proposals as to the delimita
tion of constituencies in that State 
under sub-section (2), and sub
mit the proposals to the President 
for making the orders under the 
said sub-section (2 ).”
I beg to move:
Omit sub-clause (5) of clause 11.
Mr. Deputy-Speaker: These are the 

three amendments. I believe the hon. 
“Minister does not think it necessary 
to make any speech. Amendments 
moved: "

For sub-clause (2) of clause 11, 
substitute the following:

“ (2) As soon as may be after 
this section comes into force in 
any State, the President shall by

- order determine—
(a) the constituencies into 

which such State shall be divided;
(b) the extent of such consti

tuencies;
(c) the number of seats allotted 

to each such constituency; and
(d) the number of seats, if any, 

reserved for the Scheduled Castes 
or for the Scheduled Tribes in 
each Constituency.”
For .-ub-rlause (4) of clause 11, 

substitute the following:
“ (4) The Election 

shall—
Commission

(a) in consultation with the 
Advisory Committee set up under 
sub-section (1) of section 13 of the 
Representation of the People Aci. 
1950 (XLIII of 1950) in respect of 
each State other than Coorg, 
formulate proposals as to the de
limitation of constituencies in that 
State under sub-section (2), and

(b) in consultation with the 
member of Parliament represetit- 
ing the State of Coorg formulate 
proposals as to the delimitation 
of constituencies in that State 
under sub-section (2), and submit 
the proposals to the President for 
making ' '̂H^rs under the said 
£ub-sectioii

Omit sub-clause (5) of clausf Zl.
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Shri Lakshmanan (Travancore- 
Cochin): There is ap amendment to 
sub-clause (3) of clause 11, amendment 
No. 127 in list No. 8. I beg to move:

In sub-clause (3) of clause 11, for 
the word “ it” substitute the word 
^him” .

Shri Gopalaswami; The reference is 
to the Commission.

Mr. Depaty-Speaker: If it refers to 
the Commission, it must be ‘it’ and 
not ‘him’ .

Shri Lakshmanan: It cannot
obviously refer to the Commission.

The Minister of Home Affairs 
Shri Rajagropalachari): It refers to 

the Commission.
Shri Lakshmanan: It cannot obviously 

refer to the Commission because under 
sub-clause (3), it is said,

“ The President may, from time 
to time, after consulting the E leo 
tion Commission, by order alter 
or amend any order made by it 
under sub-section (2).”

Under sub-section (2), the Commis
sion is given no right to make an^ 
order. Therefore, when the word ‘it’ 
is used, it refers to the Commission; 
but the Commission has no right to 
make any order. The President alone 
has got the right to make any order 
under sub-section (2). To denote the 
President, the word ‘him’ has to be 
used.

Shri Gopalaswami: I accept the 
amendment.

Mr. Deputy-Speaker: The question
is:

In sub-clause (3) of clause 11, for 
the word “ it”  substitute the word 
“him” .

The motion was adopted*
Shri Lakshmanan: There is another 

amendment. It is No. 128 in the same 
list.

In the amendment proposed by the 
hon. Shri N. Gopalaswami Ayyangar in 
part (b) of the proposed sub-clause (4) 
of clause 11, omit the .following:

“ and submit the proposals to the 
President for making the orders 
under the said sub-section (2)” .
Amendment No. 129 also goes along 

with No. 128.
Mr. Deputy-Speaker: Why should 

that be moved?

Shri Lakshma^n: I submit that the 
above sentence must be taken out of 
part (b) of thi sub-clause and it must 
be separately put as suggested in 
amendment No. 129.

^  Shri Rajagopalachari: It should
cover both (a) and (b).

Shri Lakshmanan: Yes; because
under part (a) the formulation of the 
proposals in consultation with the 
Advisory Committee alone is contem
plated in respect of States other than 
Coorg and in the case of Coorg alone 
it is stated in part (b) that the pro
posals formulated must be submitted 
to the President. In order that the 
submission should cover both (a) and 
(b^, the portion “and submit the pro
posals to the President for making the 
orders under the said sub-section (2 )” 
should be taken out of part (b) and 
put down either as part (c), or sepa
rately to cover both parts (a) and (b).

\y Shri Rajagopalachari: It is a simple 
thing. The amendment would come to 
this. These words that he refers to 
should be printed separately so as to 
cover both (a) and (b).

Shri Gopalaswami: There must be 
separate part (c).
Shri Rajagopalachari: A separate

but unnumbered part to cover both (a) 
and (b).

Shri Gopalaswami: He has given
notice of an amendment:

“ (c) and submit the proposals 
formulated under clauses (a) anu
(b) to the President.......”

Shri Lakshmanan: I am not vei^y 
particular that it should be included 
as part (c). It should be taken out of 
part (b).

Mr. Deputy-Speaker: Instead of
making it part (c) as a substantive 
provision, it may be left to the Drafts
men as suggested by the hon. Minister.

Shri Rajagopalachari: It should read 
as part of the main sentence.

Mr. Deputy-Speaker: It may be a
separate sentence or a separate para 
below to cover both. The amendment 
is not pressed. This will be taken note 
of by the draftsmen. The question is:

J*or sub-clause (2) of clause 11, sub
stitute the following:

“ (2) As soon as may be after 
this section comes into force in 
any State, the President shall by 
order determine—

(a) the constituencies into 
Which such State shall be divided;
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(b) the extent of such consti
tuencies;

(c) the number of seats allotted 
to each such constituency; and

(d) the number of seats, if any, 
reserved for the Scheduled Castes 
or for the Scheduled Tribes in 
each Constituency.*'

The motion was adopted.

Mr. Depaty-Spe{tker: The question 
is:

For sub-clause (4) of clause 11, 
substitute the following:

“ (4) The Election Commission 
shaU—

(a) in consultation with the 
Advisory Comnyttee set up under 
sub-section (1) of section 13 of 
the Representation of the People 
Act. 1950 (XLIII of 1950) in 
respect of each State other than 
Coorg, formulate proposals as to 
the delimitation of constituencies 
in that State under sub-section 
(2), and

(b) in consultation with the 
member of Psfrliament represent
ing the State of Coorg formulate 
proposals as to the delimitation 
of constituencies in that State 
under sub-section (2) and submit 
the proposals to the President for 
making the orders under the said 
sub-section (2).”

The motion was adopted.

Slui Sarwate (Madhya Bharat): 
Why is sub-clause (5) omitted? By 
that clause the orders made by the 
President were to be placed before 
Parliament.

Shri Gopalaswami: The plain reason 
is it will not be feasible to do it 
immediately because Parliament will 
be adjourning and these things may 
not be ready.

Mr. Deputy-Speaker: It would not 
apply to the present session; it will be 
difficult^ The "tiuestion is:

Omit sub-clause (5) of clause 11.
*The motion was adopted.

Mr. Deputy-Speaker: The question is:
“That clause 11, as amended, 

stand part of the Bill.”

The motion was adopted.

Clause 11, as amended, was added to 
the Bill.

265 PSD

Clauses 12 and 13 were added to- 
the Bill.

Clause 14.— (Membership of the 
Legislative Assembly)

Shri Gopalaswami: I beg to move:
For parts (c) (ii) and (iii) of clause? 

14, substitute the following:

“ (ii) in the case of any other 
seat, is an elector for any Assem
bly Constituency in that State.”

[Pandit Thakur Das Bhargava in the- 
Chair],

Mr. Chairman: Amendment moved:

For parts (c) (ii) and (iii) of clause: 
14, substitute the foUowing:

“ (ii) in the case M  any other 
seat, is an elector for any Assem
bly Constituency in that State.”

 ̂ qr t  t

I beg to move:

Af^er part (c) of clause 14, add th »  
following new part:

“ (d) possesses such other 
qualifications as may be pres
cribed in that behalf by or under 
any law made by Parliament.”

^  mrr 
^  (q i ia l i -

f ic a t io n s )  t  ^  | r

^  W  ^  ^  ^
^  I

tShri Bhatt: My amendment is itent 
No. 114 in List No. 6. I beg to move:

After part (c) of clause 14, add 
the following new part:

“ (d) possesses such other quali-
- fications as may be prescribed in 

that behalf by or under any law 
made by Parliament.”
This is in conformity with section 

173 of the Constitution. This is 
relevant to the portion where quali
fications are given. So I believe the ̂  
hon. Minister will have no objectionj 
in accepting it.]
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Mr. Chairmaii: Amendment moved;

clause 14, add 
the lollowmg new part:

“ (d) possesses such other quali
fications as may be prescribed in 
that behalf by or under any law 
made by Parliament.”  .

Shri Sarwate: I also have an amend
ment to that effect.

Mr. Chairman: Let us hear the 
hon. Mmister’s reply to this,

S M  Gopalaswami: Sir, this would 
be  mtr(^ucing a new thing. We are 
prescnbmg the qualifications imder 

seems unnecessary and 
at will be against what we have done in 
similar cases if we are going to give 
power to Parliament to prescribe 
other qualifications. Of course, it will 
be always open to Parliament to 
amend this clause whenever it likes. 
And so this seems to be absolutely 
lunnecessary to add—such .other 
qualifications as Parliament may 
prescribe. We are prescribing these 
things by law to-day and unless we 
have got any specific qualifications to 
suggest which may be included in 
this list, it does not seem necessary 
to have a sort of omnibus reservation 
in favour of Parliament—that is our
selves.

I T̂RRTT T̂T

snf ^ M  
{ P r o v in c ia l  A s s e m b ly )

q r is ft  TTPi; im  I A ITPRTT

^  ^  ^  TC (om n ib T is
p a r t )^  ^  ^  ^  ^
^T?rr ^  I

LShri Miatt: I thought it was a 
formal thing that if Parliament would 
make any rules and regulations for 
the provincial assemblies they would 
apply to them as w ell..! do not agree 
that it would do any harm if an oirmi- 
bus provision is laid down.]

I 8bri ilajagopalachari: This is a 
'^Parliamentary measure and in one 

ParliafiSi^tary measure to provide for 
further powers to Parliament is not 
usual. If it were a Constitution we 
could understand it, but this is a 
Parliamentary Act.

Mr. Chairman: Shri Sarwate?

1560

Shri Sarwate: I had to urge the

E M  Bhatt® “

Mr. Chairman: The question is:

of14, substitute the following:
*‘ (ii) in the case of any other 

seat, is an elector for any Assem
bly Constituency in that State.”

The motion was adopted.

apTC ^  JTRT# I  ?ft A

^  ^ A  OTr 1 1

[Shri Bhatt: Mr. Chairman, if the
hon. Minister does not ‘agree, I do not 
press it. I withdraw my amendment.]

The amendment was, by leave, 
withdrawn.

Mr. Chairman: There is no other
amendment to clause 14. The question

"That clause 14, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 14, as amended, was added, 

to the Bill.

Clause 15. (Election to the Legislative 
Assembly)

Shri Goiialaswami: I beg to move:
In clause 15, after the words '‘made 

thereunder” insert the words “for 
the time being in force” .

Mr. Chairman: The question is:
In clause 15, after the words “made 

thereunder” insert the words “ for the 
time being in force” .

The motion was adopted.
Mr. Chairman: The question if* 

“ That clause 15, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 15, as amended, was^added 

to the Bill.

Clause 16.— (Seasions of Legislation
Assembly)

Shri Gopalaswami: I beg to move:

For clause 16, substitute the 
following:

“ 16. Sessions of Leqislatiite 
Assembly, prorogation and dia-
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solution.— (I) The Chief Commis
sioner shall from time to time 
summon the Legislative Assembly 
to meet at such time and place 
as he thinks fit but six months 
shall not intervene between its 
^ s t  sitting in one session and toe 
date appointed for its first sitting 
in the next session.

(2) The Chief Commissioner 
may, from time to time,—

(a) prorogue the Assembly;
(b ) dissolve the Assembly.”

Mr. Chairmaii: The question is:
For clause 16, substitute the follow

ing:
“ 16. Sessions - of Legislative 

Assembly, prorogation and dis
solution.— (1) The Chief Commis
sioner shall from time to time 
summon the Legislative Assembly 
to meet at such time and place 
as he thinks fit, but six months 
shall not intervene between its 
last sitting in one session and 
the date appointed for its first 
sitting in the next session.

(2) The Chief Commissioner 
jnay, from time to time,—

(a) prorogue the Assembly;
(b) dissolve the Assembly.”

The motion was adopted
Mr, Chairman: The question is:

"That clause 16, as amended, 
■stand part of the Bill.”

The motion was adopted.
Clause 16, as amended, was added 

to the. Bill.
!)laiise (Speaker of ,thc Legislative 

Assembly)
Shri Gopalaswami: I beg to move:
(i) For sub-clauses (1) and (2), sub

stitute the following sub-clause:
“ (1) The Legislative Assembly 

shall, as soon as may be, choose 
two members o f the Assembly to 
be respectively Speaker and 

"Deputy Speaker thereof and so 
often as the office of Speaker or 
T)eputy Shaker becomes vacant, 
the Assembly shall choose an
other member to be Speaker or 
Deputy Speaker, as the case may

(ii) In sub (’Ittuse (4) of clause 17 
3mit the words “ an elected” .

(iii) For sub-clause (6) of clause 17 
substitute the following:

“ (6) There shall be paid to the 
Speaker and the Deputy Speak^  
of the Legislative Assembly sucm 
salaries and allowances as n w  
be respectively fixed by the Legis
lative Assembly of the State by  
law and, until provision in that 
behalf is so made, such s a llie s  
and allowances as the Chief Com
missioner may, with the approval 
o f  the President, by order deter
mine.”

Mr. Chairmaa: Amendnseftits movedr
(i) For sub-clauses (1) and (2 ). 

substitute the following sub-clause:
“ (1) The Legislative Assembly shalL 

as soon as may be, choose two mea»- 
bers of the Assembly to be r e s i ^  
tively Speaker and Deputy Speak^ 
thereof and, so often as the office «  
Speaker or Deputy Speaker becomes 
vacant, the Assembly shall choose 
another member to be Speaker 
Deputy Speaker, as the case may be.

(ii) In sub-clause (4) of clause 17- 
omit the words “ an elected” .

(iii) For sub-clause (6) of clause 17- 
subsUtute the following:

“ (6) There shall be paid to the 
Speaker and the Deputy S p eak s 
of the Legislative Assembly such 
salaries and allowances as may be 
respectively fixed by the Legisla
tive Assembly of the State by 
law and. until provision in that 
behalf is so made, such salaries 
and allowances as the Chief Com
missioner may, with the approval 
o f the President, by order deter
mine.”

Capt A. P. an eh  (V in d h ^
Pradesh): I have an amendment t© 

clauk. It is No. 131 o f List 8. I 
beg to move:

In sub-clause (4) 9̂  
the words “ as the Chief C om m i^ on p  
may appoint for t je  p u r j^ e  sub
stitute the words * as may be d e t ^  
mined by the rules of procedure 
the Assembly” .

When it has been acceded to that the 
Speaker and the Deputy Speaker are 
to be elected by the Assembly and ^  
the same time even the vacant seats 
are to be filled by the A s s m l^ .  I  
do not see any reason why the Cnra 
Commissioner should be autirorised 
to appoint a person during that 
when the seat is vacant. Som eth i^  
should be provided in the 
procedure and I hope, the Minister 
will accept the amendment.
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Mr. Chairman: Who is to prescribe 
the rules of procedure? Is it not the 
Chief Commissioner himself accord- 
m g to this Bill? ^

Capt A. P. Singh: It should be by 
the Assembly. There is a provisipn 
for that

Pandit M. B. Hiarsava: There is a 
provision that the rules of procedure 
o f the U P . shall have effect in rela
tion to the Legislative Assembly*of a 
State subject to such modifications 
and adaptations as may be made 
therein by the Chief Commissioner.

Shri Gopalaswami: I have no objec
tion to it. I find that there is a similar 
provision in article 180 of the Con
stitution.

Mr. Chairmaii: The question is:

For sub-clauses (1) and <2), sub
stitute the following sub-clause:

“ (1) The Legislative Assembly 
stiaU, as soon as may be, choose 
two members of the Assembly to 
be respectively Speaker and 
Deputy Speaker t h e i ^  and, so 
often as the office of Speaker or 
Deputy Speaker becomes vacant, 
the Assembly shall choose an
other member to be Speaker or 
Deputy Speaker, as the case may

The motion was adopted.

Mr. ChiUrman: The question is:

In sub-clause (4) of clause 17, omit 
the words “ an elected” .

Tlie motion was adopted.

BIr. Chairman: The question is:

In sub-clause (4) of clause 17, for 
the words “ as the Chief Commis
sioner may appoint for the purpose”  
substitute the words “ as may be deter
mined by the rules of procedure of 
the Assembly” .

•nie motion was adopted.

Chairman: The question is:

t'or sulvclause (6) of clause 17, 
substitute - the following:

“ (6) There shall be paid to the 
Speaker and the Deputy Speaker 
at the Legislative Assembly such 
salaries and allowances as may

be respectively fixed by the Legis
lative Assembly of- the State by 
law and. until provision in that 
behalf is so made, such salaries 
and allowances as the Chief Com
missioner may, with the approval 
o f the President, by order deter
mine.”

The motion was adopted.

Mr. Chairman: The question is:

“That clause 17, as amended, 
stand part of the BUL”

The motion was adopted

Clause 17, as amended, was added 
to the Bill.

New Clause 17A

Shri Sarwate: I beg to move:

After clause 17, insert the follow 
ing new clause:

“ 17A. (1) At any sitting of the 
Legislative Assembly while any 
resolution for the removal of the 
Speaker from his office is under 
consideration, the Speaker, or 
while any resolution for the re
moval of the Deputy Speaker 
from his office is under considera
tion, the Deputy . Speaker, shall 
not, though he is present preside^ 
and the provisions of sub-section.
(4) and (5) of section 17 shall 
apply in relation to a sitting front 
which the Speaker or, as the 
case may be, the Deputy Speaker,, 
is absent.

(2) The Speaker shall have the 
right to speak in and otherwise to 
take part in the proceedings o f 
the Legislative Assembly while 
any resolution for his removal 
from office is under consideration 
in the Assembly, and shall, not- 
-withstanding any provisions in 
this Act, to the contrary, shall 
be entitled to vote only in the 
first instance on such resolution 
or any matter during such pro
ceedings but not in the case of 
an equality of votes.”

I may point that in section 17, thei 
is sub-clause 3(c) which reads:

•'may be removed from his 
office by a resolution of the 
Assembly passed by a majority of 
all the then members of the 
Assembly.”
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tiis corresponds to article 179 -ol 
ke Constitution, which is exactly the 
ime. When there is a resolution for 
Is removal, then the Speaker is 
ititled to vote under article 181 but 

is omitted in the present Bill. The 
‘suit is that the Speaker would not be 
nlitled to vote, which would be un- 
iir and unjust. Therefore I have 
itroduced this amendment whicto 
srresponds with article 181 which is 
1 force in all States. I hope the mover 
rill accept it.
Shri R a ja g ^ la ch a ri: Is there a 

lause for removal also?
Shri Gopalaswami: > If we followed 

tie entire provisions of the- Constitu- 
lon, then we may have to do this. 
Jut that kind of elaboration seems 
:nnecessary in this case. I ^ e  it that 
lie rules of business which will be 
ramed for the House will take a 
ontingency of that description into 
ohsideration and provide for it. It 
s hardly necessary to burden this
m .

Shri Sarwate: You take all the other 
>rovisions of the Constitution. How 
:an it be provided by the rules of 
)rocedure? *

Shri Gopalaswami: The affirmative 
)rovision for his removal by a resolu
tion is made. The only question is 
the procedure to be followed at a 
meeting of the Assembly when this 
resolution is taken into consideraUon. 
rhe only question is who is to preside 
if the Speaker is impeached. When his 
removal is under consideration 
Daturally it is to be expected that he 
will not be in the Chair. If necessary 
the contingency can be provided for 
in the rules of procedure.

Shri Sarwate: The question is
whether the Speaker would be entitl^  
to take part m the debate and vote. 
That is provided for m  article 181 
under which he has a right to vote. 
Otherwise he- would not be entitled 
to vote.

Mr. Chairman: The hon. M em to  
has just heard the reaction of the 
hon. Minister. Does he want rte to 
put his amendment to the House.

Shri Sarwate: I would again ap ^ a l
to him to consider my amendment.

Shri Gopalaswami: In view of what 
he says I will accept it.

Mr. Chairman: The question is:

After clause 17, insert the follow
ing new clause: ,

“ 17A(D At any sitting of the 
Legislative Assembly while any

resolution for the removal of the 
Speaker from his office is under 
consideration, the Speaker, or 
while any resolution for the re
moval of the Deputy Speaker from 
his office is under consideration, 
the Deputy Speaker, shall not, 
though he is present, preside, and 
the provisions of sub-section (4) 
and (5) of section 17 shall apply in 
relation to a sitting from 'w^ich 
the Speaker or, as the case may 
be, the Deputy Speaker, is absent.

(2) The Speaker shall have the 
right to speak in and otherwise to 
take part in the proceedings o f  
the Legislative Assembly while 
any resolution for his removal 
from office is under consideration 
in the Assembly, and shall, not
withstanding any provisions in 
this Act, to the contrary, shall be 
entitled to vote only in the first 
instance on such resolution or ;my 
matter during such proceedings 
but not in the case of an equality 
of votes.”

The motion was adopted.

New clause 17A was added to the BilL

Clause 18— (Right of Chief Commis
sioner to address) and new Clause 18A.

Shri Gopalaswami: X beg to move:

In clause 18. for the words and 
figures “After the Chief Commissioner 
has ceased to hold the office of Speaker 
of the Legislative Assembly under 
section 17, he may address”  substitute 
the words “ The Chief Commissioner 
may address” .

Mr. Chairman: Amendment moved:

In clause 18, foi the words and 
figures “After the Chief Commissioner 
has ceased to hold the office of Speaker 
of the Legislative Assembly under 
section 17, he may address”  substitute 
the words “The Chief Commissioner 
may address” .

Shri Sidhya: We may take clauses 
18 and 18A together.

Mr, Chairman: If it is the desire trf 
the House we may take them to 
gether. '

Shri Gopalaswami: The only point 
I should like to urge is whether it is 
necessary for us to erect the Chief 
Commissioners in these States into the 
same position as Governors and Raj-
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[Shri Gopalaswami]
pramukhs in Part A  and Part B  States. 
In  those cases Rajpramukhs and 
CSovernors are merely constitutional 
fisureheads while in the case o f the 
Chief Commissioner we do contem- 
^ a t e  that he takes a more active role 
ia  the administration.......

Mr. Chatrman: I wanted to know 
th e  reaction of the hon. Minister to 
the proposal to take clauses 18 and 
18A together. Is he agreeable?

Skti Gopalaswiuni: I have no objec
tion.

Mr. Chairman: Then he may move 
the new clause l̂ SA.

Shri Gopalaswami: I beg to move:
After clause 18, insert the following

clause:
*̂ 18A. Right o f the Chief Com

missioner and Ministers as res
pects the Assembly.—The Chief
Commissioner and every Minister 
shall have the right to speak in, 
and otherwise to take part in the 
proceedings of, the Legislative 
Assembly of the State, and to 
speak in, and otherwise to take 
|MUt in the proceedings of aoy 
committee of the Legislative 
Assembly of which he may be 
n W e d  a member, but shall not 
b y  virtue of this section be en
titled to vote.^
I fr . diairm aii: Amendment moved:
After clause 18, insert the following 

new clause:
“ 18A. Right of the Chief Com

missioner and Ministers as res
pects the Assembly.—^The Chief
Commissioner and every Minister 
shall have the right to 5peak in, 
and otherwise to take part in the 
proceedings of, the Legislative 
Assembly of the ‘ State, and to 
^>eak in, and otherwise to take 
|ito in the proceedings of any 
committee o f the Legislative 
Assembly of which he may be 
named a member, but shall not 
b y  virtue of this section be en
titled to vote.*"
There are amendments to this.

Shri Sldhva: I have got amend
ments Nos. 76 and 77 on list No. 3. 
I  beg to move:

In the amendment proposed by the 
hon. Shri N. Gopalaswami Ayyangar, 
in  the proposed clause 18A, omit the 
words "the Chief Commissioner"' 
wherever they occur.

No. 77 is a negation of the whole 
clause, so I do not w ish 'to move it.

I find that the hon. Minister has 
moved that the Chief Commissioner 
and every Minister shall have the 
right to speak in the Assembly. First 
of all, I do not know why “ Minister*' 
has been mentioned here as having 
the right to speak in the Assembly; a 
Minister has an absolute right to 
speak when he is an elected Mimster.

Mr. Chairman: As a matter of fact» 
ih some other place there is a provi
sion for the Minister also because he 
may or may not be a member of the 
particular House.

Faadit M. B. Bhargava: That pro
vision there has been omitted— there
fore it is necessary here.

Shri Sidhva: Then although it is 
stated t-hat the Chief Commissioner 
shall have no right of vote he shall 
certainly have the right of speaking. 
That means that like other Members 
he can ^ a k  at any time and as 
many times as he likes. I do not 
approve of this kind of a system that 
is sought to be introduced here. I f 
the Government’s policy, as they have 
now announced, is to give the Part C 
States people as much power as possi
ble, and more or less equal to the 
people of the other States,, then I do 
not understand why this new method 
is  sought zo be introduced here. You 
may call him the Chief Commissioner 
but he should be a constitutional head 
just like the other constitutional heads 
like Rajpramukhs and Governors. I 
do  not want to give any more power 
to the Chief Commissioner— I am very 
clear on this point— and I would 
strongly object to any amendment 
that gives the Chief Commissioner the 
right pot only to speak but even to 
preside at certain meetings. When you 
introduce a democratic system o f 
government you cannot blow hot and 
cold together. Grovemment have stated 
that they want to give power to the 
people of these States and give them 
a democratic system of government. 
If that is accepted then they cannot 
take away by the left hand what has 
been given by the right hand by say
ing that the Chief Commissioner will 
have the right to speak. You knotr 
what his influence would be. He wiU 
be^the boss as he is the constitutional 
head, and he will try to influence the 
members so that although some mem
bers may be against a particular 
motion, the influence of the Chief 
Commissioner will carry the vote in 
his favour.

We have experience of previous 
Assemblies. Even in this very Assem
bly, Members were nominated simply
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to ’ anvass votes. So, I do not want 
that system to be introduced here by 
a back-door method. If power is 
v^ ted  in these Part C States as is 
being done in the case of other States, 
then the Chief Commissioner should 
also be a mere figurehead and nothing 
more. Therefore, J strongly oppose 
this amendment, and if need be the 
^ o l e  clause 18A. I think I have made 
my position quite clear. The hon. 
Minister who has been generous 
enough to grant a democratic system 
o f government to these States should 
not take it away by some other pro
TOSS. He might say that I am presum
ing that the Chief Commissioner will 
act in that way. Apart from presump
tion, the fact cannot be denied that 
he will try to influence members. If 
you had the Chief Commissioner 
inerely as the figurehead or constitu
tional head, I could understand. He 
would only enjoy the powers that we 
have given to Grovemors and Raj- 
pramukhs, but here we are giving him 
more power and there is a likelihood 
o f its being abused. You can very 
well understand what the position of 
the Chief Commissioner will be in 
.comparison to an ordinary member. 
He will not be debarred from canvas
sing. Under these circumstances, I 
toppose the amendment.

Mr. Chairman: Amendment moved:

In the amendment proposed by the 
hon. Shri N. Gopalaswami Ayyangar 
in the proposed clause 18A, omit the 
words “ the Chief Commissioner”  
wherever they occur.

•ft H I beg to move:

In the amendment proposed by the 
hon. Shri N. Gopalaswami Ayyangar 
omit ”The Chief Commissioner and’*.

^  ^ ^  ws 5T«n:

f  , %TT w h n r  ^  f

^  ^  3TR W h R  ^

^  IfFSr *  t  1 

a n 'T ^

^ , am  ^
% apft I

^  ^  ?nTrqf%
ifnf

^  ^  ^  I g r o  wm  w

^  ^  ^  3TT#Vr
aftr ^  tp; ^  ^  ^
^  ^  cfiff I ^

^  ir m r  f  ft : - ^  ^  ^

ark 3HIT ^  % 3T5̂
^  ̂  s n q - ^  ^

I ^  tTRT ̂ nrr
^  M  w

f  ^  ^  #  3TTT ^
3 r^ 5 R 7 T T ^

^  am ^  K̂T ^  # 3TT ^

^  ^  ^
I ^  i f ‘ iTPFfhr

^  I ^

^  ^  ^  f’TVTSr fOT, ^  ^

^  ^  ^  t̂^FT 5FT ^
^  I K* 3iTRTT ^ I

(English translation o f the above}
speech)

Sliri Blia*ct: I beg to move:
In the amendment proposed by the' 

hon. Shri N. Gopalaswami Ayyangar, 
omit “ the Chief Commissioner and” .

The amendment which I have moved" 
is to be found in List No. 2, under* 
item No. 47. My amendment under
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[Shri Bhatt]
Item No. 48 is not in any way neces- 
:sary now, because the hon. Minister 
has accommodated it in his l^ t  
am eidm ent

Would you, now, allow me to speak 
-afterwards?

Mr. Chairmaii: No, you had 43etter 
^peak on it just now.

, Shri Bhatt: Mr. Chairman, in addi- 
~tion to what Shri Sidhva has said in 
this connection I would like to sub
mit that you are only lowering the 
*dignity o f the office o f the Chief Com
missioner by thinking in terms o f 
jfiving him the right to speak in the 
Legislative Assembly and it will only 
■create obstructions in his way in per
forming bis own functions. People of 
•different shades of opinion would be 
•elected to the Legislative Assembly, 
They would be subject to many hesi
tations in their comments on his 
:speech. Hence I am of the opinion 
that if you want the Chief Commis
sioner to be an impartial person and 
also considering his position, he 
should not be present in the Legis
lative Assembly. He should have no 
right to speak in that Assembly. The- 
reason why I am submitting that the 
Chief Commissioner should have no 
Tight to speak in the Assembly is that 
he enjoys a special position as the 
liead of the State and if he will take 
part in the debate in the Assembly, 
others would also reply to him and 
would criticize him; which would not 
loe a good convention. Hence I would 
suggest to the hon. Minister that it 
ivould not be a good thing so far as 
his dignity is concerned. I think the 
lion. Minister would drop the provi
sion about giving the right to the 

C hief Commissioner to speak in the 
Assembly in the same way as he has 
-dropped the previous proviso.

Mr. Chaimiaii: Amendment moved:

In the amendment proposed by the 
hon. Shri N. Gopalaswami Ayyangar, 
omit "‘The Chief Commissioner and” .

Capt. A. P. Singh: My amendment is 
No. 133, List No. 8.

Mr. Chairman: It is a negative 
amendment. It cannot be moved. He 
can speak, if he likes. Is there any 
•<other amendment? I find none.

Pandit M. B. Bhargava (A jm er); I 
should like to say a few words on 
new Clause 18A. I do not want to go 
-as far as Mr. Sidhva 'goes. We have 
-accepted the scheme i^ ithout any re
servation. that is, the Chief Commis
sioner will not be akin to the Governor 
in -P a rt A or Part B States. But my

respectful submission is that in 
clauses 41 and 45 there are powers 
reserved to control the Chief Com
missioner and also to preserve the Chief 
Commissioner’s superiority over the 
Council of Ministers. For 
under clause 41 if the Chief Commis
sioner is present at a meeting of the 
Council of Ministers he will have the 
right to preside, that is, ordinarily he 
will be present at a meeting and he 
will ^  in a position to influence their 
decision. This provision does not exist 
in relation to Part A  or Part B States. 
We have accepted this provision here. 
But so far as the new Clause 18A is 
concerned, I humbly suggest that it is 
(fraught with great dangers. Article 
175 contains a provision similar to 
clause 18, that is, the Governor can 
address the Assembly and also send 
messages when he likes for the con
sideration of the Assembly in respect 
of any Bill. While Article 175 is dis
cretionary, Article 176 is more or less 
mandatary. The Governor shall have 
the right to address the Assembly at 
the commencement of each session 
and explain the reasons why the 
session has been called. In clause 18 
the provision is that the Chief Com
missioner will have the right to address 
the Assembly and also send messages 
when he likes. In view of that, I do 
not know why 18A should be further 
added. Clause 18 clearly lays down 
that it will be open to the Chief Com
missioner to speak at the meeting of 
the Assembly as frequently as he may 
choose. Not only this. The words are 
“ he may speak, or otherwise take part  ̂
in the proceedings of the Assembly” . 
I cannot for a moment imagine what 
these words “ otherwise take part in 
the proceedings of the Assembly”  
could mean? (An Hon. Member: by
voting.) The right of voting is denied 
to him.

12 Noon
Shri Bhatt: By answering questions.
Pandit M. B. Bhargava: I do not

presume that the Chief Commissioner 
will be called upon to reply to the 
interpellations in the place of the
Ministers. The provision that he shall 
have a right to address the Assembly 
whenever he likes and as frequently 
as he may like is already incorpo
rated in the Bill. To allow him to take 
part in the proceedings of the Assemr 
bly is quite unnecessary. If the Chief 
Commissioner were to speak in the 
Assembly and otherwise allowed to 
take part in the proceedings he will 
get involved ’n party politics. That 
does not behove the diftnity o f  the 
office of the Chief Commissioner.

It was made clear by the hon. 
Minister in his reply to the debate
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that in course of time healthy demo
cratic conventions will grow up and 
the Chief Commissioner will be raised 
to the position of that of a constitu
tional head. If that is the goal, if that 
is the ideal which we want to reach, 
the incorporation of the new clause 
18A will be a stumbling block and an 
obstacle in the way of its achieve- 
rnent. By frequently participating in 
debates and influencing the decisions 
o f the Assembly, sometimes by sup
porting and sometimes by opposing 
some motions, he will come to join 
hands with one party or the other. 
That will be a very unhappy position 
«ind it will reduce the dignity of the 
high office of the Chief Commissioner 
to a position tower than that of a 
member of the House. Because while 
the member of the House will enjoy 
all the rights in addition to the right 
o f  voting, the Chief Commissioner will 
not have the right of voting. What
ever may have been the object under
lying this clause, I am constrained to 
say that it is an unhappy one. It is 
bound to create trouble and may 
result in the entire failure of this 
experiment in democracy. I would 
therefore appeal to the hon. Minister 
to consider the deletion of this clause 
18A.

Shri Sarwate: While my hon. friend 
Pandit Bhargava has urged one aspect, 
I would like to place another aspect 
o f the case. By clause 18 the «<iignity 
of the Chief Commissioner has been 
raised to that of a Governor. He has 
been empowered now to send messages 
and to address the Assembly. So, in 
a way he is to be on a par with a 
Governor of a province. The Consti
tution places the Governor above 
party politics: he can send messages, 
but he does not take part in the con
troversy over his messages. He does 
not take part hi the debate arising out 
of his address. Now what clausei, ISA 
seeks to do is that it empowers the 
Chief Commissioner to take part ii> 
the proceedings.

For instance under this clause he 
moves a vote of thanks on his own 
address, I know that this is ridiculous 
and he would not do so. But what is 
the effect of this provision. The 
object of the Chief Commissioner 
sending a message is that the whole 
atmosphere of the Assembly is ex
pected to be free. This atmosphere 
could not be secured so long as the 
Chief Commissioner is present.

The hon. the Mover explained that 
the object in allovv’̂ ing him to speak 
was that he was considered to be an 
executive head, whereas the Governor 
is not an executive head. Therefore 
to explain his actions he should be 
allowed to be present in the Assembly, 
This can very well be secured by

other means. As was pointed out by 
an hon. Member, the Chief Commis
sioner has the right to  preside over  
the Coxmcil of Ministers. If he is not' 
able to persuade the Council of 
Ministers about the reasonableness of 
his actions, I fail to understand how 
he \^ould be in a position to do it in' 

^ th e Assembly. While this provision 
would serve no useful purpose, it will 
take away the dignity of his office.

The object of allowing the Chief 
Commissioner to send messages to the 
Assembly is that fuU weight should 
be given to his messages, because it 
is coming from a person who is above 
parly politics. This clause frustrates 
that object. Thus the provisions of 
clause 18 and 18A are inherently 
contradictory and inconsistent. I would 
therefore request the hon. the mover 
to drop 18A.

Capt A. P. Singh: 1 think that this 
clause is basically wrong. When the 
Chief Commissioner wiU come to the' 
Assembly to address it, he will come 
with aU his paraphernalia and he will 
sit either on the chair of the Speaker 
or just beside him. This is not clear* 
but he will sit there. But when he 
comes, according to clause 18A, he 
will have to rub shoulders with other 
Members and he will also be called 
to order. All these things I think will 
be humiliating to the position of tiie 
Crfief Commissioner. So I think that 
the hon. Minister himself will not lika 
that the Chief Commissioner should 
be reduced to this position. Once he 
has got a good position— and he wants 
that he should be the head of the 
State— then the head of the State . 
should not be so treated in the House 
as he wants him to be treated. Be
cause, then he wiU have to rub 
shoulders with the others, many per
sons will speak against him and s y  
“ the hon. Member is unparliamentary” , 
and all these things wUl be there. ^
I hope the hon. Minister himself will 
agree to our proposal and drop out 
the words “ Chief Commissioneip” fr « n  
clause 18 A.

Shri Deshbandhu Gapta (Delhi): I 
wish to point out that in the informal 
talks one consideration was urged on 
behalf of the Government for inclusion 
of the words “ Chief Commissioner 
which weighed with some of us. That 
was that they are not providing for 
the office of an Advocate-General or 
Solicitor-General and it may be n e ^ -  
sary at times for the head of the State 
or for somebody on behalf of Govern
ment to play that role. That was 
main consideration. But after hearing 
what has been said now and after 
considering the matter further I also 
feel that it would be quite incompati
ble with the position of the Chief 
Commissioner as the head of the State
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n/;

rShri Deshbandhu Gupta]
Id participate in the debates as an 
c ra n a ry  Member. According to the 
^ o e o ^ e n t s  which have been proposed 
the Chief Commissioner will be presid
ing ordinarily over the meetings of 
the Cabinet. His point of view will be 
«p la in e d  to the Council of Ministers; 
Then, he has got the further power of 
oat agreeing with the decisions of the 
Council, and in certain matters he has 
also got the power virtually of veto
ing, at least temporarily. Therefore 
it is hardly necessary to ask the Chief 
Commissioner to be present in the 
House as an ordinary Member. I would 
therefore request the hon. Minister to 
Im d ly  consider this aspect of the ques
tion and not press for the inclusion of 
the words “Chief Commissioner” .

a r i  Rajagopalachari: We are at one
o f  those points where the character of 
the compromise brings us into 
difficidties. This is a compromise. The 
C oQ ^tution is not cent, per cent, demo- 

We have already agreed in 
fvtnciple in the basic structure of the 
B ill that the Chief Commissioner should 
be in the Cabinet, presiding over the 
Cabinet and playing his part not 
merely as head of the State but also 
as a responsible Minister, though he 
is not called by that name. It was" in 
▼iew o f that it was proper, and I 
thotight it had been a g re^  in the pr&- 
vious consultations as was hinted by 
the h<Mi. Member Shri I>eshbandhu 
Gupta who spoke last, that the Chief 
Ccmmissioner should be present in the 
Assembly, if he likes and whenever it 
is  necessary, like any Minister. The 
Idea that we have erected him into a 
head o f  the State should be remember
ed but without forgetting the other 
idea o f the compromise namely that 
w e have mixed him up with the 
executive authority of the State. If 
Members want an explanation for any 
aĉ fclon done by way of administration, 

they want a question to be answered, 
i f  an explanation is wanted, or if 
inihienc^s have to play one upon the 
oHier, it should not be given a' bad 
name and then hung. The mutual 
influence of members o f the Legisla
ture need not be bad. The mutual 
influence of Ministers and members of 
the Legislature need not be always 
com ipt. The influence of one over an
other should be presumed to be good. 
I f  we want the Chief Commissioner 
to play his part under this Bill it is 
necessary to make him rub shoulders 
w ith the members of the legislature. 
T liat is the essence o f this compromise. 
O f course I can caricature one aspect 
o r  the other. Any compromise lends 
itself to caricature. But when we take 
it  as a whole, I think it is better on 
the whole for the progress of the 
Constitution that we are giving that

I^ople meet one another rather than 
that the Chief Commissioner should 
be isolated in dignity and not allowed 
to come and rub shoulders with the 
Ministers. He is a Minister after all. 
Though the Chief Minister is ch ier 
Minister, they work together and joint 
responsibility is not to be abolished- 
from the very outset. So I suggest 
that hon. Members may forgive the 
ridiculous elements of the matter—  
whether he should sit with the Speaker 
up there or elsewhere. Does the Prime 
Minister lose his authority because he 
sits with his colleagues here? Neither 
does the Chief Commissioner. I there
fore beg to submit to the hon. Mem
ber Captain Avadesh Pratap Singh 
that no dignity will be ^st.

The Prime Minister (Shri Jawahar- 
lal Nehru): May I say a few words 
on this? This is not, I suppose, one of 
the very vital matters on which the 
whole fate of this Bill hinges. Never
theless. there is something o t  import
ance in it. My colleague the Home 
Minister has just said something withr 
which I entirely agree. I have just a 
few words to add to it.

Now, I believe in the dignity of the 
head of the State, as indeed I believe 
in the dignity of every Member o f  
Parliament. Dignity has to be kept up 
in the State. But I have an intense 
dislike for pomposity, and sometimes 
this dignity is mixed with a pompous 
demeanour. I am terribly afraid o f 
doing anything which encourages any 
person to imagine that he belongs to 
a class apart and he goes about mov* 
ing with a brigade of A.D.C’s, Military 
Secretaries, this Secretary, that Secre
tary and the like. In regard to certain 
high officers one has to keep up, fo r  
a variety of reasons, and it depends 
on the holder of that high office 
whether he does it with just dignity 
or with a mixture of something else“ 
too. But when you come to a C h ie f 
Commissioner, to refer to him as 
Governor— ît is bad enough to have- 
Governors, if I may say so, I mean to 
say not Governors but all the cere
monial that goes about with them 
(dignity, certainly)— but to have a 
Chief Commissioner too more or less 
as a miniature C^vemor, I think, is 
wrong. In the old days every Governor 
had a private orchestra and private 
band. We have not got it; Thou|^ 
orchestras are good the idea of each 
Ciovernor having it was bad. I think 
it will be fundamentally wrong on our 
part to instil into the mind o f the 
cniief Commissioner, to make him feel 
that he is something apart something 
superior. He has some powers, o f  
course, which he will exerci^  naturally 
in co-operation with his Ministers or 
under thfe instructions o f the C en tra  
Government, whatever the case m ay
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be. But to isolate him would be, I 
think, a bad thing and it will create 
a certain barrier, and the result would 
be that there will be a greater 
tendency both for him to be criticised 
and for him to resent that criticism, 
sitting apart—instead of an occasional 
give and take, as happens in demo
cratic assemblies, and knowing each 
other more.intimately than in official 
interviews and the like. You will create 
those barriers. Therefore, by the pro
vision that is made, without taking 
away an3rthing from his dignity—be
cause dignity will come from him, 
not from ,the red-coated chaprassis 
around him, if he is the proper man— 
you will make it easier for him and 
his Ministers and others to work in 
co-operation with each other.

^  ^  : ^RT 16 ^

^ I Why should he address 
and send messages? 3HR ^

w r  ^ I

[Shri Bhalt: There is no need for 
section 18. Why should he address and 
send messages? If he remains present 
in the Legislative Assembly, what im
portance has his address got then, and 
what is the necessity of his message?]

Shri Sidhva: I want a little clari
fication. The hon. Minister stated that 
for the purpose of a compromise this 
arrangement was arrived at. May I 
know if instead of the Attorney- 
General, another person of the same 
rank and know le^e say, the Legal 
Remembrancer, be permitted to go 
and address the House, just ds the 
Attorney-General is allowed here in 
this House. '

Shri Gopalaswami: There is a
difference between the Attorney- 
General or the Advocate-General 
coming and addressing a legislature 
and somebody else like the Chief Com
missioner in this case or any other 
person addressing the House. The 
Attorney-General does not come here 
to represent the Government; he comes* 
here for the purpose of exposition of 
points of law and things of that kind. 
He does not come here to support the 
policy of the Government, ^ a t  is 
envisaged in this particular clause is 
that there may be matters which come 
before- the Legislative Assembly on 
which the Chief Commissioner would 
be in a position to give information to 
add to the knowledge of the Membere 
before they come to a decision. It is 
possible that in the give and take of 
the debate a decision could be beaten 
out which would be acceptable to

everybody. There may be some things 
with which the Ministers by them
selves may not be quite conversant 
and that is why it is provided that the 
Chief Commissioner should have this 
opportunity. I do not think there is 
any analogy between the Chief Com
missioner coming into the Assemoly 
and the Attorney-General coming to 
Parliament.

Shri Deshbandfau Gupta: May I
know if the hon. Minister would be 
agreeable to this thing? The Chief 
Commissioner can come and partici
pate when the Council of Ministers 
want him to do so. Ordinarily the 
Ministers will be the mouth-piece o f 
the Government in the Assembly and 
whatever decisions are taken in the 
Cabinet in which the Chief Commis
sioner will be presiding the Ministers 
will be representing their jwint of view' 
but if at any time the Ministers in any 
particular State felt that it would be 
an advantage to the Council of Minis
ters to have the presence of the Chief 
Commissioner in order to carry the 
decisions of the Government in the 
Assembly then let it be left to the 
Council of Ministers to invite him to 
be present, whenever it is necessary. I 
thought that would be a good com
promise because after all what we 
want is that the decisions taken by the 
Cabinet should be fully discussed in 
the House with all the knowledge 
which the House should possess and 
therefore, if and when the Council of 
Ministers feel that they are not in a 
position to do that effectively they 
might ask the Chief Commissioner to 
be present.

Shri Bhatt: The Council of Minis
ters will resign. What is this sugges
tion?

Shri Gopalaswami: Either my friend, 
Mr. Deshbandhu Gupta concedes the 
position that in regard to any parti^ 
cular debate a Chief Commissioner 
can add to the information on which 
hon. Members have to arrive at their 
decision or he does not. If he thinks 
that the Chief Commissioner can 
contribute to the value of a particular 
debate, there is no purpose in saying 
that he should come there only if the 
Ministers want him to do so. The 
Ministers and the Chief Commissioner 
form one united team and it should 
be left to the discretion of the Chief 
Commissioner to find out whether 
it is worth his while to go to the 
Assembly and give his information. 
He would not go there as a matter o f 
course everytime that he gets the 
opportunity. On the other hand no 
Chief Conwnissioner would behave as 
hon. Members want him to behave; h e - 
would be less inclined to go to the 
Assembly than perhaps an ordinary 
Member will be. He would go there
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[Shri Gopalaswami]
‘Only it is absolutely necessary.
“Why put on him these restrictions of 
iMinisters wanting him to come etc.

fiF ^  5̂ 1 ^  ^  ^

^  ^  2pT sTT̂  ^  ^nrai9,

^ r u  ^  p r  ^  «rm
Wfn %  T T  #5T ^  I

3 (^  'an ^  q r f ^  iPTT TfT t ,  

srm  w  #  ^TPT# w  

- x r r f ^  ^RT ^  ^
f̂ perRr #  ^  ^

- ^  ^  ^  ^  ^

^  I  2TT ^  % ^TTT

^  T #  ^  T^,

^  ^  ^  ^  t  •
rShri Bhatt: I wanted to say as 

:Shri Deshbandhu Gupta has sugg^ted, 
that the Chief Commissioner would go 
to the Assembly to explam ,^ings only 
when the Cabinet would like him to 
do so, but I think such an occasion 
can never arise because the Cabinet 
itself would be there on the support 

-o f the majority of the m em b^s o  ̂ the 
Legislative Assembly and poUcy 
which they would adopt 
all come up before the Legislative 
Assembly which, in its turn, would 
approve it. Under these circumstances 
thire is no need to have the Chief 
Commissioner’s approval. So  ̂I would 
like to request the hon. Minister that 
lie should keep either section 18 or 
section 18A there; both of them can
not go together.]

Mr. Chairman: I will put the
amendment to the House . . . .

<w«iialaswaiiiii I wonder *if I 
at this stage to draw 

the attention of hon. Members as to 
what they are voting for. The amend
ment is... _

Mr. Gbaim an: I am very soiry, I 
have asked the Members to stand and 
this is not the time for reopening the 
discussion.

Shri Gopalaswami: I wimt y ^ .
* 0  read the -actual a iw ii ia i^ t : t*>ey 
do not seem 'to understand it.

Mr. Oiairmaii: I fmd thkt 1 ^ . 
Sidhva’ s amendment refers to ISA. I 
wUl put clause 18 now.

Shri Deshbandha Gupta: I beg to sub
mit that the suggestion niade was tiiat 
clause 18 may be voted first and if it 
is dropped, then 18A remains. There 
is no opposition as such.

Mr. Chairman: I will put them both 
successively. I will put clause 18 ^  
then 18A. One does not negative the 
other.

The question is: ,
In clause 18, for the words and 

figures *‘after the Chief Commissioner 
has ceased to hold the office of w e  
Speaker of the Legislative Assem b^ 
under section 17, he may a ^ r e ^  sub
stitute the words “ The Chief Commis
sioner may address” .

The motion was adopted.
Mr. Chairman: The question is:

"That clause 18, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 18, as amended, was added 

to the Bill.
Mr. Chairman: Clause 18^: ^

an amendment No. 47 in list No. 2. 
There are two amendments; both 
happen to be the same. I will put ^  
of them No. 47 in list No. 2. The 
question is:

In the amendment proposed by the 
hon. Shri N. Gopalaswami Ayyangar, 
omit ‘̂Tlie Chief Commissioner and .

I think the ‘Noes’ have it.
Some Hon. Members: No; the ‘Ayes’ 

have it. .
Mr. Chairman: I will put it again.
Shri Kamath: There is . no such 

amendment.
Mr. Chairman: It is in list No. 2, 

amendment No. 47.
Shri Kamath: That does not apply 

to No. 12, but to 13.
Mr. Chairman: It was moved.
Shri Sidhva: I had moved my 

amendment No. 76.
J Shri Rajagopalachari: We are
I ing with clause ISA. Government 

amendment is No. 13.
Mr. Ch.iirman: There is some mij* 

take in printing. It should read as 13. 
The question is:

In the amendment proposed by the 
bon. Shri N. Gopalaswami Ayyangar, 
omit “ The Chief Commissioner and .

I think the ‘Ayes have it’ . 
request those who have called Aye to 
stand.
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Shri KamatU: Is it challenged? It 
is not challenged.

Shri Rajaj^opalachari: The Noes’
hrave it, Sir.

Mr, Chairman: There will be a 
Division.

An Hon. Member: Why not stand 
up?

Mr. Chairman: There will be regular 
division.

The question is:
In the amendment proposed by the- 

hon. Shri N. Gopalaswami Ayyangar^ 
omit “ The Chief Commissioner and**.

The House divided: Ayes 25; N oe^ 
91.

Division No. 2]
Bhatt, Shri 
Cbattopadhyay» Shri 
Dholakia, Shri 
Dwivedi, Shri 
Ghule, Shri 
Goenka, Shri 

Gupta, Shri Deshbandhu 
Jhunihunwala, Shri 
Kamath. Shri

Ahammedunni, Shri 
Alagesan, Shri 
Alexander, Shri 
Amrit Kaur. Rajkumari 
Arya, Shri B. S. 
Balmiki, Shri 
Barman, Shri 
Beni Singh, Shri 
Bhagwant Roy, Kaka 
Bhargava, Pandit M. B. 
Bhatkar, Shri 
Borooah, Shri 

Brajeshwar Prasad, Shri 
Buragohain, Shri 
Chandrika Ram, Shri 
Das, Shri B. K.
Das, Shri Jagannath 
Das, Shri Nandkishore 
Das, Shri Ram Dhani 
Das, Shri S. N. 
Deogirikar, Shri 
Desai, Shri Khandubhai 
Deshmukh, Dr. 
Deshmukh, Shri C. D. 
Diwakar, Shri 
Dixit, Shrimati 
p ’Souza, Rev.
Durgabai, Shrimati 
Fai2nur Ali, Maulvi 
Oacigil, Shri 
Gautam, 29iri 
Ghose, Shri S. M.

AYES

Kunzru, Pandit 
"Lakighmanan  ̂ Shri 
Maitra, Pandit 
Pillay, Shri Sivan 
Ramnarayan Singh,

Babu
Ranjit Singh, Sardar 
Sarwate, Shri 
Shah, Prof. K, T.

Gopalaswami, Shri 
Guha, Shri G. S.
Gupta, Shri V. J 
Hasan, Shri M. A.
Hazarika, Shri J. N. 
Hazarika, Shri M. 
Himatsingka, Shri 
Himatsinhji,* Major- 

General 
Inait UUah, Khwaja 
lyyunni, Shri 
Jagjivan Ram, Shri 
Jain, Shri A. P.
Jajoo, Shri 
Joseph, Shri A.
Kannamwar, Shri 
Karmarkar, Shri 
Keskar, Dr.
Krishnanand Rai, Shri 
Kumbhar, Shri 
Kunhiraman, Shri 
Malaviya, Pandit 

Menon, Shri Karunakara 
Mishra, Shri M. P.
Mishra, Prof. S. N.
Misra, Shri S. P.
Mohiuddin, Saikh 
Moidu, Moulavi 
MunavalJi, Shri 
Naik, Shri M.
Nehru, Shri Jawaharlal 
Pant, Shri D. D.
The motion was negatived.

[12-35 
Shukla, Shri S. N. 
Sidhva, Shri 
Singh, Capt. A. P.
Tek Chand, Dr.
Tewari, Shri R. S.. 
Vaidya, Shri V. B. 
Velayudhan, Shri R. 
Vyas, Shri Radhelal

Poonacha, Shri 
Pustake. Shri 
Raj Bahadur, Shri '  
Rajagopalachari, Shri 

Ramiah, Shri p. Kodandat 
Rao, Shri J. K.
Rao, Shri Shiva 
Rao, Shri Thirumala 
Rathnaswamiy, Shri 
Raut, Shri
Saksena, Shri Mohan 

La]
Samanta, Shri S. C. 
Saprawnga, Shri 
Satish Chandra, Shri 
Shankaraiya, Shri 
Singh, Dr. Ram Subhag_ 
Sinha, Shri A. P.
Sinha, Shri S. N.
Siva, Dr. M. V. Ganga 

dhara
Sivaprakasam, Shri 
Snatak, Shri N.
Sochet Singh, Sardar 
Sohan Lai, Shri 
Subramaniam, Dr. V. 
Swaminadhan, Shrimati 

Ammu
Tripathi, Shri H. V.
Tyagi, Shri
Upadhyay, Pandit 

Munishwar Datt
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Mr. Chairman: The question is:
After clause 18, insert the follow- 

tong new elause:
“ 18A. Right of the Chief Com-- 

missioner and Ministers as respects 
the Assembly.—The Chief Com
missioner and every Minister shall 
have the right to speak in, and 
otherwise to take part in the pro
ceedings of, the Legislative
Assembly of the State, and to 
^peak in, and otherwise to take 
part in the proceedings of any 

-committee of the Legislative
. Assembly of which he may be

named a member, but shall not 
by virtue of this section be
entitled to vote/*

The motion was adopted.
New Clause ISA was added to the 

Bill,
^Clause 19.—  (Oath or affirmation by 

members.)
Sliri Gopalaswami: 1 beg to move:
In clause 19 for the words “ the First 

\:Schedule”  substitute the words “ the 
: Fourth Schedule” .

Mr. Chairman: The question is:
In clause 19 for the words “ the 

First Schedule”  substitute the words 
' “ the Fourth Schedule” .

The motion was adopted.
Mr. Cliairman: The question is:

“ That clause 19, as amended.
_. stand part of the Bill.”

The tnotion was adopted.
^Clause 19. as amended, was added 

to the Bill.
*^daiise (Voting in Assembly).

Capt. A. P. Singh; I beg to move:
In sub-clause (4) of clause 20, for 

i,he words “ one-third of the total 
number of members of the Assembly*" 
substitute the words “ ten members of 
the Assembly” .

This amendment is about quorum. 
. ’Sub-clause (4) of this clause says:

“ The quorum to constitute a 
meeting of the X^islative Assem
bly of a State shall be one-third 
o f the total number of members of 
the Assembly.”

M y amendment proposes that the 
quorum should be ten members. In 
the Constitution the quorum has been 

: laid down as ten members or one-

tenth of the total number. One-tentb 
cannot be applied here because as the 
number will be sixty at the most one- 
tenth of that will be just six. There
fore, automatically we should fix it at 
ten. In my amendment I have sug
gested that the quorum should be at 
least ten— otherwise if we keep it at 
one-third the quorum may be lower 
than ten which will be somewhat 
ridiculous. I commend my amendment 
for the acce|)tance of the hon. 
Minister.

Mr. Chairman: Amendment moved:
In sub-clause (4) of clause 20, for 

the words “ one-third of the total 
number of members of the Assembly”  
substitute the words “ ten members of 
the Assembly” .

Shri Gopalaswami: The only thing 
I wish to point out is that while ten 
will be more than one-third in the 
case of Coorg and just one-third in 
the case of Ajmer and Bhopal, in the 
case of Delhi, Himachal Pradesh and 
Vindhya Pradesh it will be less than 
one-third— very much so in the case 
of Vindhya Pradesh; it will be one- 
sixth and not one-third in the case o f 
Vindhya Pradesh.

Capt. A. P. Singh: Then it may be 
put as pne-third or ten whichever is 
greater.

Shri Gopalaswami: I prefer to 
accept it in the form, “ one-third of 
the total number of members of the 
Assembly or ten in number whichever 
is greater” .

Capt A. P. Singh: I accept that 
amendment.

Mr. Chairman: The question is:
In sub-clause (4) of clause 20, after 

the words “ one-third of the total 
number of members of . the Assembljr”  
substitute the words “ or ten members 
of the Assembly whichever is greater^.

The motion was adopted.
Mr. Chairman: The question is:

“That clause 20, as amended,
stand part of the BiU.”

The motion was adopted.
Clause 20, as amended, was added 

to the Bill.
Clause 21 was added to the BilL

Clause 22.—  (Disqualifications for  
membership,)

Shri Gopalaswami: I beg to move:
For clause 22, substitute the follow

ing:
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“ 22 . pisqtLdlifications for mem
bership.—A person shall be dis
qualified for being chosen as, and 
for being, a member of the Legis
lative Assembly of a State, if he 
is for the time being disqualified 
for being chosen as, and for being, 
a member of either House of 
Parliament under any of the pro
visions of article 102.”  "
Stiri Dwivedi: I think that after 

the words “ Article 102”  we should 
:add “ of the Constitution” .

Mr. ChairmaB: There is an amend> 
ment to that effect by Mr. Sidbva.

Shri Gopalaswami: I oppose it for 
the reason that ‘Article’ has been 
defined as an Article of the Constitu- 
^on ,

Shri Sidhva: I do not move i t
Mr. Chairman: The question is:
For clause 22, substitute the follow 

ing;
“ 22. Disqualifications for mem

bership.—A person shiall be dis
qualified for being chosen as, and 
for being, a member of the Legis
lative Assembly of a State, if he 
is for the time being disqualified 
for being chosen as, and for being,
^  member of either House of 
Parliament under any of the pro
-visions of Article 102.”

The motion was adopted.
Mr. Chainnan: The question is:

“ That clause 22, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 22, as amended, was added 

to the Bill.
Clauses 23 and 24 were 

to the Bill.
added

^Clause 25.—  {Salaries etc. of members)
Shri Gopalaswami: I beg to move:
In clause 25 for the words “ by 

order by the Chief Commissioner with 
the approval of the President”  sub

stitute the following:
“ by the Legislative Assembly 

of the State by law and, until 
provision in that respect is so 
made, such allowances as the 
Chief Commissioner may, with 
the approval of the President, by 
order determine.”
Mr. Chairman: Amendment moved:
In clause 25 for the words "by 

order by the Chief Commissioner

with the approval of the PresideBf* 
substitute the following:

“ by the Legislative Assembly 
of the State by law and, untfl 
provision in that respect is so 
made, such allowances as the 
Chief Commissioner may, with 
the approval of the President, by 
order determine.”

: I beg to move:
For clause 25, substitute the follow^ 

ing:
“ 25. Allowances o f Member*.—  

Members of the Legislative 
Assembly of a State shall be 
entitled to receive such allowances 
to be determined by the Legis
lative Assembly of the State b y  
law.”

^  ^  ’f t  I (̂TtTT ^  ^  ^TcT ^

^  ^  spff %
f t  ^  ^  .
I ^  qiTT ^  ifTrlT

^  i n w  3fhC
f i f s -  ( r e t r o s p e c t i v e  

eflFect) % ^  3TT
^  ^  3rrri%
^  JTprarr g ^  ^

I

[Shri Bhatt: I beg to move:

For clause 25, substitute the foUow' 
ing:

“ 25. Allowances of Members.—  
Members of the Legislative 
Assembly of a State shall be 
entitled to receive such allowances 
to be determined by the Legis
lative Assembly o f ,  the State by 
law.”

I have introduced the amendment 
because there has been some talk 
going on about allowances and not 
salaries, keeping in view the fact that 
the expenditure incurred on this 
account should be as little as possible. 
The allowances, which would be d et® - 
mined by the Legislative Assembly o f  
the State, would b e . given to the 
Members with retrospective effect; 
there would be no objection to it. 
Hence I believe the hon. Minister 
would accept this amendment]
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a ir i  Gopalaswami: Sir, may I 
explain this? I thought a point was 
made that we must vest this power 
in the Legislature. Until the legislature 
provided for it by law the Chief Com
missioner should have the power. We 
have included both salaries and 
allowances as matters which could be 
provided for by law. So far as the 
Chief Commissioner is concerned, 
before the legislature makes a law
about this, we only conffer on him
power in r^ a rd  to allowances for
the interim period. I have no objection 
to accepting the suggestion o f the hon. 
Member if the House wants i t

atr. Chairmaa: Amendment moved:
For clause 25. substitute the follow

ing:
“ 25. Allowances of Members.—  

Members of the Legislative
Assembly of a State shall be
entitled to receive such allowances^ 
to be delermined by the Legis
lative Assembly of the State by
law.”

Shii D w iv e^  I oppose ^ is  amend
ment. This has been provided fOT in 
the amendment moved by the hon. 
M ^ t e r .  The Assembly of the State 
will be responsible enough and will 
look  into the matter of economy in 
every State. This amendment is, 
therefore, not necessary.

S b si Bliatt; I beg leave of toe 
House to withdraw my amendment.

The amendment was, by leave, with
drawn.

air. Chairman** The question is:
In clause 25 for the words “by 

rtrrtpr bv the Chief Commissioner wim 
S2®  a p ^ o v ll  of the President”  sub
stitute the following:

“ by the Legislative Assembly of 
ih h  State by law and, 
vision in that
such allowances as the Chief C^m 
missioner may, with the approval 
o f tfie President, by order deter
mine.”  *

The motion was adopted.
Mr. Chairman: The question is:

“ That clause 25, bs amended, 
stand part of the Bill.

The motion was adopted. 
<aa„se 25, was added

caaose 26.— (Eartent 0 / Legislative 
Power)

Shri Gopalaswami: I beg to move:
(i) To sub-clause (1) of clause Z6 add 

the following proviso:
“ Provided that the Legislative 

Assembly of the State of Delhi 
shall not have power to make laws 
with xespect to any of the follow
ing matters, namely:

(a) public order;
(b) police including railway- 

police;
(c) the constitution and powers

of municipal corporations and 
other local authorities, of Improve* 
ment Trusts and of water supply^ 
drainage, electricity, transport 
and other public utility authorities: 
in Delhi or in New Delhi; •

(d) lands and buildings vested
in or in the possession of the 
Union which are situated in Delhi 
or in New Delhi including all
rights in or over such lands and
buildings, the collection of rents 
therefrom and the transfer and 
alienation thereof;

(e) offences against laws with, 
respect to any of the matters 
mentioned in the foregoing 
clauses;

(f) jurisdiction and powers o f  
aU Courts, with respect to any of 
the said matters; and

(g) fees in respect of any of 
the said matters other than fees 
taken in any Court.
(ii) In sub-clause (2) of clause 26 fo r  

the words “ such State” substitute the 
words “ a State” .

Mr. diairman: Amendments moved:

(i) To ‘:nb-clause (1) of clause 26. 
add the following proviso:

“ Provided that the Legislative 
Assembly of the State of Delhi 
shall not have power to make laws 
with respect to any of the follow
ing matters, namely:

(a) public order;
(b) police including raihvar 

police; ^
(c) the constitution and powers 

of municipal corporations and 
other local authorities, of Improve
ment Trusts and of water supply, 
drainage. electricity, transport 
and other puljlic utility authorities 
in Delhi or in New Delhi;

(d) lands and buildings vested 
in or in the possession of the
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[Shri DSeshbandhu Gupta]
Union which are situated in Delhi 
or in New Delhi including all 
rights in or over such lands and 
buildings, the collection of rents 
therefrom and the transfer and 
alienation thereof;

(e) oliences against laws with 
respect to any of the matters 
mentioned in the foregoing 
clauses;

(f) jurisdiction and powers of 
all Courts, with respect to any of 
the said matters; and

(g) fees in respect of any of 
the said matters other than fees 
taken in any Court.
(ii) In sub-clause (2) of clause 26 ior  

the words “such State”  substitute the 
words “ a State” .

I would ask hon. Members, if they 
have got any amendments, to move 
their amendments first.

1 P.M.
Shri Deshbandhu Gupta: I have an 

amendment standing in my name. It 
is amendment No. 139 in List 8. I beg 
to move: -

In the amendment proposed by the 
hon. Shri N, Gopalaswami Ayyangar, 
omit the proposed proviso to clause 26.

Have I only to move? Is that the 
idea?

Mr. Chairman: Is it only one amend
ment? He can also speak on this, and 
if he has any other amendment he 
may move that also, so that when 
all the amendments have been moved 
there may be a discussion.

Shri De&fabandhu Gupta: There is 
another amendment standing in my 
name. This is amendment No. 7 in 
typed list No. 3. The notice was given 
today and probably it has not yet 
been circularised. I beg to move:

In tl*e amendment proposed by the 
hon. Shri N. Gopalaswami Ayyangar, 
for the proposed proviso to sub
clause (1) of clause 26, substitute 
the following:

“Provided, that the Legislative 
Assembly of the State of Delhi 
shall not have the final powel* to 
make laws with respect to the 
following matters—

(a) public order;
(b) PoUce;
<c) Lands and Buildings vested 

in thB possession of the Union 
situate in New Delhi; and 
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(d) Jurisdiction and*, powers of 
Courts; and the Presiden^t shall 
have, on or without the recom
mendation of the Chief Commis
sioner, in regard to such laws» 
power to modify them or any 
provisions contained in them at 
his discretion.”

Shri Gopalaswami: Is he
both?

moving

Shri Desfabandliu Gupta: As I
suggested, I want to move the" first 
amendment. But since you said that 
I will not have thft right later on to 
move the second amendment, I have 
moved this also. But the question of 
moving my second amendment should 
really arise if the first is not accepted. 
In that case I will restrict myself to 
the first one.

Mr. .Chairman: Then he ma '̂ speak 
on the first amendment. ‘

Shri Rajagopalachari: Mr. Gopala
swami Ayyangar’s amendment is the 
Proviso, and that is negatived so that 
there is no need to treats it as an 
amendment.

Shri Deshbandhu Gupta: My opposi
tion is to the amendment, not to the 
cliihKe.

Mr. Chairman: As a matter of fact, 
this amendment No. 17 only proposes 
a Proviso, and the amendment of 
Mr. Deshbandhu Gupta seeks to omit 
that Proviso. So it is only a negation 
of that proposition. The hon. Mem
ber can speak on it.

Shri Deshbandhu Gupta: My point 
is this. There is clause 26. My hon. 
friend seeks to amend that clause. I 
seek to amend Ihe amendment and 

.ask for the rtause to stand as it is. 
That is all. Clause 26 is there. He 
has brought an amendment and I say 
that that amendment should not be 
passed.

Some Hon. Members: That is
negation. ‘

* Shri Rajagopalachari: It is perfectly 
clear that the rule of negation applies 
to the original clause as well as to 
amendments. An amendment to an 
amendment should be a real one. 
Opposition to an amendment should 
be voted on as an opposition.

Mr. Chaimuui: Therefore as far as 
the amendment goes it is merely a 
negative amendment. It is not allowed 
by the rules. If the hon. Member 
wants to speak he is at liberty to do 
so.
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Shri Deshbaadhu Gupta: There is 
an amendment to the substantive 
clause and my amendment is just to 
oppose that amendment. '

Mr. Chainnaii: If the hon. Member 
by his speech persuades the House to 
negative this amendment, then the 
purpose will be served. There is no 
point 4n moving an amendment of a 
negaKve character. The original 
amendment is a positive proposition 
and it can be opposed as such but it 
cannot be negatived by a mere nega
tive amendment.

Shri DeshbaLBdhu Gupta: Is it
necessary then to take up the other 
amendment at this s t^ e  or \yill It be 
open to me to take it up at a later 
stage?

Mr. Chairmaii: I have already re
quested hon. Members to move the 
amendments before a general discus
sion starts. It is necessary tiiat all 
the amendments should be befogre the 
House.

Shri Deshbaadlin Gupta: The second 
amendment that I have moved may 
be taken up.

Mr. Chairman: Amendment moved:
In the amendment proposed by the 

hon. Shri N. Gopalaswami Ayyangar, 
for the proposed proviso to sub
clause (1) of clause 26, substitute the 
following:

•Provided that the Legislative 
Assembly of the State of Delhi 
shall not have the final power to 
ms^ke laws with respect to the 
following matters—

<a) public order;
<b) Police;
(c ) Lands and Buildings vested 

in the possession o f  the Union 
situate in New Delhi; and

(d) Jurisdiction and powers of 
Courts; and the President shall 
have, on or without the recom
mendation of the Chie^ Cornmis- 
sioner. in regard to such laws, 
power to modify them or any 
provisions contained in them at 
his discretion.**
If the hon. Member so chooses he 

can speak on this amendment. (Inter
ruption), Hon.. Members ^ave not 
followed what I have been submitting, 
I want that'all the amendments may 
be moved and the hon, Meitiber 
moving the amendment may make 
also a speech in regard to that amend
ment. When aU the amendments are 
moved, then the subjwt 
be open for general didciission. Since

the hon. Member has moved this 
amendment, he can > spaak on this 
amendment and if he chooses he can 
make comments on the clause. After 
all the amendments are moved and 
speeches are made, then I will allow 
a general discussion on all the amend
ments.

Shri J. R. iLapoor: Do I take it that 
any Member who moves an amend
ment and also speaks thereon will 
have a second opportunity when the 
whole clause and all the amendments 
are thrown open for discussion?

Mr. Chairman: Certainly not.

Shri J. R. Kapoor: A more con
venient procedure will be that all the 
amendments or amendments to amend
ments should be before the House, so 
that any hon. Member who wants to 
speak with reference to any amend
ment may have the opportunity to do 
so. Otherwise, once the opportunity is 
lost while speaking on any one 
amendment or an amendment to 
amendment then. ..

Mr. Chairman: I appreciate the 
point made by the hon. Member but 
at the same time the rules provide 
that when an amendment is moved 
an hon. Member has the right to 
speak only once and he cannot be 
allowed to speak again. That is the 
rule which stands against my allow
ing a Member who has once spoken 
to speak again. The balance of con
venience may be perhaps in the hon. 
Member’s favour but the rule is there 
that he has no right to speak again.

Shri J. E. Kapoor: I was only sub
mitting that all the amendments may 
be moved straightaway and the 
speeches may follow.

Mr. Chairman: There are two
courses open. We have been follow
ing this course also. The amendments 
are allowed to be moved and then hon. 
Members are asked to make their 
speeches. At the same time this pro
cedure is perfectly right and accord
ing to rules i.e., an hon. Mem"ber who 
wants to move his amendment can 
move his amendment and speak at the 
same time.

Sliri J. R. Kapoor: 1 was not at all 
questioning the propriety of the pro
cedure that you have in mind. I was 
only throwing out a su|®estion for 
your consideration.

Mr. Chairman: If the House wants...
Shri Eajairopalachari: As far as I

am able to jfollow the procedure so far 
\ followed, all amendments are formally
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moved and after that there is general 
discussion including the Members 
who have moved the amendments. 
Everybody will have a right to speak 

^  amendmentswill be moved only formally, no 
speeches being m ^ e . Then, every
body will speak.

Mr, Chairman: The general rule has 
been that when there is a very large' 
number of amendments and rimend- 
ments are only given with a view to 
secure an opportunity to speak, then 
it happens that all the amendments 
are got moved, and there is general 
discussion so that all the Members! 
are not entitled to speak on those 
amendments and only such of them 
g>eak as catch the eye o f the Chair. 
However if that is the general wish 
o f  the House, because this is a matter 
relating to a Bill, all the amendments 
may be moved first and then we may 
have a general discussion. I have no 
objection.

Several Hon. Memliers: Yes, yes.
Mr. Chaimian: Then, let the other 

amendments be moved also.
Shri J. R. Kapoor: I beg to move, . .
Shri Sidhva: I have got an amend

ment before that. It is No. 80 in list 
3. I beg to move^

In Uie amendment proposed by the 
hon Shri N. Gooalaswami Ayyangar, 
omit parts (a), (b) and (c) of the pro^ 
posed Proviso to sub-clause (1) of 
clause 26.

T another amendment No. 8.3I beg to move:
proposed by the 

hon. Shn N. Gopalaswami Ayyangar in 
part (d) of the proposed Proviso* to 
^b-^lause <1) of clause 26, omit the 
words in Delhi or” .
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amend-Mr. Chairman: Any other' 
ment?

. Shri J. E Kapoor: This amendment 
IS an amendment to amendment....

general practice 
IS that amendments given notice of on 
the very day they are s o u ^ t  to be 
m o v ^  are aUowed only i f ^ e  hon 
Minister accepts them or gives his 
cor^ent Since it is almost 2 minutes 
to H 5 , the amendment could certainly 
^  moved tomorrow. If the bon. 
Minister consents, I will allow the 
amendment to be moved today.

Shri G opaW am i: I have not seenit.

Shri J. R. Kapoor: This is an 
^ en d m en t to the amendment of the 

Shri Gopalaswami Ayyangar® 
which had already been g i v ^  notice 

yourself. Subsequently, since 
S d er  to occupy the Chair, in order that there may not be anv

I am m o v i^  ^  
® notice

May I submit respectfully that th#» 
p ro (^ u re  as I understand the rules 

t^^ereto. is that though n S ^ -  
sary timely notice must be eivf*n wUVt
regard to amendmenlTin the “ sT S  
amendments to amendments....

1 Order, order It is

the 30th August, 1951.


